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LOK SABHA

Tuesday, April 27, 1965/Vaisakha 7,
1887 (Saka)

The Lok Sabha mat at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Accidents in Capital

+

( Shri Yashpal Singh:
Shri S. M, Banerjee:
Shri Rameshwar Tantia:
Shri Hukam Chand
*1082, | Kachhavaiya:

{ Shri Onkar Lal Berwa:
Shri P. C. Borooah:
Shri P. H. Bheel:

Shri Ram Harkh Yadav:
LShrl Murli Manohar:

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that fatal
and other road accidents are on the
ingrease in the Capital;

(b) if so, the reasons therefor; and

(¢) the steps Government propose
to take in this regard?

The Minister of Civil Aviation (Shri
Kanungo): (a) to (c). A statement
giving the information required is laid
on the Table of the Sabha. [Placed in
Library, see No. LT-4285/65].

o qgrave fag : 7T ATFR A F
T g AR T & fr e e &
mfeat wwm & afg wfea & ot @
WX I ¥ @9 ¥ sawr a9 mfear
Jodt & Afew foe Wiy agr a9 § w9
TRIET g1 &, @ A T e &
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F 9% fEar smo 1 grd wiT & IO
wifs & faai & & 4% @@y § W
U a1 g F faa §, T and S
F femmr 97 g Ml oSz A @1, &
T = e F FX AF W W
FER FFm M fegr g 7

o wEA @ S Gfew & A
* qumy § o hfraw & ar 3w
TERE § 3 9 G € 5w s
g

weaw Wiy : ag Ay 49 anfsal
q Y a9aT @, @ mfeat ¥ | q@
g, AR g mfent o ==Y )

7t qEaqTe (ag : FaAT @FR J 1@
a1 77 W R frar @ f o @ i
qF G 9 a7 AT § "1 XH FO
ot 9z ¥ owEISE g & 1 AWK
qarq fag #30 #Y 3737 F7 FRO WY T7
faafar a1 | 9T @ w1 & SOmRT
fer & & #x qgg @@ fgq F ar
UF g # AT g 9 A e
THFHISIT FT UFT AT T § |

st wryA: g iowag] A fw
TRy F1E A Anfed | Afew 9ad fag
G ot =rfed

Shri Rameshwar Tantia: May 1
know how many accidents were re-
corded in 1964, how many of them
were fatal and how they compare with
1963?

Shri Kanungo: The total num-
ber of fatal accidents was 267 and in
1963 it was 245.
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=t g wey waEa : agi 7Y faa
TFIEE g1 @Y & AR ¥ qWEE W
e faq sEar § gy @y € #
ST AT § e < & fer
FIH A FIE FBIX FGW AT 7§ THY
g e A afm sy g 3
quH THEiSE T g 7

weaw A o Rene A Ag
JeA gy ghaqat & W 1 W F
HATAT IS AT TAAA T FT THA g1
G

Y PO W wOATT: TCFT AT
AR argm A AIX E )

WTW WEAG: IEA a9 FY €ee-
¥z # foaa faar &, omow 39+ qgr A€
el

Shri P, C. Borooah: In view of the
increasing number of road accidents,
may I know whether the Government
has under contemplation the ques-
tion of appointing a commission to
enquire into the matter?

Shri Kanungo: Yes; a conference
of engineers, traffic experts and tra-
ffic police is meeting some timc this
month.

st TR g qraw : Fa et e
# #r¢ wEgd SO ¢ @i O W ar
¥ oo guraw 7 W A1 S
TR Y @A A & fan naEd
FH @ q@E e wE g 7

st w1y : w2 ¥ faa frn
g |

st @ew qmdw =z Hag A
fadt g€ ¢ fx fresht # aga samar
qTewe qETH AT §, A% W OF oRY-
oz TR FT FOUE | WMT [H I
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wmfeat o7 &= wfear« & 1 Far
FURI7 57 & FTT q(qary qa Ay
FG AT qrT @y @7

oY wrAN ;- areEe At & foo
T T F F7 R YA g

7t TR WY AT : AT F faRey
gararEl #1 feerifer  gfaey faeh
TR w g B wrew & R oA
T gfusiw TR, FTH T gEar 7
TEe, faRelt aogaramEl s et
FFU AT AR & 7 afx gi /1 e I
FrEg W FTE WY FTLATE FY AT § AT
& w ST g 7 9t a% faRwi &+
e § agl 9 SAA a8 gegfaer a
ST @ afFA agi 9x FIT wTETE FY
St & 1 X e =ean § fF oag )
F IR 39 q<g ¥ o fear Smar @
T FE FTLETE 7EY #T Ay § 7

sfy wgAny o feeanifer fawta A
mfeat & @1 THEEE g § 3§ 9T
FTETE F FIT IT IAHT JATIAT &Y AT
g, IAWT FIEAT AW AR @A A
FgT AT § W FW qE AT gAQ A
T oA &

Shri C. K. Bhattacharyya: Has the
Government considered any mcasure
to check the cycles of Delhi which
mostly go without light at night, with-
out bell and perhaps without brakes
too?

Shri Kanungo: Yes, Sir, the tra-
fic police of Delhi has been
strengthened; there is a Flying Squad
in the traffic department and periodi-
cally they do check the cycles.

Co-operative Societies

+

f Shri D. N, Tiwary:
*1033. { Shri Subodh Hansda:
| Shri 8. C. Samanta:
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Will the Minister of Community
Development and Co-operation be
pleased to state:

(a) whether it is a fact that the
Agricultural Production Board has
suggested that a few pilot projects
may be organised in a few selected
districts in two or three States where-
in some of the better organised Co-
operatives might provide extension
and service facilities along witli the
supply of agricultural requisites and
the credit therefor; and

(b) if so, the main outlines of the
scheme, if any, finalised in this be-
half?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B. S. Murthy):
(a) Yes, Sir. '

(b) A draft scheme has been for-
warded to the State Governments of
Gujarat, Madras, Maharashtra Mysore
and Punjab for their comments.

Y gro Ao fam@ : gwE =W
ST WY TS ] 99§ e qew FI &Y
T § AR FT TF T FE F
Fg Tar g fF 3 wow waw gz
W g7

Shri B. S. Murthy: We do not kuow
as to when the State Governments
will be able to send us their r=plies.
The scheme has been forwarded to
them on the 23rd of last month and
we are expecting their replies. An
important feature of the scheme is
that the co-operatives lwill provide
extension technical staff so that they
will be able to co-ordinate and super-

vise the distribution and effective uti-
lisation of production requisites.

Y Fro ATo @MY @ S AEEE
yteE Fw 5y SE § g w0
Fam 6y S s g% fag mfas
s ey gRiT 7 g faet sfas
SATYT FLA FT TEIT &N, FT T0HT
gEWaT Far g !
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Shri B. S, Murthy: The scheme
contemplates for five States to be
taken up, in each State two or three
districts and in each district two well
functioning marketing societies or
well organised large-scale service
societies. When the technical staff is
provided, it is contemplated that the
State Government will be able to give
assistance to the extent of cent per
cent in the first year, 66-2|3 per cent
in the second year and 33-1|3 per cent
in the third year.

Shri Subodh Hansda: The hon. De-
puty Minister just now stated that the
draft outline of the scheme has been
sent to four or five States. I would
like to know what is the reason why
it hag not been sent to the other States
for their comments?

Shri B. S, Murthy: It is done on
a pilot basis. We are now trying to
experiment thig scheme.

Shri 8, C. Samanta: May I know
in which respect this pilot project is
different from the -other projects that
have been taken up by this Ministry?

Shri B. S, Murthy: This is a new
scheme. No scheme like thig has bcen
taken up as far as co-operatives are
concerned.

Shri Shivananjappa: May I know
whether any attempt has been made
to start lift irrigation societies in any
one of the States?

Shri B. S. Murthy: No, Sir; this
scheme is intended for the fulier and
better utilisation of production requi-
sites. Therefore, we are now bring-
ing in marketing societies into the
field with technical assistance,

oft Ry f¥ fagtlt : s ag
gy & wrar & fF fRE A dEeT A
a6 @i F@ § AR IR qF FW
Tt S gt § F SAET AW &Y
g% @ F § ) Ko IR g
1 ¢7 ggHrQ afufadt & @ a7H
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qar #1¢ o won fyaw fea a1
FFzTafa o &Y F o §, F gl
g faar a1 7% ?

Shri B. S. Murthy: This
does not include tractors.

st qgive fag : aqww awg #
a1 fafas fawrg @< 3w & 79 I @
§ I gfafay smfer s,
#fy fawmm o weq gt faam
& & W GITATT KT A €T 7UA HYS
T ¥ FEAACTAT AT HAGAATLEE
FE FT R E | F oosT I ATEAT
f& ¥ I qawe wwm g o f5 fawm
3 F oeaT a1 W & frdy o fey &
WL FATE AT FHS HArqw(q aqdTe
Wt v® = § 9% wiafam w1
T &€ 3 AT § 7T 219 w7 5y
I & ife T aw7 41 @) § AR
fo & a1 S & 9w g ?

The Minister of Community Deve-
lopment and Co-operation (Shri
S. K. Dey): Sir, apparently there
is some misunderstanding on this
whole question. Ags the question it-
self implies, this particular pro-
gramme has been initiated accord-
ing to a decision taken in the Agri-
cultural Production Board. The idca
is that instead of the governm'nt
agency, which heretofore has been
responsible for promoting and propa-
gating the utilisation of fertilisers and
other production requisites, co-opera-
tive societies will begin to try this as
an experiment to see, whether in-
creasingly co-operative socicties may
not take over this initiative from the
Goverr'ment agencies.

scheme

Shri Yudhvir Singh: It is merely

an experiment.

ot Fgrem Ty : ¥ A AT
g wrew § f ot goww FTRET Y
T O sorE F A ¥ fay o @
37 9 gfedy & oeft & 1 e 9@
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I F3 F for & ¢ fF ag o=
@A A I syl ¥ W
T 97 F MT F sOw AT AW@ER
afsfaat wraar 3 & 1 59 #71 afcorm
g &I § % 97 awal Y A wagy
AR AT &1 ATt § arore & Wy
e feafa & qar e g9 @ g fE
AT & FETAAT FAT A1 IY EAqAqT
Y f& ag #E ¥ ot ag Iawor e FX
ok 39 #1 faw o9 F aiwy ufeaq
T & qlewst areq FT qF |

Shri S. K. Dey: The idea of co-
operative societies distributing pro-
duction requisites for agriculiure 1s
that these requisites will be supplied
to the agriculturists at economic
prices, perhaps at prices lower than
what obtain in the open market. If
there is a deviation from this, cer-
tainly we will think of meusures to
see that the cultivators are not put to
any handicap by the co-operative
societies not rendering the services
which they are expected to render.

Wt Ava W mrny o HiE aE
F faRely A9 9T T AT @y 2 W}
TOIIT I WYGAT FATZAT & AT 9T T F
et & 7 faei a1 frowse gmvee-
foran #t Fomaifess ov fa=mme fem
szt 9T & q@T w1 @faca st
feami & o @Y gu Wt agh FroTe-
Hessr 7 T fea1 FThr IRy SITAT @
FAT T T2 AT ¥ FWT WY fa=m fora &7

Shri S, K. Dey: We are irying to
benefit from the experience of co-
operative societies in all the co-ope-
ratively advanced countries of the
world, including Czechoslovakia.

Shri Bishwanath Roy: May I know
why under this scheme some agricul-
tural co-operative societies have been
ignored which were organised during
the First Plan but which were not
successful owing to reasons beyond
their control?
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Shri S. K. Dey: Nothing is ignor-
ed. Any society which is potentially
viable is assisted. So the question
of ignoring does not arise.

Supply of Fertilizers

{ Shri Kapur Singh:
Shri P. K. Deo:
*1034. Shrimati Savitri Nigam:
Shri R. G. Dubey:
Shri P. K, Ghosh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that against
the target of 7:50 lakh tons of ferti-
lizer consumption only 1.70 lakh fons
was made available to U.P. in 1964;
and

(b) if so, the target for 1965 and
the steps Government propose to take
to ensure that a better supply is made
available to the States during the cur-
rent year to enable better farm pro-
duction?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri D. R.
Chavan): (a) and (b). A statement
is laid on the Table of the Sabha,

Statement

Statement referred to in reply to
parts (a) and (b) of Starred Question
No, 1034 by Shri P. K. Deo and
others to be answered in the Lok
Sabha on the 27th April, 1965, re-
garding Supply of Fertilizers.

The target of consumption of fer-
tilisers in Uttar Pradesh during
1964-65 was as under:

§,00,000 tonnes in
terms of ammoni-
um sulphate.

Nitrogenous fertilisers.

1,20,000 tonnes in
terms of super-
phosphate.

Phosphatic fertilisers

Having regard to large carry-over
stocks amounting to 3,31,000 tonnes in
terms of ammonium Sulphate with the
State Government on 1-4-1964, the
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following allotments of
fertilisers were made:

nitrogenous

Sulhpate of Ammonia . 73,445 tonnes.

Urea . . 13,325 tonnes.
Ammonijum Sulphate
Nitrate . . 15,354 tonnes.

Calcium Ammonium

Nitrate . 1,10,899 tonnes.

Total in terms of Nitro-

gen 48,000 tonnes or
in terms of Sulphate of
Ammonia 2,33,000 tonnes

Phosphatic fertilisers are not dis-
tributed through the Central Ferti-
liser Pool. State Governments pur-
chase their requirements from manu-
facturers direct,

The target of consumption for 1965-
66 in respect of nitrogenous fertili-
sers .and phosphatic fertilisers are as
under:

6,00,000 tonnes in

terms of ammo-
nium sulphate

Nitrogenous fertilisers

1.11,440 tonnes in
terms of super-
phosphate

Phosphatic fertilisers

Availability of nitrogenous fertili-
sers during 1965-66 is expected to be
better than in 1964-65. Accordingly it
is expected thal the total supply of
nitrogenous fertilisers to Uttar Pra-
desh will improve in 1965-66.

As regards phosphatic fertilisers, the
State Government have estimated
their demand for 1965-66 at 50,000
tonnes of superphosphate which is
likely to be met.

Shri Kapur Singh: I would like to
know what were the targets and as
against them what were the supplies
of fertilizer, in so dfar as Punjab
is concerned? It is not mentioned in
the statement, though the question
covers all States.

The Minister of Food and Agricul-
ture (Shrf C. Subramaniam): This
question is only with reference to
Uttar Pradesh. I am sorry, I do not



11207 Oral Answers
have the figures for Punjab. If the
Member is interested in it, I will sup-
ply it.

Shri Kapur Singh: Sir, if you will
see the statement, supplies made
available to the States are mentioned
there.

Mr. Speaker: I have noted that.

Shri Kapur Singh: My
mentary arises out of that.

Mr. Speaker: The Minister says
that he has not got the information.
Now, he might put his second ques-
tion,

supple-

Shri Kapur Singh: I have no second
question.

ft gmow fag @ SR WRW F
g W g fear wa @ @ A
gem,) & 1965 § g F O N
AN AT FleARIAL FT I9G ¥ WAV A
w0 a1 gwn g ¥R A famn amdwm
gy feedfedr & T rir?

Shri C. Subramaniam: This is with
reference lo fertilizers.

Mr. Speaker: He says that less
quantity has been supplied to U.P.

Shri C. Subramaniam: 1 have
given; the information about target
and consumption.

oft qmare feg : S go dro & @i
4t 39 F syanfaw adl frar mv

wSqw AT : gg T8 | W |
I @ T fen
Dr. Ranen Sen: Is it a fact that
most of the States in India are suffer-
ing due to shortage of fertilizers? If
so, what positive steps have been
taken to remedy the situation imme-
diately?

Shri C. Subramaniam: I agree that
there js a shortage of fertilizers and

APRIL 27, 1965
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we are unable to meet the entire de-
mand. In spite of the fact that we
would be stepping up the availability

from 480,000 tons to 650,000 tons dur-
ing this year, I am afraid we will be

‘meeting only 60 to 65 per cent of the

demand.

Shri Ranga: Even less.

Shri C. Subramaniam: Yes, it may
be even less. But the difficulty is that
the indigenous production has not
come up to expectations. This year
we are embarking on a programme of
producing 300,000 tons of nitrogen.

Shri Sham Lal Saraf: May I know
wheth 1 any consideration has been
given to the oft-repeated request or
grievance of the cultivators that the
prices at which fertilizers are being
supplied .0 the farmers, are unecono-
mic and arc higher than the prices
prevailing in other countries of the
world?

Shri C. Subramaniam: Today it is
not a question of high prices. Even
at this price we are not able to meet
the entire demand. When the supply
increases, we will have to bring down
the prices. We are considering that
question.

ot anfgret dgdn : T WO
FY ag wIw & 5 Zo o ¥ wleamgax
JIGRT FH EH FT FTO0 78 ¢ v agi
faard & gfaad 9 & | F fq=ng
A gfaud agm & fa7 awwr fa=re
LR ?

weawr wEtEw : faard A glood
2 ¥ fay gEa ware grar arfgd )

Shri Bibhuti Mishra: May I know
the principles on which fertilizers are
allotted to the various States? Ig it
a fact that some of the States are
more favourably disposed towards the
Ministry of Food and Agriculture and,
therefore, they get much more ferti-
lizers?
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Shri C. Subramaniam: We have Shri C. Subramaniam: Yes, Sir.
taken into account the consumption This is under the consideration of a
pattern. As a matter of fact, the Committee which I hope would sub-

statement shows that during the pre-
vious year, 1963, they had a carry-
over of nearly 233,000 tons of ammo-
nium sulphate. Then, we have to
take into account the consumption
pattern of various States, Because,
certain States consume much more

than other States, because they are
already fertilizer-conscious.
Shri P. Venkatasubbaiah: May I

know whether the Government give
any incentive to particular States by
giving them more of fertilizers if
their agricultural production is higher
as compared to other States?

Shri C. Subramaniam: We have to
take all that into consideration. Par-
ticularly in the present context where
we are unable to meet the entire de-
mand, we have to take into account
the question as to which of the States
are producing better results.

Shri M. L, Jadhav: May I know
what efforts are being made to sup-
ply fertilizers before the sowing sea-
son?

Shri C. Subramaniam: We have
now laid down a programme for the
kharif season. While making alloca-
tions to the States, we will bear this
in mind.

Shri Sivamurthi Swamy: May I
know whether any complaint has been
received that the fertilizer is not
supplied to the farmer  straighiway
by the Government but it passes
through the State marketing society,
the district marketing society the teh-
sil and village societies, all of them
taking 10 per cent profit, resulting in
the price of fertilizer going up by
about 40 per cent? In order to re-
move this difficulty, has any attempt
been made to reduce the agencies so
that the fertilizer can be supplied to
the farmer by the State at cheaper
rates?

v

mit its report within the next few
months. All these matters will be
taken into consideration by this Com-
mittee.

Shri Ranga: Has it come to the
notice of the Minister that an ex-
Minister, who happens to be the Presi-
dent of the Pradesh Congress Com-
mittee in Andhra Pradesh has com-
plained publicly, and it was published
in the papers also, that some of the
so-called fertilizers supplied by the
co-operative stores, when cpened,
were found to contain up tu 50 per
cent of salt and only the rest were
fertilizers?

Shri C. Subramaniam: I have not
seen this report. Since the hon. Mem-
ber has brought it to my notice, I
shall certainly look into it.

Co-operative Societies in States

(' Shri P, R. Chakraverti:
Shri Rameshwar Tantia:
*1035 { Shri Subodh Hansda:
Shri S. C. Samanta:
LShri Sidheshwar Prasad:

Will the [Minister of Community
Development and Co-operation be
pleased o state:

(a) whether Government have ad-
vised the State Governments tc speed
up the programme to liquidate weak
and moribund co-operative societies
with a view to rationalising the co-

operative agricultural credit struc-
ture at the primary level,
(b) whether a survey has been

made to find out the percentage of
dormant societies in various Slates;
and

(¢) whether directions have been
issued to States intimating the Cen-
tre's decision to agree to give finan-
cial help to viable and active societies?
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The Parliamentary Secretary to
the Minister of Community Develop-
ment and Co-operation (Shri Shinde):
(a) to (c). A statement is laid on the
Table of the House.

Statement

In the light of decisions taken by
the Conference of Ministers of Co-
operation held in June, 1964, State
Governments have been advised to
carry out a survey to identify viable
and potentially viable societies. The
rest of the societies are either to be
liquidated if they are dormant or
amalgamated if they are weak.

The progress in the survey was re-
viewed at the time of the Annual
Plan discussions in December, 1964.
It was noted that some State Govern-
mentg had already started the survey
while in some States the survey was
to be undertaken after the necessary
staff were appointed. According to
the latest information available, sur-
veys have been almost completed in
six States and are in progress in the
other States. The total 1.amber of
dormant societies o be liquidated will
be known as soon as the surveys are
completed.

Government is considering a propo-
sal for revising the scale of assistance
to be given to potentially viable ser-
vice cooperatives to meet their defi-
cit in employing full time paid secre-
taries for a limited period of three to
four years till they can stand on their
own legs.

Shri P. R. Chakraverti: As a re-
sult of the survey so far made in the
States, what prominent factors have
been brought to the fore, accounting
for this state of affairs, so far as co-
operative societies are concerned, and
what steps have been taken to remedy

the defect?

Shri Shinde: As has been men-
tioned in the statement, the survey
is being undertaken. It has not so fgr
been completed. But the prelimi-
nary report indicates that in a num-
ber of States the number of dormant

APRIL 27, 1965
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societies is quite large. The num-
ber is specially large in some of the
eastern and northern Indian States.

Shri P. R. Chakraverti: In view of
the statement made by the Minister
of Labour assuring workers all over
India that essential goods, specially
food supply, would be made avail-
able to them through co-operative
stores, what specific measures are be-
ing taken by the Co-operative Depart-
ment to make financial assislance
available to them?

Shri Shinde: In certain rural areus
where the marketing or village ser-
vice societies are supplying consu-
1aer goods they are giving some finan-
cial assistance.

Shri Subodh Hansda: The Minister
did not reply to the question as to
what are the factors for the dormant
condition of these societies and he
said that only preliminary reports
were available, Here in the state-
ment it is stated that in six States
the survey has been completed. 1
would like to know whether the pre-
sent system of assistance tc these co-
operative societies is also responsible
for this dormant condition.

Shri Shinde: Mainly ‘he local struc-
ture and leadership is responsible for
a dormant society. As far as finan-
cial assistance is concerned, the pat-
tern is the same all over the country.
If, suppose, in certain areas the same
pattern has helped the societies to be-
come viable and efficient societies,
there is no reason why the sume pat-
tern should not be helpful in other
regions. So, the reasons lie mgainly,
according to the present understand-
ing of the co-operative movement and
co-operative leadershir, in the weak
leadership at the loral levcl.

Shri S. C. Samanta: May I know
\whether the weak and moribund co-
operative societies that are going 1o
be liquidated in future were given
financial assistance again and again
in order to enliven them?
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Shri Shinde: Some of the societies
viere given financial assistance; but
row a review ig being taken and a
proposal is under consideration to
slop financial assistance to non-
viable and dormant societies.

it fasaatg qody : HefY AT
F FFASL AT 92 QT @I § IqF
wrT (2) # faar § fe g FY Igeed
AAFTY & gge fergeara & 6 oAl
¥ gadqw 1@ QU gy v § AR g
A § 99 T R | & WA 1T
f f3 <roal & 7 ¥4 qu Y AT }
Iawr a1 wfafsar &, W fwq fa
sgl # 7 @ &, o Iasy foe
4 IF "I JEE ?

Shri Shinde: In fact, the survey
is not complete in all respects; bhut
preliminary surveys have been com-
pleted and the States are Maha-
rashtra, Orissa, Punjab, Kerala,
Rajasthan and Uttar Pradesh. But in
some Siate; even the surveys are
preliminary only.

Shri Shree Narayan Das: The
Mirdhra Committee is also going into
this matter. May I know whether
they have suggested the number of
moribund and inactive societies; if
so, whether they have suggested any
steps?

Shri Shinde: The Mirdha Com-
mittee is stil! having deliberations on
the subject-matters which have been
referred to it. They have not yet
submitted their report. Moreover,
the terms of reference of the Mirdha
Committec are not as has been sug-
gested by the hon. Member.

Shri Gauri Shankar Kakkar: In
the light of the preliminary report
already submitted, what is the actual
amount of the working capital and
of the share capital in the case of
such socicties?

Shri Shinde:
calculated.

That will have to be
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ot qYA Q0¥ ¢ AFT AT T g
¢z | Farar § f& &y agy am@
grargfeat % & FW AL FET ITH!
gur fwar Jram w7 9 aarefagt
# faar fear o, gas fao g@daw
g w & | & Sraar wvgar g oA
TH T FT WY 977 Fa7 & fF ¥ vargfear
F FTH A FT @I, AT 747 &
#1 ag srawTd g fF aaifas gat &
gaAT F wrr ¥ fehee @1 @ré ?
afz g, @1 @R 9% fag 30 F¢
g !

Shri Shinde: As I have already
submitted, one of the main contri-
butary fuctors is local leadership,
There are other reasons also; for
example, if the local societies are too
small, they essentially become non-
viable.

Shri Man Sinh P. Patel: In view
of the conplex activities of our local
co-operative societies such as -agri-
cultural credlt, service activities and
also rationing items etc., what is the
exact idca of the Government to
have a combination of all these com-
plex activitiecs in one co-operalive
society?

Shri Shinde: In fact, the pattern
of sevcvice cocieties is cxactly as has
been suggested by the hon. Member.

Diversion of Wheat Ships

-+

v1037, J Shri P. R. Chakraverti:
"\ Shri Chandak:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether in February, 1965
Government had requested the Pak-
istan Government to divert shipment
of American Wheat imported by
Pakistaon under PL 480 to Indian
ports;

(b) the quantum of wheat deliver-
ed to India in comjliance with the
request;
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(c) whether the Government of
India have accepted the obligation of
returning wheat to Pakistan as soon
as the food situation eased in India;
and

(d) what are the specific terms of
agreement for this supply of rmport-
ed wheat 1o India py Pakistan?

The Depuly Minister in the Minis-

try of Food and Agriculture (Shri
D. R. Chavan): (a) Yes, Sir.

(b) 37,117 tons.

(¢) The Government of India

agreed at the suggestion of Pakistan
Governrment to replace the wheat by
the end of April, 1965.

(d) The main terms of the Agree-
ment are briefly as under:—

(i) The cost of replacement
would be paid by India from funds
authorised by U.S. Government
under PL 480 in favour of India.

(ii) Incidental charges etc. relat-
ing to the diverted wheat would be
borne by Pakistan Government and
similar charges in respect of replace-
ment cargo would be met by the
Governmenti of India.

(iii) The freight for the diverted
vesse] has been borne by the
Government of India and the
freight for replacement cargo
will be met by the Govern-
ment of Pakistan. The excess
{freight, if any, payable by
the Govermment of Pakistan
will be reimbursed by the
Geovernment of India.

Shri P. R. Chakraverti: May I
know whether on earlier occasions
India had also supplied food crops to
Pakistan; if so whether this gesture
is m recompense of the ecarlier good-
will movement on behalf of India?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): I am
not aware whether we supplied to
Pakistan; bu' we did supply to sume
other countries.
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Shri P. R. Chakraverti: May I
know whether Government has been
left with any option to pay back
not in terms of food crops but in
terms of some other comrmodities to
Pakistan?

sShri U, Subramaniam: No, Sir;
this was PL 480 wheat.going to Pak-
istan and we got it diverted because
there was a crisis here. Therefore,
the same PL 480 wheat will be supp-
lied to them in return,

Shri D. C. Sharma: From the state-
ment read out by the hon. Minister
it appears that it was a normal busi-
ness transaction under specific and
definite rules. But is the Govern-
ment aware of the fact that the Pak-
istan Government made it to be a
humanitarian deed to help the starv-
ing millions of India; if so, what is
the reaction of the Government to
this kind of propaganda which was
carried on in Pakistan through the
radio and the press?

Shri C. Subramaniam: This is not
a regular business transaction. The
wheat ship which was going to Pak-
istan was diverted to India. To that
extent we have to concede that Pakis-
tan has been considerate, particularly
to me, 1o the difficulties which we are
confronted with. I do not think we
should shirk from accepting that.

5t WHTC AT AT : & 4 SOAT
wrgar g & Wit g ag S0 v § ag
qEOFT F Fg4 § WSAT qAT AT A A
g qir T A IT Y 7

Shri C. Subramaniam: We made
the request and the diversion wus
made with the concurrence of Ame-
rica by Pakistan.

W@ oadr g wwe %
wRaTiEl & dFaq-%w
_l_
r'fﬂ Ay fewd :
*1038. { st awmE
st femm qeamae :
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#T qTATfA® QA weAT 48 T
T Fa1 FCA fF

(%) #Fa1 g F @ET FEW
F FHfEl F qqawAl FY AT FW
¥ fag frga v o afafy w1 sf@zs
fa wm &;

(@) afg gi, av aar afafy 3
T@ T 7 F1% gaE fgar @ fF qaq
g & fawfw fee adw &
AT A AW W

(W) afs zq gamm &Y A1 faar
T qT GTHTT FT 67T & T § F49-
Tif@l &1 g feaar sfafas ga
AT qga 7

The Deputy Minister in the Minis-

try of Law (Shri Jaganatha Rao):

(a) The Report of the Committce
has been received by the Khadi and
Village Industries Commission and is
under it: examination.

(b) The Committee had reco.n-
mended revision of the pay scales
with ecffect from the 1st July, 1959.

(c) Abou! Rs. 12 lakhg may have
to be paid by the Commission.

ot vy femd : weqer wEiRT, TS
JITH 23 9T HY AT T T 4T foaawt
fafas sav qa %) faarar, M Ia &
@ &1 a1 fe oS @
ATHRIAT ST €T3 qedT §, ¥ FHra
FY Y fawrnt § & &refy a8f sy v <
a&d & /YT 919 979 g WY I3 Tar
a1 fF S 1963 & AW FW FT HFAT
gHT ¢ T @Y AHEW AEE [T
g A faw w7 fear & 1 w9 v
w39 gg ¢ f& uF M7 &Y e wgar
& % Targ geaT &, AfFT I AT G
ot fawrfoar 1 et & IAF FIT HuA
A FAE, ARam A Fgr & f& @y
ATNART HIART A A FLHT A e FT
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f@rr & 1 7T gwA ag ¥ fF Iy oY
guafafa @397 1959 % 57 fawrfant
FY AT FI FT hger fwar g, A
R T T I & FIC AHA 1
& favam, AT gw FY @eg ¥ uF FAOT
e g3 wara 71 faam n ?

Shri Jaganatha Rao: There is no
inconsistency at ull. As regards the
reply to a written Question on 23rd
March, it related to the implementa-
tion of the Second Pay Commission’s
recommendations. The answer was
that this Khadi Commission is not
bound as such to implement the re-
commendationg of the Second Pay
Commission which apply only to the
Central Government employees. But
this question relates to the Pay
Revision Committce appointed by the
Khadi and Village Industries Com-
mission. The recommendations of this
Committee have been examined and
it was decided to apply the recom-
mendations from 1st July, 1963.

st Ay femd : noqer wEIRA, A
q97 qg 97 % F|T 78 Haem gy
YN a1 gIF A faa w7 fwar @
a1 Fa« gvF F fFar & #ifs @y
TR 7 g gATE fTar a1 A7 gaEy
FREY ¥ o faar 4 fF @ 1959 @
g7 fawifert # am fear s @i
FAFTEt F1 F FHAT ¥ 37 IT A
fear s1x 9w g ATET ATHT FW F FEA
g f& 9o FS F1 gAra O 91 Afwa
IAFT ATAA & faw qeETageag ¢
TF AT I F] Tq709 §eqT Fgd & f6
I & gATET 71 4 AgY AT

Shri Jaganatha Rao: This Pay Revi-
sion Cornmittee recommended revi-
sion of pay-scales from 1st July, 1959.
The Chairman of the Commission had
discussions with the Finance Minis-
ter. It was pointed out to him that
the revision of pay-scales from 1st
July, 1959 would put a great finan-
cial burden on the Commission.
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Therefore, i1 was decided that this
recommendation should be applied
from 1st July, 1963, and it was de-
cided tn give some ex-gratia lump-
sum payment from 1-7-59.

st femm qeamw R oww oAy
2 & za 1 amgaw F w7 § 40 fran
T ? oo A% @ ¥ fga amemar
TAT AT Y 8 12 e Agt afew
20 9T@ FAT FTfEW 9T )

Shri Jaganatha Rao: As I said, it
was the question of the capacity to
bear the additional firrancial burden.
Therefore, it was decided that some-
thing has to be done and that a lump-
sum payment on ex-gratia basis will
be made to them.

Damage to Standing Crops

+ ’
( Shri Shree Narayan Das:
Shri Lakhmu Bhawani:
Shri Krishnapal Singh:
Shri Yashpal Singh:
Shri Kapur Singh:
Shri P. C. Borooah:
Shri Sidheshwar Prasad:
Shri Vishwa Nath Pandey:
*+1039, J Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Shri Ram Sewak Yadav:
Shri Bagri:
Shri Raghunath Singh:
Shri Yudhvir Singh:
Shri Onkar Lal Berwa:

Shri Sarjoo Pandey:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that due to
rains and hailstorms in February,
March and early April, 1865 much
damage has been caused to the stand-
ing crops; and

(b) if so, the estimate of
damage in various States?

such

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) Reports received
so far indicate that some damage has
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been caused to the standing crops in
the States of Punjab, Uttar Pradesh,
Bihar, Maharashtra, Andhra Pradesh,
Delhi, Tripura and Madhya Pradesh.

(b) No quantitative estimates of the
damage caused are available at pre-
sent. Some idea of the damage will
become available when the final esti-
mates of production of rabi crops
become available sometime in June,
1965.

Shri Shree Narayan Das: May 1
know whether in any of these States
arrangements have been made to give
compensation to the cultivators in
case of natural calamities like these?

The Minister of Food and Agri-
culture (Shri C. Subramaniam):
No compensation; but I am told
revenue remission is being given by
the State Governments.

Shri Shree Narayan Das: May I
know whether the Central Govern-
ment has been considering to help
such of the States that will provide
for crop insurance?

Shri C. Subramaniam: The crop
insurance system is under considera-
tion. As I have already said once
before, we intend to introduce a pilot
scheme in Punjab.

Shri Raghunath Singh: May I know,
taking the overall picture of India,
what is the prospect of the wheat crop
this year on account of these natural
calamities? Will there be a surplus
as compared to last year?

Shri C. Subramaniam: Last year
the production was roundabout 97
million tonnes. This year, it is ex-
pected to be roundabout 11'5 million
tonnes.

st g7 fag : ST T A
I qUFETT & GfAql F) 91 CF Grg
gTea g€ T § fF gT UF 9@ F FIX
o 2§ gyl 99T § S A qF
w7 ga% qformeasg qrd & ey
A A Haw garg &) T I W AGE &
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HaY wEYea 7 7 & f Frf gy awar
& gAT AV K JrAAT AT g R IA ¥
qr g #Aar grer § faas fF gra
fafareT grge qar "eTaT AT AF F
7 a1 @ JHam Ad gur § ?

wtaw REWAT : wF TH qATA H
AT G FY AT AFA E 7 TG AN
agr & fafaeze #1 qar g

T ez fag ¢ & ag ST ATRAT

g f& marar s F3 @ fean ?

weaw  WEE : ag a) g9y Ay
fafreex & w7 & 5 g sama awa™
TE g, w9 59 & fow iR ¥ syren
TewTe T 91 TEwT 99T g ¥
AN AR A7 2 g & ! FRT g
F I F1E T FART § FOAQ qt
¢ T fomy & ag "9 &7 9§ |
ST F 9 qr I w€T v fafaed
g1 Yot & faasr fw =g agr o
agar fgar &

AN wnay fag fazil : ag o =2z
frfaeedr § ag a9 £ g7 TR Y 797
feid 2 & foms & g ox Ty
WY AFFT WY g1 IFT g A 97 FA
FI AWTE F4F F f90 F7 gF K
FaT ggraar A A afy agEar ag
ZAT ATFAT AT FA F wH O FrarAr &
g3 & GIAFA A AT T § 39 FT A1H
FH A ¥ a1 IR FI1IT |

WEAR WEAA : WA TF AT |
it q21 fag ¢ FET FWR I T
#T ggraar 2 @r g’

qeqy AP : Wt AEEA A A
g faar &

Shri Bhagwat Jha Azad: The hon.
Minister referred to the revenue
remission. Is the hon. Minister aware
that in such cases the remission of
revenue means only the postponement
of the realisation of the revenue
which means that the farmer js not
in a position to get back his loss. May
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I know whether the Government have
suggested to State Governments that
in case of such natural calamities, the
land revenue shoulq be written off
and that it should not be realised
next year?

Shri C. Subramaniam: I can speak
about what happens in Madras. It is
not as if it is postponed. It depends
upon the intensity of the damage.
If there is a huge damage, then the
whole revenue is written off. I sup-
pose that should be the practice in
sther States also.

ot T fag : fom 9ol o ga@q
N 93 ff oF AT F7 77 G a=w
KT FIFTT 7 99 AT X A § T
# fgar, meade ¥ gwaaT ¥ w7 fR
AL TF FATC J0E A 9 1 g F
ZITX g 1 G AT qFA & @ AW
qae & & I8 @741 TWRE ¥AT
T ?
Shri C. Subramaniam: This is the
responsibility of the State Govern-

ment and I do not think I will be gble
to answer this.

oft gyl fag : & vt A
T 9 & A1 F I WeEHIw
FATEAT | UF W7 qY AFTT T 78 T
fr agqFam gw g, w7 =i T
oI MF 9F § qED AT AT A4
FEA! & 6 o) % 39 qTEE &1 EAT
g Ay afea 9T & qiw 7 qTHT
M FE AN v aFw § d7 FEd wr
FIAAY, G BT FT AT T/ AT
AT AFAE & wiET, § 27 FEAT
wigar g fo oag gar sYam ader
qYATAN ? TF UF TH A G 7 GIHA
warar fe gAY F8G 3W F 7Y F 7 A
AR ¥ § WA & FT0 g8 w19
AFATT &Y A7 A7 JF QI FES A G
# AT F ST, G F @A wAE
F 51 TG 70w fiw Al & g0 F q9v
TIAA A g AT 7 AW 7T AT
HAT KT F@FT aOFT gHIT 7
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Shri C. Subramaniam: It is the
Revenue authorities of the State Gov-
ernments who make the assessment.

Gt qIde fag: 77 F41 IWT
AT | W aEy o AY R g w&EE
Tefre #4t gor 7

weas Agva : faary @2z & fre
A & §27 & T HT F 1 aJOwT
g agar g ?

Wt gad feg : T TRA AT
ageg ag & & o aFam Y mav & 9w
Y 7 faE Far A % & a1 w9 ag
AFAE A & fad w4
aq®r wTE 7

weaw wga . gE foR sw

¥ WAAET | gH S@T A7 HeET a

A gwA | R AT Iy TH oA H
e w9 & fao fog g § 0

Shri Kapur Singh: After the crops

are gathered, you cannot call for any

report and you cannot ascertain what

has happened. That is the point my
hon. friend is making.

Mr. Speaker: They must have made
the assessment of the crops earlier
and when the crops are gathered,
they can find what is the actual yield,
and what is the deficit, if there is any.

ot gFH W WEAW . Wae
A, 9ATT 92W F AV AT A FEA
f& waa A Frf qFAA AN g )

stoaTw gtv@: ol Wl wE-
T Y gaamT 41 fF F9 wRwl ¥ W
X auf § FHF FT FATET TFAH AT
¢ afe 5 O ar qwEm A A
3F wTw AEY & A F e smearn
g f& st gamw efwfae & o gm awd
F FIOOT qGT AW N FHAT gwI R A
oH Teal & fu AT 08 g & fao
TE FT AT @ w avE e
w7 T A A
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Shri C. Subramaniam: We cannot
immediately  improve production
there. It would be only during the
next year. But to the extent it is
damaged, we will try to give more
imported wheat in those greas.

Shri P, Venkatasubbaiah: Apart
from the remission of land revenue,
may I know whether the Centre is
giving the States the financial assist-
ance to assist the farmers by way of
taccavi loans and other things to
pursue their agricultural operations
because they do not have the where-
withal on account of these rains and
hailstorms?

Shri C. Subramaniam: If the re-
quest is made by the State Govern-
ment, it will be considered.

¥o TN wAWT sfgar : Ha
TEEE F g g fF 9w aF T oA
T g faem R 7 ey go fE
frodr o wew ¥ R F i,
A TER T AFE F ATER T
A T 30,000 AT wwT ¥ gd ar
WA AIH FT R E & g 9=
T ¥ AN A HA A avg q
famr s ?

Shri C. Subramaniam: I do not
know where from the hon. Member
has got the information that 30,000
people died during August 1964....
(Interruption) I do not know. I do
not agree that such statistics have
been published and my jnformation is
that nobody died of starvation during
August, 1964.

o T wANET Wfgar : maer
wE1EE, & g0 FY A Wew ¥ g I
g " 'vFTh wiwst § anfaq w7 qH
g | w8 ¥ amy foaar g @ fv s,
1963 AT g ff 12.8 F femmw
¥ AT o, 1964 A HA A 127
Ffgmm & 1 AW T 250 FUCATLA—
FH & wiwe § 1 ag § fagw wyo
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AT IR | AN A AZAE &
s #g faar &7, @fea q4r w@g
3 T A E W W E T I
T HHS & |

wtqW  WEAY : WY I FT gATAT
3F7 am fag

o W N Sfgar © ww
g fagr g @ g | ¥ gy @
N WG H FE AT E |

weaw wgew : fafres awa
A 9t A fr g 1 w qR ag few
FT X fF ager s F 97 T WK A

FIW & HHE FAT § |

Mo W AN Mfgar: a9 a=
TE qIT @R FY JIE Y g6 A
et aw w
Shri Kapur Singh: 1 am also
a peasant. I also would like to put a

Mr. Speaker: Yes, he might put his
question.

Shri Kapur Singh: May 1 know
whether apart from the process of
land remissions, which is already in
operation in the Punjab, Government
are prepared to consider the desir-
ability of making compensatory grants
in suitable cases?

Shri C. Subramaniam: It is for the
State Government. If they make any
proposal, we shall consider ijt.

T fasgam af¥w : Hdr wERT
* #g1 2 fF Troat & wawi wy gl &
o Ay ax A A g ¥ 7y
ST SEaT g f oFar F9dm avr
A aERi § ag ger £ fF
faa7 T T A T TFAA GAT
YR Ag, A, wew, wAr wife fm faw
o= AY w7A F7 FFAT T §
457 (Ai) LSD-2.
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Shri C. Subramaniam: As regards
the areas affecteq by the hailstorm,
we have received the information
from some States. As regards the
extent of the damage caused because
of the hailstorm, that could be esti-
mated only when the harvest takes

place.

At TAACACAR ©  Feqer  AIIRT,
AT UF  WqIT T gW & |
A el Wt oy @ & o A & S
G #Y A FT q@T FO | TG WY
TF B W ¥ TAw wd §, Jgi g
FW  FTH FE@AT 8, WX AT IJW F
wfiard # feafq & we-wify ofe—
fag & | welt wEIw o ag werd
F AT W A G AT AFAE FT AT
T /HA 7 WY @G gANd F2 fE
T AE qE IAT |

oUW WEAE R IIHA T
TAAT TeW AET € 1§ ¥g A F qoAr
ATEEHT FT EISTT FLT F

Y AT ;W GET AT
€@ WS 2, Ja waw 3z TEE A1 werd
¥ A AT FT 94T HY FEAOAT AT
|aT !

MR WERY ¢ WY OAFAN
T W TEEE AA A6, a1 & am
agY g1 awar |

Grain Storage System

+
( Shri Vishwa Nath Pandey:
) Shri Shree Narayan Das:
Shri Kanakasabal:
Shri Tula Ram:

Will the Minister of Foog and Agri-
culture be pleased to state:

*1040.

(a) whether Government have ap-
pointed g study team including some
Swedish experts to examine the
system of storage and distribution of
foodgrains in fhe country;

(b) if so, the composition of the
Committee; and
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(c) when the Committee is likely
to submit its report ?

The Deputy Minister in the Minis-
try of Food ang Agriculture (Shri
D. R. Chavan): (a) Yes, Sir.

(b) The team will comprise of three
Indian Experts and three Swedish ex-
perts. The Indian members of the
Team are:

Shri K. D. N. Singh—Deputy
Director General (Food).

Dr. S. V. Pingale—Director of
Storage & Inspection.

Shri O. Muthachen—Additional
Chief Engineer, CPWD.

The Swedish Experts in the team are:
Mr. Tore Olibjer—(Storage Ex-

pert).

Mr. Agne Niber—(Storage Ex-
pert).

Mr. Oller Landenmark—(Agrono-
mist).

(c) The Study Team is likely to

submit jts report by the end of

December 1965.

Y fasaw qeda : § 13 T
e g % 7w N ;g 2 e
fan war &, 39 fergeam @ faa
et w1 frderor fem 3

T aqo TWo wEM : AW AT AT
fderor For

T fasamma qoim : & 77 AT
AT ATgaT g fv ww @Eme ¥ omAhe
o geifam @ gaw—=ug Ailq aq
¥ weey g, @ fov 79 W F e
Y & gy AT R oA
F FHT FATAT TAT |
Shri D, R. Chavan: That was
because the Swedish Government ex-
pressed a desire to help India in
building up the storage facilities, and

they were ready to extend the help
to us.
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Shri Shree Narayan Das: May I
know whether during the period that
has elapsed any other expert com-
mittee was appointed for this purpose,
and if so, whether the suggestions
made by that committee have been
implemented?

Shri D. R. Chavan: Ags far as my
knowledge goes, no other committee
had been set up.

Shri Ranga: There was one com-
mittee which had submitted jts report.
Government are supposed to be a
continuing institution. It is not as if »
new government comes in as soon as
a new Minister takes over charge.

The Minister of Food and Agri-
culture (Shri C. Subramaniam):
There were reports with regard to the
building up of storage facilities, but
no particular project has been worked
out. This committee is for the pur-
pose of locating the places and for
having a detailed project report to
be taken up for implementation.

Shri P. R, Patel: We are seeking
the advice of experts even for storage
and distribution. May I know whe-
ther we are lacking in experience or
wanting in that knowledge in this
country?

Shri C. Subramaniam: This is in
regard to the building up of a new
type of storage in the form of silos.
We have not so far built, to my know.
ledge, any silos within India, and,
therefore, the new technique will have
to be obtained.

Shri Raghunath Singh: May I
know whether these experts have got
any knowledge of the tropical condi-
tions, whether they have worked any-
where in tropical conditions in the
world, and whether they have got any
experience of such conditions?

Shri C. Subramaniam: This is with
reference to the building up of silos,
and the building is the same whether
it be in the tropical conditions or non-
tropical conditions. The only thing
here is that later on, for the purpose
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of preserving the grain, we have to
adopt other methods like the use of
chemical insecticides etc., and that
will have to be studied separately.

st RRETATE ;. WTE WREd,
ZATX 3W SN W wvw AT wwer g, W
% faq faafordi # g s 8, =08
g AT B, W FT AT AL FTA BT
# ag w1 Tngar g fF # osw areA
F g ggT & AR FATS KT AT FIAT
Y s & /Y Far 39 fangs ¥ ag
qer a1 & fF 7 orarw &t fEw avg
NF 2T F 7| FIT T W7 F7 IT AR
¥ 399 g9 AT s &

Mr. Speaker: The first part ot the
question has been answered already.
The second part of the question might
be answered.

Shri C. Subramaniam: As I have
already stated, this is for the purpose
of a new method of storage in silos
in bulk, We have not done that on a
large scale here. No doubt, villages
do have storage in small bulk, but
not any big storages on a large bulk
scale. -

Shri P. Venkatasubbaiah: May I
know whether this committee will
also go into the question of the dupli-
cation of the storage activities under-
taken by the various agencies like the
Co-operative Department, the National
Co-operative Development Corpora-
tion and the Warehousing Corporation,
and if so, what the recommendations
would be in this regard?

Shri C. Subramaniam: This com-
mittee is going into the question of
the bhuilding up of silos in port areas
where we import grains so that these
could be stored in bulk becauge they
are received in bulk there through
tankers now. It is for that purpose
that this committee has been set up.
They would not go into the question
of the internal storage system.
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Shri Himmatsinhji: There was a
proposal to have a silo at the Kandla
port. May I know whether that also
would come under this scheme?

Shri C. Subramaniam: It comes
under the scheme. As a matter of
fact, they have already visited Kandla,
and they are making a report about
it.

st AT qT QAT © FqT A0
1 v & fAw enlos oW ann
1 fa=re & 7

Shri C. Subramaniam: It is not on
a large scale like this, We do have
plastic storage also, and I saw one of
the pilot projects in this regard, and
I found that that” was also very pro-
mising.

YT TR wT wBAw : ¥ gy AT
g § f 7g #7177 % A A
AAM——3d & {HAAT YT Fan a7
gy #4 A% g qATE A9 fud
T |

Shri C. Subramaniam: The report
will be submitted by the end of
December, 1965. Soon after that, we
shall start implementation.

Shri A. N. Vidyalankar: May 1
know how much savings in terms of
cost are expected from this type of
storage?

Shri C. Subramaniam: It is estimat-
erl generally that if the storage is not
done properly, we lose about 3 to 4
per cent. That would be the .aving
if' it is properly done.

Shri Bhagwat Jha Azad: The hon.
Minister has stated that the Swedish
experts have been associated on the
express wish of the Swedish Govern-
ment to help India. May I know the
financial agreement, if any, between
our Government and the Swedish
Government in regard to this parti-
cular project?
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Shri C. Subramaniam; As far as
the foreign exchange portion of it is
concerned, it would be given as a loan
by the Swedish Government.

Shri Bishwanath Roy: In view of
the standing decision of the Govern-
ment regarding storage, may I know
why there has been so much delay in
implementation of that decision?

Shri C, Subramaniam: 1 do not
know to which delay the hon. Mem-
ber is referring. We have just now
appointed this team for the purpose
of studying the question of storage at
the port points. As soon as the report
is available, we shall take it up for
implementation. As regards inter-
nal storage, we are already going
through the programme of putting up
storage facilities.

Shrimati Yashoda Reddy: What
are the present methods of storage
Government are adopting, and what is
the quantum of damage, for want of
good storage, with which we are faced
in the country?

Shri C. Subramaniam: We have
just now flat storage whereby we
store them in gunny bags. That
would mean additional expenditure
also for gunny bags and then remov-
ing them. Instead of that, bulk
storage is easy and it is also easy to
control the conditions.

st azt fag : fedr  fafqezs
AZT T HIF A7 F a7 2
I3 qq74z7 937 wFgTzd TAqY
AfF g9 T&F F ATT FT ogeqAd
FE WT gAMA 3T | FEA ATY AT
ag AY w21 ¢ o el aaddz 3
AT 4 &1 AT T Frmr ¥ K
s Figar g f g 29 F wfafas
o7 Fq #A oEr g 2 Ofem
€1 FH ;MM FT AFF & wEifEa
naddz ¥ g4 HH FOAY A5 *
fao
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Shri C. Subramaniam: That would
be considered after the report is
submitted.

T oam andg ;o A
ugr ®qe omTEr @ o wfasew A
o ¥ 3o wufegr @@ & am@r @
g 37 T Do To g 2o To faar
arar R | HaAar Sgan g e avwi A
AT THT F74 § [ IF F1 Jigd
¥ trdr odt @ frewa 2 fad @
o FH F AU g9 FHEr FT 0ATEE
FIAT FEIT AHAAY & AYAEr O
#fzmzgt mE & o= #1 a7 7w &
foo 7z 3 Fad ot ¢
Shrj C. Subramaniam: Now wheat
is received in tankers in bulk. It will
have to be unloaded and stored at the
ports. What is happening now is that
we have to unload them, immediately
bag them and immediately despatch
them from the port, which we are
finding difficult. That js why we are
now trying to store them in bulk at

the port points and despatch them
from there in a leisurely manner.

Mr. Speaker: Question No. 1041.

st ez etfeqn o we 3fEA
aws &1 1045 AT A1 AT TH O
qamq A A

Mr. Speaker:

question.

That is a different

Report on Farm Prioes

{ Shri P. Venkatasubbaiah:
| Shri P. C. Borooah:
*1041. { Shri Ravindra Varma:
Shri K C. Pant:
1 Shri M. R. Krishna:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the American experts’
team which came to New Delhi six
months ago to advise Government on
farm prices, has submitted its report;
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(b) if so, their main recommenda-
tions; and

(c) Government's reaction thereto?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) to (c). No such
experts as visualised in the Question
have visited India. A few experts in-
cluding those from the Commodity
Credit Corporation of U.S.A., however,
came to India during August to
November, 1964 under the auspices of
US.ALD. and they gave some advice
to the Government of India on certain
aspects of the Food Corporation and
its functions. These experts did not
submit any report.

Shri P. Venkatasubbajah: Have
Government taken full advantage of
the visit of this mission to enter into
detailed discussions with them so as
to fix floor prices for agricultural
commodities? What is the experience
of the team in America in fixing such
prices?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): As
stated in the main answer, these
people Jooked into the organisation of
the Food Corporation and its fune-
tioning. As regards floor prices for
our own commodities, we have
appointed the Agricultural Prices
Commission which will go into the
same.

Shri P. Venkatasubbalah: In the
course of discussions with them, have
Government gained any impression as
to the experience of these people in
fixing prices of various agricultural
commodities, as is done by the Agri-
cultural Prices Commission? Do
farmers’ representatives sit on the
Commission? "What Is their” experi-
ence In other countries in this regard?

Shri C. Subramaniam: In the Agri-
cultura] Prices Commission, purely
technical experts participate. But
they have to be assisted in evaluating
the production costs by practical
farmers. For that, we have formed a
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practical agriculturists panel who
would advise the Prices Commission

in fixing prices.

Shri P. .R. Patel: The hon. Deputy
Minister said that some advice was
given by those persons who came in
August from America. First, what
was their advice regarding guaran-
teeing remunerative prices to the
agriculturists if more production is to
be had? Second, as in America,
where co-operation of farmers’ organi-
sations is taken in fixing prices, so
also in this country co-operation of
farmers’ organisations ought to be
enlisted. Third, full credit required
by farmers should be given to them
in this country. Was such advice
given by these experts?

Shri C. Subramaniam: These are
all obvious things without which pro-
duction cannot increase. That is what
we are trying to organise and imple-
ment now. i

Shri D. C. Sharma: In America,
agriculture is subsidised; so are
prices. May I know if Government is
going to follow the American pattern
of subsidising agriculture and subsi-
dising farmers in respect of agricul-
tural prices?

Shri C. Subramaniam: What is
happening in America cannot be re-
peated here. There only 7 per cent of
the population are engaged in agri-
culture. Therefore, the gubsidy is
contributed by 93 per cent. Here thc
majority of the people are engaged in
agriculture. Who would subsidise
whom?

Shri K. N. Tiwary: Did the experts
study the cost of production jn this
country? If so, what was their
opinion about it?

Shri C. Subramaniam: They have
not gone into the cost of production.
It is the Agricultural Prices Commis-
sion we have appointed which will do
that.
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To TN wARR afgar : am
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Shri C. Subramaniam; Yes, one of
the terms of reference of the Agricul-
tural Prices Commission is to fix
prices taking into account jndustrial
prices; parity should be kept between
the two.

Mo TR AR Afgar : aw=m
H FET WA 44T FE T F 1 IIAE
TOAT AT AT T FIA AT AT
guit A 7

aa WQRE TR T wE
2 fr zrd e I6W H 0w Iz A}
fr {zfgra axfm w1 2@ ax &
wiaraava asfam W # 9T oTn
fars fEm wrm

Mo W AART aYfgar : A==
i gk v
Shri Alvares: In making their
recommendations regarding remunera-
tive prices, may I know whether the
Agricultural Prices Commission will

take into consideration all the inputs
in respect o¢ labour, capital etc.?

Shri C. Subramaniam: Yes, Sir.

Y gnqw fag : gw ox@ A
adt w% fawfom &Y & 5 @
WY A S WA HT KWG 9§ AT
t 9w ¥ frama w1 1 W fewm
gt afygg ¢ far ag ¥ xfRaw
Fori T & JI7 Iw@ &1 fgww
faorar & I q7g AT 99 IMY
o ar fram @ 07 w7 Ady
§ af Fg IFMA AwEr W oo
X fwer 2, a1 a4 ¥ Fm owrS
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TAT crqEar AT ¥ FAey fr TggaT
F1 39 a7 feom faw 7 S A8 far-

foor it & qmr 7

Shri C. Subramaniam: This team
has not made any recommendation
with regard to that.

Shri Ranga: May I take it that it
is Government’s policy to try and
achieve as soon as possible parity
between agricultural prices and indus-
trial prices?

Shri C. Subramaniam: That is the
basic policy of Government.

@ § &aa

<+
ot ayare fag ¢
*1042. | =t wmiw fay faatel
st Sto wo mwf :

T @ gar Ffw GH a8 aq
T 3T Fa fw

(%) =1 15 dA, 1965 aw
T AT G AT IPA gEAtRT qveT
w7 faar §

() fram mame dar DT w0
TAMT & ; A

() = ;AEar &1 g4 ®E 7
T 7 foady 7z fasy ?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) to (c). No Sir.
An accurate evaluation of the rabi
crop is possible only on the basis of
actual crop cutting on randomly
selected fields, the results of which
have Tot yet become available from
the States. On present indications,
however, production of principal Rabi
foodgrains during 1964-65 is expected
to be 15 per cent higher than last
year. The higher production of food-
grains during the current year has
helped to ease the food situation.
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The Minister of Food and Agri-
culture (Shri C. Subramaniam):
The reverse was true. Whenever pro-
duction goes gown, the Government is
blamed; whenever production goes up.
it js que to Nature. Therefore, the
Government never gets any credit

whenever there is increased produc-
tion.

WRITTEN ANSWERS TO
QUESTIONS

Acreage under Jute Cultivation

{ Shri Ramachandra Ulaka:
#1086, /] Shri Dhuleshwar Meena:
Shri Rama Chandra
{  Mallick:

Will the Minister of Food and
Agriculture be pleaseq to state:

(a) thg total acreage brought under
jute cultivation in Orissa during 1964-
’
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(b) the production of jute in Orissa
during the same period;

(c) whether there is any decline in
production in comparison to the pre-
ceding year; and

(d) if so, the reasons therefor?

The Minister of Food and Agri-
culture (Shri C. Subramaniam):
(a) 0-55 lakh hectares.

(b) 4'15 lakh bales (provisional).

(¢) The production during 1964-65
declined to 4:15 lakh bales in com-
parison to the production of 4:71 lakh
bales during 1963-64.

(d) The decrease in production
during 1964-65 is attributed generally
to deficient rains dquring the growing
period of the crop.

Agricultural Prices Commission

{ Shri Rameshwar Tantia:
Shri Madhu Limaye:-
Dr. Ram Manohar Lobhia:
*1045.{ Shri Kishen Pattnayak:
| Shri D. J. Naik:
Shri P. R. Patel:
LShri Chhotubhal Patel:

Will the Minister of Food and
Agrieulture be pleased to state:

(a) whether Government have
received the report on grain prices by
the Agricultural Prices Commission
which was appointed recently;

(b) if so, the main features thereof;
and

(¢) if not, when it is likely to be
received?

The Minister of Food and Agri-
culture (Shri C. Subramaniam):
(a) No. Sir.

(b) Does not arise.

(¢) No date hasg been fixed Ior it.
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Unloading of Foodgrains

*1046. Shri P. R. Chakraverti: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether an agreement has been
reached in principle on ending the
contract system of unloading food-
grains at Madras Port;

(b) whether decision has been taken
to departmentalise the unloading of
food ships as in Bombay;

(c) the extent to which the workers
receiving lower rates than in Bombay
will be benefited by the new arrange-
ments; and

(d) whether there is any provision
to hire additional workers, if needed,
in the terms of settlement?

The Minister of Food and Agrl-
culture (Shri C. Subramaniam):
(a) Yes. For the present, however,

the contract system is being ended
only in respect of the shore operations
connected with the unloading of ships
viz.,, (1) filling and stiching of bags
on the wharf and (2) loading ot
wagons/trucks.

(b) Yes, but only to the
stated above.

extent

(¢) The earnings of labour together
with benefits enjoyed by labour are
expected to increase considerably as
compared with their earnings ana
benefits prior to departmentalisation.

(d) Yes, Sir.

Co-operative Rice Mills

/ Shri Shree Narayan Das:

Shrli Rameshwar Tantia:
*1047. { Shri 8. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Community
Development and Co-operation be
pleased to state:

(a) the progress made so far in the
direction of setting up of co-operative
modern rice mills in the Co-operative

APRIL 27, 1965

Written Answers 11240

Sector in the country and the train-
ing of Indian technicians for running
them; and

(b) the total amount go far sanc-
tioned by the National Co-operative
Development Corporation as loan to
these co-operative rice mills?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B. S. Murthy):
(a) The machinery in respect of all
the five modern rice mills to be set
up in the co-operative sector has
already arrived from abroad and the
construction of buildings in respect of
three units is in progress. Construc-
tion of buildings for the remaining
two units is expected to start shortly.
As regards training of Indian techni-
cians, the Ministry of Food and Agri-
culture (Department of Food) arc
working out a scheme in consultation
with Ford Foundation and Central
Food ang Technological Research
Institute, Mysore.

(b) the total sum of Rs. 103'25 lakhs
(Rs. 86:50 lakhs as loan and Rs. 16-75
lakhs as subsidy) has becn provided by
the National Co-operative Develop-
ment Corporation by way of loans ‘and
subsidies to the concerned State Gov-
ernments to assist the co-operatives
for ‘setting up these millg.

Milk Colony in Delhi

Shri Yashpal Singh:

Shri Kapur Singh:

Shri Onkar Lal Berwa:

Shri Hukam Chang Kach-
havaiya:

Shri Y. D. Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

*1048.

(a) whether it is intended to egtab-
lish a milk colony in Delhi on the
pattern of Aarey Colony, Bombay, to
ensure the regular supply of milk " to
Delhi Milk Scheme; and

(b) if so, the measures being taken
to establish the colony at an early
date?
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The Minister of Food and Agricul-
ture (Shri C. Subramaniain): (a) No,
Sir.

(b) Does not arise.

gfvdma  wam
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Air India-Aeroflot Air Agreement

J Shri P, C. BoroOah:
*1051. 2 Shri Indrajit Gupta:

Will the Minister of Civil Aviation
be pleased to state:

(a) whether an air agreement bel-
ween the Air India and the Soviet
Airline, Aeroflot has been recently
signed; and

(b) if so, the 'main terms of the
agreeinani?

The Minister of Civil Aviation
(Shri Kanungo): (a) No, Sir. The
inter-Governmenta] Agreement bet-
ween India and Union of Soviet
Socialist Republics relating to Air
Services was signed on June 2, 1958.
The Agreement provides for periodise
review and accordingly, discussions
between the representatives of Aero-
flot and Air India were held in Moxs-
cow on 12th and 13th April, 1965 in
which the Airlines agreed to recom-
mend to the respective Government
authorities to introduce a few chan-
ges in the Air Services Agreement to
meet certain requirements of the two
airlines.

(b) Does not arise.

Land Reforms

*1052. Shri Shree Narayan Das:
Will the Minister of Fooq and Agri-
culture be pleased to refer to the
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reply given to  Starred Question
No. 287 on the 1st December, 1964
and state:

(a) whether the State Governmenis
have taken any action on the report
of the Technical Committee appoint-
ed by Government in pursuance of
the decision of the Land Reforms
Implementation Committee of the
National Development Counci!
regarding lying down norms of effi-
cient cultivation and management
and the measures necessary for their
enforcement; and

(b) if so, the names of those States
and the precise nature of the steps
taken?

The Minister of Food ang Agri-
culture (Shri C. Subramaniam): (a)
and (b) The Governments of Andhra
Pradesh, Bihar and Madras were
requested to try out the suggestions
of the committee in a few selected
Intensive Agriculture District Prog-
ramme or Intensive Cultivation Prog-
ramme arcag with a view to gaining:
experience.  The State Governments
have expressed difliculties in giving
effect to the suggestions.

Welfare of Tribal and Backward
Classes

[ e Chandrabhan Singh:

2622 } S®bri Vidya Charan Shukla
** Shri Uikey:

(_ Shri R. S. Pandey:

Will the Minister of Social Secu-
rity be pleased to state:

(a) whether Government have
introduced any agency to keep a
watch on the utilisation of the grants
given for the use of the welfare of
tribal and backward classes; and

(b) if so, the details thereof?

The Deputy Minister in the
Department of Social Security (Shri-
mati Chandrasekhar): (a) and (D).
A special officer of the rank of Joint
Secretary, viz., that Director of Back-
ward Classes (Welfare) has been

. appointed in the Department of
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Social Security. He is responsible
for maintaining a close liaison with
the State Governments in watching
the progress of the schemes. In addi-
tion, there is the organisation of the
Commissioner for Scheduled Castes
and Scheduled Tribes with regional
Assistant Commissioners in all the
States. The question of setting up a
further agency to ensure proper
implementation of the schemes for
the welfare of Backward Classes is
under consideration.

Tribal Students in Madhya Pradesh

( Dr. Chandrabhan Singh:
Shri Vidya Charan Shukla:
Shri Ulkey:

Shri R. S. Pandey:

Will the Minister of Social Security
be pleased to state:

2623.

(a) whether it is a fact that certain
tribal students were struck off from
the rolls of the educational institu-
tions due to non-payment of fees in
Madhya Pradesh; and

(b) whether this was due to pen-
ding award of scholarships from the
Centre?

The Deputy Minister in the Depart-
ment of Social Security (Shri
Chandrasekhar): (a) No. There has
been no such case amongst the trible
students studying in post-matric
classes.

(b) Does not arise.
Post-Matric Scholarships

Shri Vidya Charan
Shukla:
2624. <1 Shri Uikey:
{_ Shrl R. 8. Pandey:

Will the Minister of Social Security
be pleased to state:

(a) the number of central scholar-
ships given to the Tribal students
for post-matric studies in Madhya
Pradesh during 1962-63, 1963-64 and
1964-65; and



11245 Written Answers VAISAKHA 7, 1887 (SAKA) Written Answers

(b) the number of applications
against which the above scholarships
were given?

The Deputy Minister in the Depart-

ment of Social Security (Shrimati
Chandrasekhar):
1962-63  1963-64  1964-65
(8) . 521 687 943
) . 580 737 995
Dowry Prohibition Act, 1961

2625. Shri M. P. Swamy: Will the
Minister of Law be pleased to state:

(a) the number of cases prosecuted
so far under the Dowry Prohibition
Act, 1961, State-wise since the date
of application of the Act; and

(b) the nature of
awarded in these cases?

punishments

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):

(a) and (b). The administration of
the Dowry Prohibition Act, 1961 rests
with the State Governments and with
the Union Territory Administrations
and they are not required to supply
to the Central Government any
statistics in relation to prosecutions
etc. As such, the requisite information
is not readily available with the Cen-
tral Government. It is being collec-
ted from the State Governments and
the Union Territory Administrations
and will be placed on the Table of
the House in due course.

Bangalore-Delhi Flight

2626. Shri Ram Harkh Yadav: Will
the Minister of Civil Aviation be
pleased to state:

(a) whether it is a fact that large
swarms of mosquitoes envelop the
planes from Bangalore to Delhi
thereby disturbing the passengers and
endangering their health; and

(b) if o, the steps taken by Gov-
ernment to render relief to the
passengers and the measure of suc-
cess, if any, achieved so far?
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The Minister of Civil Aviation
(Shri Kanungo): (a) and (b). Swarms
of mosquitoes do get blown toward
dusk from places away from the
Bangalore airport. The passenger
lounges, etc. are regularly sprayed
with flit. The mosquitoes are believed
to be not material. Mosquito nuisance
does exist al certain airports where
low lying areas or open drains in the
vicinity of airports encourage breed-
ing of mosquitoes. Standing instruc-
tions have been issued to all Con-
trollers of Aerodromes and Aerodrome
Officers to ensure that all breeding
points for mosquitoes are detected
and treated with insecticides. They
are also required to take all possible
steps in collaboration with the air-
port health staff to eradicate mos-
quito nuisance at the airports. The
Indian Airlines have a standard
practice of fumigating the aircraft at
regular intervals and of spraying
them with flit before departure, This
is not completely effective in areas
where the mosquito menace is exces-
sive.

Intensive Agriculture Programme
in Madhya Pradesh

2627. Shri Lakhmu Bhawani: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the names of the districts in
Madhya Pradesh where intensive
agricultural programme has been
taken up; and

(b) the main facilities being pro-
vided to agriculturists under this
programme?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shrl
Shahnawaz Khan): (a) The Intensive
Agricultural Area Programmes have
been taken up in the following dis-
tricts of Madhya Pradesh:—

Predominantry Rice Predominantly
growing Wheat growing
!‘(1_) .B—ilaspur . . Tikamgarh

(2) Durg
(3) Balaghat .
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(b) Special assistance, indicated
below, is being rendered to the cul-
tivators under the Intensive Agricul-
tural Areas Programme to supple-
ment the facilities normally available
to them:—

I. Intensive technical guidance
and assistance, is being pro-
vided to the -cultivators
through strengthened staff,
both at district and block
levels, to educate and assist
them in the adoption of the
package of improved prac-
tices.

II. To improve the mobility of the
staff so that they can visit
the maximum number of
farmers in the area, the
transport facilities available
in the district have been
supplemented by addition of
one more jeep. Sifilarly a
truck has been made avail-
able to each Intensive Agri-
cultural District to facilitate
movement of production
supplies.

III. Under the special Development
Programmes of Agriculture
(Crash Programme) addi-
tional funds were sanctioned
to the State Government
during 1964-65 for construc-
tion of a large net-work of
godowns in the Intensive
Agricultural Area. Similar
agsistance is also being pro-
vided during 1965-66. The
construction of these godowns
will enable stocking of seeds,
fertilizers, implements, pesti-
cides, etc. within easy reach
of the farmers,

IV. There is & programme to lay-
out, during each crop season,
a large number of demons-
trations, mainly of a compo-
gite type, on cultivator’s
fields. These demonstrations
are intended to show the
cumulative effects on yields
as a result of the adoption of
the “package of practices”.
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Besides the special assistance, out-
lined above, normal assistance from
the Government through loans and
subsidies admissible for improved
seeds, fertilizers, improved agricul-
tural implements, plant protection,
etc. continues to be made available
in the Intensive Agricultural Areas.
This is as follows:—-

(i) A premium of Rs. 2/- per
maund is paid on improved
seeds of foodgrains and
pulses.

(ii)25%, subsidy on phosphatic
fertilizer is available to the
cultivators.

(iii) 259, subsidy is given on sale
of pesticides, dusters, spra-
yers, etc. Besides, 1009, loan
for power-operated machines
and plant protection equip-
ment is also admissible.

(iv) The cost of improved agri-
cultural implements purchas-

ed by the cultivators is
subsidised to the exteat of
25%.

Availability of Sugar

2628. Shri Lakhmu Bhawani: Will
the Minister of Food and Agriculture
be pleagsed to state:

(a) the total annual requirement
of sugar in Madhya Pradesh during
1964-65; and

(b) the steps taken to
smooth supply of sugar in
Pradesh during 1965-66?

ensure i
Madhya

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) 1.44 lakh tonnes.

(b) The supply of sugar to Madhya
Pradesh and other States during
1965-66 will be regulated after tak-
ing into consideration the avallabilitv
of sugar and their requirements.
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Development of Horticulture

2629. Shri Lakhmu Bhawani: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the money allocated to Madhya
Pradesh as loan and grant for the
development of horticulture during
1964-85;

(b) the amount utilised by the
Government of Madhya Pradesh dur-
ing the same period; and

(¢) the amount proposed to be
given to Madhya Pradesh for the
same purpose during 1965-66?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): The required
information is given below:.—

(Rs. in lakhs)

Loan Grant Total
(#) . 720 497 12°17
{b) . 2:27% 2-06* 4'33"*
{c) . 8-68 440 1308

*Upto December, 1964.

IAT R H TA W
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Soil Research Centres

2631. Shri Sidheshwar Prasad: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the names and places of the
soil research centres run by the
Centre throughout the country;

(b) the steps taken to familiarize
farmers with the findings of the
research and associate them with
functioning of the centres; and

(c) the number of the centres,
State-wise, proposed to be started
during the Third Five Year Plan and
the Centres set up till the 81st March,
19657

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) The following
institutions run by the Centre are
carrying out research in Soil Conser-
vation:—

(i) Central Arid Zone
Institute, Jodhpur.

Research

Research
Training

(ii) Soil Conservation
Demonstration and
Centres at:—
Dehra Dun.

Agra

Kotah

Vasad

Belary
Ootacamund
Ibrahimpatan
Chandigarh
Chatra (Nepal territory).

(b) Since the research in all the
Centres is problem-oriented, the offi-
cers engaged in research contact the
farmers of the surrounding villages
and farmers are also encouraged to
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approach the officers with their
problems. In each Centre, “Farmers’
Day” is celebrated when farmers are
invited and given information on
improved techniques. Information
on improved techniques is also dis-
seminated to the farmers through the
Block Development Officers and Dis-
trict Agricultural Officers. Docu-
mentary fllms on the new techniques
are also shown to them.

(c) It was proposed to set up one
Centre each in Orissa, Andhra Pra-
desh and Assam. So far one Centre
at Ibrahimpatan in Andhra Pradesh
has been set up.
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Auction of Foodgrains

2639. J Shri Ram Harkh Yadav:
q\, Shri Murli Manohar:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government propose
to sell by public auction a large quan-
tity of cereals and other agricultural
products of the Indian Agricultural
Research Institute, New Delhi;

(b) if so, the details of the cereals
agricultural products to be sold; and

(c) the reasons therefor specially
when there is an acute shortage of
foodstuffs in the country?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes.

(b) The following articles are pro-

posed to be sold. (The quantities
shown are approximate):—
Quintals
(i) Wheat mixture and broken
grains . 700
(ii) Barley mixture and brokcn]
seeds . . . 40
(iii) Bajra mixed . . 5
(iv) Jowar mixed . . 5
(v) Seed Cotton . . . 16
(vi) Wheat Bhusa 1000
(vii) Gram Bhusa . . . 20
(viii) Jowar and Maize Stalks
(Karbi) . . 400
(ix) Tobacco leaves and stalks 12

(c) Most of the cereals and agricul-
tural produce of the Indian Agricul-
tural Research Institute is sold out
for seed purposes. The excess of
stocks, not fit for use as seed, such
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as sievings, mixture etc. are sold by
public auection. The surplus farm
produce has to be sold as the limited
storage space available is required
for storage of experimental material.

The grain thus sold also goes to meet

the food shortage.

Collection of Levy on Paddy

2640. Shri A, K. Gopalan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the manner in which
levy collection is
Kerala;

paddy
progressing in

(b) whether any reluctance or res-
istance is found in the matter of levy
collections among the land owners;

(¢) if so, the reasons therefor; and

(d) the measures Government pro-
pose to take in the matter?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) The collection of
paddy by levy in Kerala is progres-
ing well in certain districts of the
State while in other districts the
progress is not satisfactory.

(b) and (c¢). There is some reluc-
tance from the ryots in some districts
of the State who hold the view that
price is not adequate.

(d) Government is trying to con-
vince the ryots that the price is not
inadequate and persuade them to de-
liver the levy.

Quilon Minor Port

2641, Shri A. K. Gopalan: Will the
Minister of Transport be pleased to
state:

(a) when the construction work of
the Minor Port of Quilon was taken

up;

(b) the amount allotteq for the pur-
pose; and

(c) when the work will be complet.
ed?
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The Minister of Transport (Shri Raj
Bahadur): (a) to (c). There is no pro-
vision in the Third Five Year Plan for
the development of Quilon Port.
However, a provision of Rs. 13565
lakhs has been made in the Third Plan
for the development of the Neendakara
as an intermediate Port which is about
6 miles north of Quilon. The Govern-
ment of Kerala has incurred an ex-
penditure of Rs. 12'85 lakhs upto the
30th September, 1964 on the Neenda-
kara Port Project,

Tuticorin Port

2642. Shri A. K. Gopalan: Will the
Minister of Transport be pleased to
state:

(a) when the construction work of
the Tuticorin Port as an all-weather
major port will be taken up;

(b) the amount allotted for this

purpuse; and

(c) when the work will be comple-
ted?

The Minister of Transport (Shri Raj
Bahadur): (a) The work on the cons-
truction of an all-weather major port
at Tuticorin has already been taken
up. Most of the preliminary works
like roads, railway access, office and
residential buildings have either been
completed or are in a fairly advanced
stage of progress. The north break-

water has been completed upto 250
metres, The work on the south

breakwater down to 3 metres will
start shortly. The contracts for major
harbour works are expected to be
finalised by Decembe, 1865.

(b) The Third Five Year Plan in-
cludes a provision of Rs. 5 crores for
the development of the Tuticorin Har-
bour. An expenditure of about Rs. 3
crores has been incurred upto 31-3-
1965. A provision of Rs. 2 crores
has been made in the Budget Estimat-
es for 1965-66.

(¢c) The Harbour is expected to be
completed by 1969.

11262
Scarcity Condftions in Kera!_

2643. Shri A. K. Gopalan: Wil the

Minister of Food and Agriculture be
pleased to state:

(a) whether scarcity conditions still
prevail in Kerala;

(b) whether the market prices of
rice are going up in Kerala inspite of
informal rationing and inspite of har-
vest season;

(c) the quantum of rice and wheat
supplied per head per day in Kerala
on fair price;

(d) whether Government propose to
introduce statutory rationing in Kerala;
and

(e) if not, the measures Govern-
ment propose to take to improve grain
supply at reasonable price?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri D. K.
Chavan): (a) No, Sir.

(b) There is a slight upward trend
in open market price of rice. Prices of
rice in open market general]y register
an upward trend with the commence-
ment of the lean period.

(c) The quantum of ration from fair
price shops is 160 grams of rice and
160 grams of wheat per adult per day.

(d) The matter is under considera-
tion of the Kerala Government.

(e) Foodgrains are being supplied by
Government at a  reasonable rate
against ration cards.

Election Symbol

( Shri R. G. Dubey:
) Shrimati Savitri Nigam:
2645,
Shri Daji:
Shri Warior:

Will the Minister of Law be pleased
to state:

(a) whether the Election Commis-
sioner had received any complair*
from Shri S. A. Dange, Chairman of
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the Communist Party of India, protest.-
ing against the reservation of election
symbol “Hammer and Sickle with a
Star” to the left Communist Party of
India; and

(b) if so,
thereto?

Government’s reaction

The Deputy Minister in the Ministry
of Law (Shri Jaganatha Rao): (a)
Yes, Sir.

(b) After careful consideration, the
Election Commission informed Shri
Dange its inability to cance] or modify
its decision to allot the election symbol,
“Hammer and Sickle with g Star”, to
the Communist Party of India (Mar-
xist).
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Jute and Lac Research Centres

J Shri Subodh Hansda:
2647 ; shri Daljit Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government propose
to shift two Regional Research Cen-
tres of Eastern India, one of jute and
other of lac, to some other places from
West Bengal;

(b) if so, the reasons therefor; and

propose to
existing

(c) how Government
provide employment to the
staff of these Centres?

The Deputy Minister in the Miais-
try of Foogq and Agriculture (Shri
Shahnawaz Khan): (a) The Indian
Lac Research Institute js at present
situated at Namkum (Ranchi) in
Bihar State. The Jute Agricultursl
Research Institute and the Technolo-
gical Research Laboratories (Jute)
are, however, stationed at Barrack-
pore and Tollygung (West Bengzal).
There is no proposal to shift these
Institutions from their existing places.

(b) and (c). Do not arise.

Tea Gardens

(Shri 8. C. Samanta:
208. | Shri M. L. Dwivedi:
Shri Subodh Hansda:

Shri B. K. Das:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the fertilizer quota
allotteq to tea gardens during the-

last five years Wwag sufficient and wag
duly utilised;

(b) whether there was any chan
_ e
In the distributjon agency; Y £

(c) whether it js g fact that some

selected agencies could not lift thoir
quotas;

(d) if so, how these quotas we
distributed later; and 4 e

.(e) whether any agencies were in-
vited to take the responsibility?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri
Shahnawaz Khan): (a) Fertiliser
guotas are allotted by this Ministry
in favour of distributors  for tea
gardens in the North East India. In
the case of tes gardens in South India
allocation of fertilisers is made in
favour of the United Planter’s Asso-
ciation of South India who sub-allot
it amongst the approved distributors.
The fertiliser quotas allotted to the
distributors in the North East India
as well as o United Planter’s Associa-
tion of South India during the last
five yearg were adequate to meet the
requirements of tea gardens. The
quantities lifted by the distributors of
North East India and the approved
distributors of UP.AS. were duly
utilised to meet the requirements of
the tea gardens.

(b) Yes, the total number of distri-
butors in the North East India was
reduced from 29 to 22.

(c) Yes.

(d) The quotas which were not
litted by the distributors of North
East India within the prescribed
time limit were treated as lapsed.
During 1964-63 a quantity of 1733
tonnes which was not lifted by some
distributors wag re-allotted to othera.

(e) No.
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Shipbuilding Material

2650. Shri Bibhuti Mishra: V/ill the
Minister of Transport be pleased to
state:

(a) whether it is a fact that the
Netherlands Government offered to
give to India ship-building mate-
rials on easy and cheap rates; and

(b) if sc, whether this matter has
been processed by the Government of
India?
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The Minister of Transport
Raj Bahadur): (a) No, Sir.

(Shri

(b) Does not arise.

Production of Khadi

J Shri Ramachandra Ulaka:
"\ Shri Dhuleshwar Meena:

Will the Minister of Social Security
be pleased to state:

2651

(a) whether it is a fact that the
production of Khadi has considerably
gone down;

(b) if so, the extent thereof; and

(c¢) the steps taken by Government
to increase the production during the
current year?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) and (b). No, Sir. There was a
marginal decline of about 3 per cent
in production in 1963-64 which was
72.50 million square meters as com-
pared to 74.65 thillion square meters
in 1962-63.

(¢) The steps taken to increase the
production are:

(i) Introduction of “free weaving
scheme’” with its emphasis on
local and regional gelf-suffi-
ciency;

(ii) Renovation and reactivisation
of idle Ambar Charkhas; and

(iii) Incentive to spinners by in-
creasing rate of spinning
wages.

Panel of Agricultural Scientists

( Shri Kapur Singh:
2652, J Shri P. K. Ghosh:
Shri P. K. Deo:
(_Shri Koya:
Wil] the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
Panel of Agricultural Scientists which
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met recently have suggested the creat-
tion of a co-ordinating body for ex-
changing viewg between the research
workers in the field of agriculture with
their counterparts in other States;
and

(b) if so, the steps taken to achieve
the same?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) No.

(b) Does not arise.

Sugar Quota of States

f Shri Ramachandra Ulaka:
U Shrl Dhuleshwar Meena:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether
to reduce sugar
States; and

(b) if so, the reasons therefore?

2653.

Government propose
quotas of various
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The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) No, Sir.

(b) Does not arise.

LCAR.

Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Wil] the Minister of Food and Agri-
culture be pleased to state:

2654.

(a) the money collected by the
Indian Council of Agricultural Re-
search during 1964-66 by way of
Agriculture cess;

(b) the money spent out of this on
the staff at the headquarters; and

(c) the money spent on research and
other schemes?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) to (¢). A sta?e-
ment giving the information requir-
ed is attached.

Statement
Receipts Expenditure
1964-65 Rs. 1964-65 Rs.
(1) Receipts from Agricultural (i) Bxpenditure on Adminis-
Produce Cess . . . 70,78,400 trative staff at the Headquar-
ters . . . 9,60,750
(i) Other Income . 18,88,100 (ii) Expenditure on Research &
other schemes including
technical staff . 61,55,000
‘ToraL . 89,66,500 ToTAL 71,15,750

Urban Cooperative Banks

2655. Shri P. R. Chakraverti: Will
the Minister of Community Develop-
ment and Cusperation be pleased to
state:

(a) whether the Reserve Bank has
agreed to give more assistance to
urban Cooperative Banks to enable
them to extend more credit to small
traders and industrialists;

(b) whether steps have been taken
by the urban Cooperative Banks to
develop necessary competence to
study the economic and technical fea-
gibilities of small industries;

(c) whether the Reserve Bank has
agree to guarantee a part of the
losses, which these Banks might in-
cur in the financing of small indus-
tries and if so, the conditions there-
for; and
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(d) the extent to which the co-ope-
rative Banks tapping urban resource
have helped the transfer of funds to
rural areas for flnancing current and
capital investment in the countryside?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. S. Murthy): (a)
Although in the Reserve Bank of
India Act there is a provision for
financing the production or marketing
activities of cottage and small scale
industries, the Reserve Bank has so
far approved only the cotton hand-
loom industry for this purpuse. Under
its statute, the Bank cannot finance
the Urban Cooperative Banks direct-
ly but only through a State Coopera-
tive Bank or a scheduled bank.

(b) Information is not available.

(c) The Reserve Bank of India has
agreed to guarantee a part of the
losses which urban cooperative banks
may incur in financing small scale in-
dustries, provided a specified credit
institution such as a state Cooperative
Bank or the State Bank of India
participates in such flnancing to the
extent of 25 per cent.

(d) Operations of the cooperative
banks are oriented largely towards
financing the primary cooperative in-
stitutions dealing mainly witn agui-
culturists. The magnitude of thoi
lendings to the primary agricultural
cooperative societies and the primary
marketing societies has been quite
appreciable.

Handicraft Emporia in Orissa

( Shri Ramachandra Ulaka:
Z?SGJ Shri Dhuleshwar Meena:
"N Shri Rama Chandra

| Mallick:

Will the Minister of Socjal Secutity
be pleased to state:

(a) the total amount received out
of the sale of handicrafts through
Central Government Handicraft Em-
poria in Orissa during 1963-64 and
1964-65; and
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(b) the expenditure incurred for
the running of these Emporia during
the same period?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
There is no Central Government
Handicrafts Emporium in Orissa.

(b) Does not arise.

Legal Aid to S.C. and S.T.

2657. Shri Rama Chandra Mallick:
Will the Minister of Social Security
be pleased to state:

(a) whether any amount was sanc-
tioned to the Government of Orissa
during the last five years to give legal
aid to the Scheduled Castes and Sche-
duled Tribes in the State; and

(b) if so, how much?

The Deputy Minister in the Depart-
men¢ of Social Security (Shrimati
Chandrasekhar): (a) Yes, Sir.

(b) Rs. 10,000 for Scheduled Castes
and Rs. 17,000 for Scheduled Tribes.

Hindi Translation of Bills

2658. Shri Yashpal Singh: Will the
Minister of Law be pleased to state
when it will be possible for Govern-
ment to supply simultaneously Hindi
translation of all the Bills brought
forwarq [ consideration by Parlia-
ment?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
The Ministry of Law is at present
supplying simultaneously Hindi trans-
lation of all the substantive Bills
brought forward for consideration by
Parliament. It will be possible to sup-
ply Hindi translation of the amending
Bills also when Hindi versions of the
Principal Acts become, available. This
is likely to take some time.

Raw Materlals for Craftsmen

2659. Shri Yashpal Singh: Will the
Minister of Secia] Security be pleased
to state:
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(a) whether a proposal is under
consideration whereby a steady flow
of raw materialg and credit would be
made available to craftsmen; and

(b) it so, the details thereof?

The Deputy Minister in the Minis-
try of Law (Shrl Jaganatha Rao): (a)
There ig no such proposal under con-
sideration. However, under schemes
already in force, the craftsmen are
getting loans and raw materials which
are in short supply e.g. imported raw
silk, ivory, dyes, chemicals and metal
alloys etc.

(b) Does not arise.

Sugar Factories in Backward Areas

r Shri P. C. Borooah:
2660. < Shri D. J. Nalk:
Shri Yashpal Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government are con-
gidering a scheme to provide facilities
to some industrialists for setting up
gugar factories in some backward
areas in the country; and

(b) if so, the details of the schemes;
and the amount allocated in this be-
half for 1965-66?

The Deputy Minister in the Minis-
try of Fooq and Agriculture (Shri
D. R. Chavan): (a) No, Sir.

(b) Does not arise.

Agricultura] Production in Orissa

J Shri Dhuleshwar Meena:

z661. \ Shri Ramachandra Ulaka:

Will the Minister of Food and Agri-
eulture be pleased to state:

(a) the progress of agricultural pro-
gramme under the Third Five Year
Plan about the food production in
Orissa; and

711274

(b) the names of districts which
attained targets of food production
together with the estimated and actual
increase in agricultural food output?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) The Third
Five Year Plan envisageg an increase
in production of Food-grains in Orissa
from the base level (1960-61) of 40
lakh tons to 56.15 lakh tons in 1965-
66. The production of Foodgrains
Crops in Orissa in 1961-62, 1962-63,
1963-64 and 1964-65 (anticipated) was
39.48, 39.86, 47.09 and 50.08 lakh tons
respectively.

(b) A statement showing district-
wise targets and achievements during
1861-62, 1962-63, 1963-64 and 1964-65
in Orissa is laid on the Table of the
House. [Placed in library, see No.
LT-4286/65.] The above information
is based on the information received
from the Government of Orissa.

Supply of Bajra to Gujarat Ctate-

[ Shri C. M. Kedaria:
2662 ! Shri Man Singh P. Patel:
‘Y Shri P. H. Bheel:
IShrimati Johraben Chavda:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it i a fact that the:
Government of Punjab have supplied
5,000 tonnes of Bajra to Gujarat
State;

(b) if so, when the supplies were:
made;

(c) the rate at which Bajra was.
purchased by the Punjab Goverm-
ment; and

(d) the rate, it was
Government of Gujarat?

The Deputy Minister in the Minis-
try of Food and Agriculture {(Shri
D. R. Chavan): (a) Yes, Sir.

(b) During the period from last
week of January, 1965 to the second:
week of February, 1965.

sold to the
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(c) The Punjab Government pur-
«<hased Bajra at prices ranging from
Rs. 56.45 to Rs. 56.75 per quintal.

(d) Bajra was supplied to the Gov-
ernment of Gujarat at the cost price
Pplus the cost of gunny bags, sales tax
and establishment charges of the
Punjab Government.

Transport and Communications in
Hilly Areas

2663. Shri P. R. Chakraverti: Will
the Minister of Transport be pleas-
ed to state:

(a) whether the Committee on the
Development of Small Towns for Hills
and Border Areag has recommended
the development of transport and
communications in these areas in a
big way on a priority basis;

(b) if so, the steps taken to im-
plement the recommendations, es-
pecially in Tripura and Manipur;

(c) what are the possibilities of

constructing a new highway linking
Imphal with Silchar?
The Minister of Transport (Shri

Raj Bahadur): (a) and (b). Yes, Sir.
The Committee on the Development
of Smal] Towns in Hills and Border
Areag was set up by the Ministry of
Health and the report submittedq by
the Committee has been forwarded by
that Ministry to all State Govern-
ments|Administrations of Union Ter-
ritories, including Tripura and Mani-
pur, for taking necessary acticn to
implement the various recommenda-
tions made in the report. Further ac-
tion rests with the State Govern-
ments /Administrationg of Union Ter-
ritories concerned.

(c) There is already an existing
motorable road from Silchar to Jiri-
ghat on the Assam/Manipur border.
From Jirighat to Imphal a new voad is
being constructed. It is 151 miles long,
out of which, a stretch of 9 miles at
the Imphal end already exists. Of
the remaining 142 miles, the earth-
work & rock cutting for road forma-
tion of about 100 miles has been com-
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pleted. Work on the
length is in progress.

remaining

Food Corporation of India

2664, Shri P. R. Chakraverti; Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether there is any progosal
to bring pulses within the scope of
the operations of the Food Corpora-
tion of India; and

have
Plice
counsideration
in price Northern

(b) whether Government
considered the demand for
support for pulses in
ot the ‘crash’
India?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.
R. Chavan): (a) Not for the present.

(b) The State Government have
been authorised to announce suppeort
prices for gram within the rangc of
Rs. 40 to Rs. 40.50 per quintal. No
proposal is at present under con-
sideration of price suppory for pulses.
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National Highways

2666. Shri Dharmalingam: Will the
Minister of Transport be plcased to
state:

(a) the total mileage of National
Highways, which have been deve-
loped during the Third Plan periud
so far;

(b) the total mileage thereof deve-
loped in the Madras State; and

(c) the reasons for not 1naking
alequate progress in the deveiop-
nent of National Highways in the
Madras State?

L

“'The Minister of Transport \Shri
Raj Bahadur): (a) 2540 miles have
b:en developed so far.

(b) 210 miles.

(c) There has been adequate pro-
gress in the Madras State?

Procurement of Rice
f Shri Warior:
: 1 Shri Vasudevan Nair:

Will the Minister of Food and
Agriculture be pleased to slate:

2667

(a) whether Government procured
any rice inside Kerala State during
the last harvesting season; and

(b) it so, the quantity thercof and
the price paid therefor?

The Deputy Minister in ihe Miuis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) and (b). About
13,000 tonnes of paddy was prucur-
ed during the last harvesling scason
at Rs. 43:71 per quintal and about
27,000 tonnes so far during ine cur-
rent crop season at Rs. 41 per quin-
tal for coarse varieties and Rs, 4225
per quintal Tor medium quality.



11279 Written Answers

Levy on Sale of Rice

2668, I Shri Warior:
\ Shri Vasudevan Nair:
Will the Minister of Focd and
Agriculture be pleased to state:
(a) whether Government have
started imposing any surcharge or
extra-levy on the rice distributed

through ration shops in Kerala; and

(b) if so, the amount charged and
the expected total earnings on this
account per month?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) and (b). The
Government of Kerala has imposed
a surcharge at wholesale stage on
rice and wheat sold through ration
shops at Re. 1 per quintal. 7The
earning on this account is expecled
to be about Rs. 9 lakhs per months.

Price of Mustard Seeds
2669. Shri Lakhmu Bhawani:

the Minister of Food and
culture be pleased to state:

Wiil
Agri-

(a) whether Government have tixed
the price of mustard seeds for pur-
chasing it from the farmers;

(b) if so, the details of the price and
the quantity of mustard seeds so far
procured by Government; and

(c) whether there has been any
change in the price of mustard oil
due to Government policy?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) No, Sir,

(b) and (¢). Do not arise.

Reoads in Tribal Blocks

2670. Shri H. C. 8oy: Will the
Minister of Social Security be pleased
to state:

(a) whether any study has been

APRIL 27, 1965

Written Answers 11280

made into the working of tribal
blocks;

(b) if so, whether it has been felt
that one of the basic pre-conditions
for starting such blocks is to have al-
rcady prepared and constructed at
least jeepable roads connecting the
block headquarters; and

(c) if so, the steps taken in this
respect?

The Deputy Minister in the Depart-
ment of Social Security (Shrimati
Chandrasekhar): (a) The Committee
on Special Multipurpose Tribal Blocks
rnade a detailed study into the work-
ing of the Special Multipurpose
Tribal Blocks started in the Second
Plan. The Scheduled Areas and
Scheduled Tribes Commission also
examined the working of those Blocks
and the Tribal Development Blocks
started in the Third Plan,

(b) and (c). Construction of jeep-
able roads connecting the block head-
quarters is not a pre-condition for
starting a Tribal Development Block.
Instructions have, however, becn
insued to the State Governments to
ensure that the block headquartiers
are properly connected with the dis-
trict or tehsil headquarters before
cpening a Tribal Development Block.
N provision of Rs. 2 lakhs in Stage I
wnd Rs. 1 lakh in Stage II has been
made for ‘Communications’ from out
of the additional outlay of Rs. 10
Jrnkhs in Stage 1 and Rs, 5 lakhg in
*tage II allotted for a Tribal Develop-
1mment Block by the Department of
fsocial Security.

Tribal Blocks

2671. Shri H. C. Soy: Will the
Minister of Social Becurity be pleas-
ed to state:

(a) whether it is a fact that the
supervision and execution of various
schemes in the hilly tribal blockg is
very much hampered and delayed Jue
to extreme lack of jeepable road con-
nections of its interior area with the
block headquarters;
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(b) whether one of the reasons for
‘poor and less expenditure of allotted
funds in tribal blocks is the gZenerally
unsympathetic and indifferent attitude
-of field staff and office staff towards
the tribal people;

(c) whether it is a fact that in the
‘States like Bihar and Orissa, there are
sufficient persons belonging to Sche-
duled Tribes who can be employel as
field staff; and

(d) whether there are no training
facilities for field and office staff of
the tribal blocks on the lines of
B.D.O’s reorientation training, 1f 3o,
the steps taken in this direction?

The Deputy Minister in the Depart-
ment of Social Security (Shrimati
Chandrasekhar): (a) A provision of
Rs. 2.00 lakhs in the T.D. Block budget
and Rs. 1.34 lakh in C.D. Block budget
has been made for communication
schemes in a T.D. Block. This
amount is not sufficient to construct a
net work of jeepable roads for con-
necting all the interior areag in a [.D.
Block with Block Headquarters par-
ticularly in hilly areas. The gencral
cinphasis is on connecting each of the
villages with the village level Circle
Headquarters with foot paths and cart
voads and the Village Level Circle
Hcadquarters with block Headquarters
with cart or jeepable roads. ‘l'his
-ensures supervision and execution of
schemes in the hilly tribal blocks to
.a reasonable extent.

(b) The workers in the Tribal Deve-
lopment Blocks are given orientation
training in tribal life and culture with
.a view to create sympathetic outlook
in them towards the tribals. 1t is
-Gifficult to generalise in a statement
that less expenditure of allotted tunds
in tribal blocks is due to unsympathe-
tic and indifferent attitude of field
staff,

(c) The State Government/Union
Territory Administrations have 1ns-
tructions to give preference to suit-
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ably qualified tribals to man the posts
of field staf? in the tribal areas.

(d) The Block Development Oflicers
and the Extension Officers in T.D.
Blocks receive their orientation train-
ng at the Tribal Orientation and
Study Centres run by the Ministry of
Community Development and Co-
cperation at Ranchi, Jabalpur, Udai-
pur and Bhubaneshwar, For the
other staff training arrangements are
available in the Tribal research and
Training institutes run by some ot
the State Governments themselves
with Central assistance. The States/
Union  Territory Administrations
Which do not have this arrangement,
send their staff to the neighbouring or
nearest  States, The Orientation
?raining in tribal life and culture 15
In addition to the normal training
Community Development,

Tribal Development Blocks

2672. Bhri H. C. Soy: Will the Minis-
ter of Social Security be pleased to
state:

. (a) whether it is a fact that there
is a wide variance of emphasis and
importance attached to education and
positive schemeg for economic well-
being in the total expenditure :ncur-
red out gf the funds allotted for tri-
bal development blocks from State te
State, as shown in the expenditure
figures in the Annual Report of the
Ministry for 1964-68; and

(b) if so, the reasons therefor?

The Deputy Minister in the De-
partment of Social Security
(Shrimati Chandrasekhar): (a) and

(b). In the annual report for 1964-6%
of the Department of Social Security,
no break up of the expenditure in-
curred on tribal development blocks
between education and economic up-
lift schemes has been given.

programme of
blocks, economic

However, in the
tribal development
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development schemes are acccided
higher priority than the education

schemes.

Triba] Development Blocks

2673. Shri H. C. Soy: Will the
Minister of Social Security be pleased
to state:

(a) whether any assessment or
study hag been carried out with regard
to the economic impact, if any, on
tribal people as a result of the open-
ing and working of tribal develop-
ment blocks, since the statement made
on the subject in the Mid-term Re-
appraisal Report of the Third Five
Year Plan;

(b) the economic basis of the fixa-
tion of the financial targets in the
Fourth Plan for tribal blocks; and

(c¢) the broad features thereof?

The Deputy Minister in the Depart-
ment of Social Security (Shrimati
Chandrasekhar): (a) No specific as-
sessment or study of the economic
impact of the programme of tribal
development blocks on the tribal
people has been carrieq out since the
publication of Mid-term appraisal re-
port of the Third Plan. Periodical sur-
veys of the blocks are, however, be-
ing earried out by the Planning Com-
mission, the State Governmenis and
the office of the Commissioner for
Scheduled Castes and Scheduled
Tribes. The Director of Backward
Classes Welfare in the Department of
Social Security is also entrusted with
the work of making a getailed study
of the working of the tribal develop-
ment blocks.

(b) and (c). No rigid schematic
budget has been provided for the
funds allocated by the Department of
Social Security for a T.D. Block. The
broad pattern adopted for the pur-
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pose ig however as follows:
(Rs. in lakhs)

Head of expenditure Provision
during During
T.D. T.D.
Stetge I Stage 11
1. Purchase of vehi-
cles & Project office
personnel . . 2:00 1:°00
2. Economic Deve-
lopment 4+80 240
3. Communications 2:00 1:00
4. Social Services . 1-20 0-60
ToTAL 10:00 5-00

It will be clear from the above table
that of the balance of Rs. 8 lakhs in
stage I and Rs. 4 lakhs in stage II
left after providing for Vehicles and
Project Office Personnel, the percent-
age distribution between the remain-
ing schemeg is as follows:

Economic Development 60%
Communications . 25%
Social Services . 15%,

The same pattern is likely to be fol-
lowed in the 4th Plan.

Training of Tourist Personnel

2674. Shri Shree Narayan Das: Will
the Minister of Transport be pleased
to state:

(a) the extent to which India has
been able to take and give advantage
of the fellowships awarded by the
U.N. agencies and those under the
Colombo Plan for the training of
tourist personnel;

(b) whether any assessment has
been made as to the availability of
fully qualified anq informed staff in
al] departments of the Government
likely to come in contact with the
foreign tourists; and

(c) if so, the result thereof?

The Minister of Transport (Shri
Raj Bahadur): (a) So far two offiecrs
of the Department of Tourism have
taken advantage of U.N. Fellowships.
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Since 1962, the Department of
Tourism hag organized three Training
Courses under the Colombo PPlan for
training of tourist officials from
ECAFE countries. Twenty-six officials
attended these courses.

(b) and (c). A preliminary asses-
sment in thig regard was made by the
Adhoc Committee on Torism in 1963
in respect of the Customg and Immig-
ration staff who come in contact with
foreign tourists. The Department of
Tourism have been running courses
for the training of tourist officials of
the Government of India, State Gov-
ernments ang Travel Trade. The
Ministry of Food & Agriculturc have
opened Training Institutes in Hotel
Management and Catering which are
intended to meet the needs of the
trained personnel in hotels and the
allied sections of the industry.

Agro-Industrial Corporation in Punjab

2675 f Shri R. S. Pandey:
‘. Shri L. N. Bhanja Deo:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether the Government of
Punjab have made a request to the
Union Government to increase the
Centre’s contribution to the proposed
Agro-Industrial Corporation being set
up in Punjab; and

(b) if so, the decision taken in the
matter?

The Deputy Minister in the Minis-
try of Food ang Agriculture (Shri
Shahnawaz Khan): (a) Yes. The
Punjab Government has asked for
contribution of 50 per cent of the
capital investment, against 25 per
cent offered by the Governmen: of
India.

(b) The State Government has been
advised that this request would be
considered on receipt of the detailed
scheme, which is still awaited.
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fau @ gra goifaa o
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¥ TIFAT F RN WS
F ygiAar ¥ ©F HET A%
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HIET 4% H1 TqEAT FFEedT
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(5) zTwT-aTa faww avae
qRET™l # AT @i| W
T A gfer & = ool A
Bz wrzv g Jfar w3
wifag &Y & foad s
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gafaiern & F fag am
o Ffw damam ¥ oF oy
gfafy &t WY warqET v 7€ § )

Fruit Powder Manufacturing Plant

{ Shri Narandra Singh
u'n.)\ Mahida:
U Shri Baswant:
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Wil] the Minister of Food and Agri-
culture be pleased to state:

(a) whether g co-operative proces-
sing plant in Jalgaon (Maharashtra
State) will pioneer the manufacture
of certain fruit powders;

(b) whether the plant will process
banana, mango and papaya into
powder; and

(¢) it so, whether the trial pro-
ductions have been found satisfactory
ang the produce is to be exported to
the international markets as well?

The Deputy Minister in the Minis-
try of Food and Agriculture (8hri
D. R. Chavan): (a) The Jalgaon Dis-
trict Cooperative Marketing Society
has set up a factory at Ja'gaon for
manufacture of Banana Powder irain-

ly.

(b) Yes, the Society has carried
out trials for the manufacture of
Banana, Mango & Papaya powder.

(c) The Society has sent samples
for analysig to Laboratories in India
and also to Denmark, to ascertain the
quality of the trial products, but re-
sults are not yet available. The fruit
powders to be manufactured by the
Society are intended to be exported
to International markets as well.

awe Qe

2678 W qEAR : FT «W AW
gfe Wy ag q@w @ g w9 o

(%) gore qrer Ao fead ot
¥ o wv T R

(@) war g A WA
¥ fox et @@ g o P
femr 51w ¥ ; WKW

(w) afe &, @ Jawr faaow
g’
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(%) 71 78 7= & fr wowrc &
1965-66 & far w3 &1 qeq fafeaa
77 fear & W

(@) afe zi, a1 fafraa fed o
qeq FY T TF GIGAT FT &7 T 7

Y aqT B swrm § aqwn
(st &0 o wgM): (%) o med
Er Al

(T) 1965—66 F w7 ¥ wawT
FTT@HT T T TR FT FAw
I BAT F AT I A qgN Mg
fear s '

Transportation of Foodgrains

Shri Hukam Chand
Kachhavaiya:
2680. { Shri Kishen Pattnayak:
Shri S. M. Banerjee:
Shri Nava] Prabhakar:
Shri S. N. Chaturvedi:

Will the Minister of Fooq and Agri-
culture be pleased to state:

(a) whether Government sustained
some losses due to mishandling in the
transportation of foodgrains at the
ports of Bombay, Kandla anq Visa-
khapatnam and the Central Storage
Depots noted below during 1961, 1982
and 1963 on account of miscalcula-
tions of the tenders and execution of
the work orders:

Delhi; Hardoa Ganj; Meerut;
Kanpur; Allahabad; Agra;
Shahjahanpur, Hyderuabad,;
Hapur; Bareily; Lucknow;
Barabanki; Masauda; Etawah;
Rajpura; Ajmer; Bikaner;
Nagpur and Bombay.

(b) whether any inquiry has been
ordered into the matter;

(¢) if so, the outcome thereof: and

(d) the action taken or proposed to
be taken in the matter?
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The Deputy Minister in the Minis-

try of Food and Agriculture (Shri
D. R. Chavan): (a) No, Sir.
The contracts for handling and

transport of foodgrains are awarded,
as a general rule, to the lowest tend-
derer on the basig of an open tender
enquiry, In the past the tenderers
were required to quote rates for each
item of work ang some {enderers
quoted low rateg for some items of
work and high for others. Compara-
tive cost to Government of the rates
quoted by each tenderer useq to be
worked out on the basis of the pat-
tern of work as anticipated at the
time of inviting the tenders. During
the period of the contract someatimes
the pattern of work changed due to
one reason or the other. That vitiated
in certain cases the original calcula-
tions of costs made at the time of
awarding the contract. To avoid this
difficulty’ a new system has been in-
troduced under which scheduled rates
for each service are provided in the
tender form and the tenderers are
required to quote one percentage
above or below the scheduled rates at
which they would be prepared to
work or at par. This has removed the
possibility of the calculations in 11e-
gard to comparative cost getting viti-
ated with the change of anticipated
pattern of work.

(b) to (d). Do not arise.

Calcutta-Assam Rivers Steam
Navigation Company

2681 J Shri P. C. Borooah:
" Shri Onkar Lal Berwa:

Will the Minister of Transport bLe
pleased to state:

(a) whether a meeting of the re-
presentatives of Government of India
and Pakistan with the represzntatives
of the management and crew of the
Calcutta-Assam Rivers Stesm Navi-
gation Company was held in Calcutta
on the Bth ang 9th April to discuss
financial questions affecting workers
serving in the steamer services; and

APRIL 27, 1965
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(b) if so, the specific matters dis-
cussed and decisions arrived at?

The Minister of Transport

(Shri
Raj Bahadur): (a) Yes. t

(b) The following demands of the
Pakistani crew were discussed!

1. 50 per cent uf the wages:'c;f.'all

Pakistani  employees ‘Pplus
gratuity, Provident. -. Fund,
Compensation shall be. paid

in Pakistan; and

II. All posts now held by Pakis-
tani Nationals shall be re-
tained by Pakistanis wuntil
such time there is a vacancy
due to death, retirement, re-
signation, dismissal in which
case alone the post or posts
can be filled up by a-non-
Pakistani.

The following decisions were arriv-
ed at:—

1. (i) Wages:

(A) It was agreed that since
bulk of the Pakistani. em-
ployees now in the =mploy-
ment of the Company could
remit, under existing re-
gulations, Rs. 50 pm. to
their families without any
special permission from the
Reserve Bank of India «&nd
since this substantially. met
the requirements of the
vast majority of personnel
no general special dispen-
sation was immediately
necessary in this behalf.

(B) In the case of fleet person-
nel whose wages, inclusive
of allowances, were Rs. 150
and above per month, remit-
tance at the rate of Rs. 50
per month for the mainten-
ance of their families in
Pakistan was considered in-
adequate. It was, therefore,
recommended, that such em-
ployees receiving wages, in-
clusive of allowances, at the
rate of Rs. 150 or more per
month might be allowed to
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remit, within the frame-
work of the exchange con-
trol regulations, 50 per cent
of their wages subject to the
maximum of Rs. 250 p.m.
instead of the present rate
of Rs. 50 p.m.

(C) The position with regard to
fleet personnel getting be-
low Rs. 150 p.m. was ieft
open for discussion later.

(ii) Retirement Benefits:—

(A) Payment of Provident Fund
accumulation and gratuity:
The Committee recommended
that the amounts held in
Pakistan (Rs. 2,08,858.81)
anqg in India (Rs. 1,14,665.04)
on account of Provident
Fund accumulation and gra-
tuity of the employees might
be permitted to be repatriat-
ed, and outstanding claims
settled on both sides and
that excess of the credit to
the Indian account in Pakis-
tan over the Pakistan ac-
count in India, viz,
Rs. 94,200 might be gettled
on a matching basis on lines
similar to those set out in
(b) below. The amounts are
subject to verification from
the company’s accounts in
the two countries.

(B) Payment of Retirement dues
in the future:

It was agreed that the problem
of the Company’s employees
could only be gsettled on the
principle of reciprocity. It
was, therefore, fely that the
retirement dues of the em-
ployees of the Company
might be permitted to be
repatriated to  Pakistan
provided the Providant
Fund and other retirement
dueg of the Indian Na-
tionals who served in non-
Government establishments
and had retired from Pakis-
tan in the past might also

be allowed to be repatriated
on a matching basis.

2. Retention of Pakistani Nationals:—

It was agreed that this should be
left open for discussion at a meeting
to be held at an early date between
the two Governments represented at
the appropriate level.

AW FTATW 9T Nfawy

- [oft vivm fag :
26827t wravare g :

T g A9T ¥f§ FH ag AT
1 FOr w4 fF

\F) W H AmEd FY FAT FTZT
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g 91 qAF T gfgaes gaa F Ay
T FE AoET AVHIT & famroniw
& A

(=) afs g1, 71 afqgrg %3 a%
gzr fagr s ?

qw aqr ¥fe Amew | A
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gfqera A& & |

(@) so & 781 Izar |

Food Reserves

2683. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Government  of
Australia have been asked to help
India in building buffer reserve of
food; and

(b) if so, the reaction of that Gov-
ernment thereto?
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The Deputy Minister in the Minmis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) Informal talks
were held with the Australian autho-
rities for the supply of wheat under
some special arrangements for build-
ing up buffer stocks.

(b) It is not possible at this stage
to indicate the reaction of the
Australian Government as the matter
is still under their consideration.

Forcelanding of Bihar Flying Club
Plane

{ Shri Tula Ram:
26&1{ Shri ViShwa Nath
[ Pandey:

Will the Minister of Civil Aviation
be pleased to state:

(a) whether it is a fact that a Tiger
Moth belonging to the Patna Flying
Club forcelanded on the sands of the
Ganga opposite the Sadaquat Ashram,
Patna on the 11th April, 1965 and
some occupants were injured;

(b) if so, the causes of the acci-
dent; and

(c) the total loss incurred on this
account?

The Minister of Civill
(Shri Kanungo): (a) A Tiger Moth
aircraft owned by the Government
of India and operated by the Bihar
Flying Club, Patna made a forced
landing on the north bank of the
Ganges, approximately 8 miles north
of Patna aerodrome, on the 11th
April, 1965. The aircraft crashed
during a training flight and both the
occupants of the aircraft an Instruc-
tor and a student pilot, received
minor injuries.

Aviation

(b) The accident is under investiga-
tion.

(¢) The aircraft was extensively
damaged and may be a total loss.

APRIL 27, 1965
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Bakeries as gift from Australia

2ggs. J Shri Tula Ram:
"L Shri Vishwa Nath Pandey:

Will the Minister of Food and Agri-
culture be pleased to state :

(a) whether it is a fact that Gov-
ernment of Australia are making a
gift of six automatic bakeries to India
under the Colombo Plan;

(b) if so, when and the total cost
of such automatic bakeries; and

(¢) the places in India where such
bakeries will be established?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.
R. Chavan): (a) Yes.

(b) The six automatic bakeries are
valued at 250,000 Australian pounds
and are expected to be supplied soon.

(¢) The six bakeries are proposed
to be located at Calcutta, Madras,
Bombay, Delhi, Ahmedabad and Erna-
kulam.

Cow-Dung used as Fuel

Shri R. Barua:
{ Shri Koya:
| Shri Rameshwar Tantia:
2686. { Shri Y. P. Mandal:
| Shri Narendra Singh
Mahida:
(_ Shri Buta Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether any estimate has been
made of cow-dung going as fuel in
the rural sector; and

(b) if so, the steps taken to supply
alternative cheap fuel so that cow-
dung may be diverted to be used as
manure?

The Deputy Minister in the Minis-

try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes. Accord-

ing to a study made by the National
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Council of Applied Economic Re-
search, the total wet cow-dung pro-
duced in the country is estimated at
1335 million tonnes which is equiva-
lent to 267 million tonnes of dry dung.
The Council has estimated that 52-2
million tonnes (about 20 per cent of
the total out-turn) of the dry material
is consumed as fuel.

(b) The State Governments/Union
Territories have been requested by
the Central Government to take the
following steps to supply alternative
cheap fuels:—

(i) Installation of cow-dung
gas plants which serve both the
fuel and manurial needs of the
farmer;

(ii) Ralising of quick-growing
tree plantations and developing
forests on common lands, waste
lands and field boundaries in the
villages. In addition the State
Governments have been advised
to encourage increased use of soft
coke as fuel by pursuing a liberal
policy regarding setting up of soft
coke depots and dumps.

Radar Aid at Santa Cruz Airport

2687. Shri D. C. Sharma: Will the
Minister of Civil Aviation be pleased
to state:

(a) whether a better radar aid is
being installed at Bombay’s Santa
Cruz airport; and

(b) if so, features
thereof?

the special

The Minister of Civil Aviation
(Shri Kanungo): (a) and (b). Yes,
Sir. A Precision Approach Radar
(PAR) is under installation at Santa
Cruz Airport. Along with the exist-
ing  Airport Surveillance Radar
(ASR), it will provide a complete
Ground Controlled Approach (GCA)
System. The Precision Approach
Radar (PAR) will enable guidance to

11298

be given to pilots to come down on
a pre-determined glide path to a point
over the end of the runway from
where they can land visually. It
gives the air traffic controllers precise
data on the range of the aircraft, its
azimuth and elevation from 10 nauti-
cal miles down to touch-down point
on the runway. With this informa-
tion, the air traffic controllers can
guide the landing of an aircraft by
giving “right-left” and ‘“up-down”
corrections to pilots by radio commu-
nications.

TR & FromrAT dAEt Jqww W
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gfafafa
aqr
(3) Y o w0 FWA,
dqaa fasia gemgEe, wea
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Warehouses in Madras

2689. Shri Dharmalingam: Will the
Minister of Food and Agriculture be
pleased to state:
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(a) the number and capacity of the
Central Warehouses at present in
the Madras State;

(b) whether there is any proposal
to increase them; and

(c) if so, when the work will be
taken up?

The Deputy Minister in the Minis-
try: of Food and Agriculture (Shri
D. R. Chavan): (a) At present there
are four central warehouses with a
total capacity of 10,578 tons.

(b) Yes, Sir. An increase in capa-
city of 2,23,690 tons is proposed.

(¢) The work
taken up.

has already been

Social Welfare in Madras

2690. Shri Dharmalingam: Will the
Minister of Social Security be pleas-
ed to state:

(a) the amount of Central assistance
given to the Government of Madras
during 1963-64 and 1864-65 for the
social welfare extension projects,
social and moral hygiene and after-
care programme; and

(b) the actual amount spent in this
regard?

"The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) and (b). The requisite informa-
tion is given below:—

Amount Amount
sanctioned  Spent
Rs. Rs.
(1) Welfare Extension
Proj.cts :
1963-64 *Nil Nil
1964-65 *Nil Nil
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(ii) Social and Moral

#Hygicne and AJ-

tercare Programme

1963-64 . 22,000°00 Informa-

tion is be-
ing collec-
ted and
will be
placed on
the table
of the
House in
due course

1964-65 s*Nij] Nil
*The Madras Government is not im-
plementing the scheme,

**The Central Assistance could not
be released as the Government of Mad-
ras did not furnish actual expenditure
during 1963-64 and estimated expendi-
ture during 19G4-65.

Rural Works Programme

2691. Shri Shree Narayan Das: Will
the Minister of Community Develop-
ment and Cooperation be pleased to
state:

(a) the important features of the
scheme of rural works programme,

which is going to be undertaken
during the current year;

(b) the
scheme; and

areas covered by this

(c) the allotment of funds made to
the various States for the purpose?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. S. Murthy):
(a) and (b). During the current year,
the programme will not be extended
1o new blocks. The emphasis is on
consolidation and intensification. The
State Governments will also be asked
to take up a few selected blocks
where the programme is in operation
to study the scope for intensive work
and to establish norms for future
planning. .
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(c) A statement showing the alloca-
tions proposed to be made to States
for the current year is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-4287/65].

12.01 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED HEAVY COCENTRATION OF
CHINESE TROOPS NEAR BARAHOTI

N

.t W W wgEAE (39W) ¢
i afgaradig A\ ggea ¥ faeafafas
faur Y s wfgzer w5 #7 ana
e g g s s g fr g @@
A H OF g9TAA S

“qrTEiEr & fAwe HHT & OF
Yy SA1g & gurane ]

The Minister of Defence (Shri Y. B.
Chavan): Mr. Speaker, Sir, the House
is aware that Chinese troops are con-
centrated along our northern bor-
ders. I mentioned some time ago that
13 to 16 Chinese Divisions with ancil-
lary units and other troops were so
deployed. Their strength is and has
bene for some time greater than the
troops deployed by them for their ag-
gression in October-November, 1962.
The House will not, I am sure, expect
me to reveal the exact deployment of
Chinese troops at each point. I can,
however, assure the House that the
reported concentration of five Chinese
Divisions opposite Barahoti is greatly
exaggerated. We have received no
report either, that the Chinese have
constructed an airstrip near Barahoti.
It is known, however, that they have
built a number of modern airflelds,
improved others and constructed
emergency Jlanding strips in various
ofher areas of Tibet.

1t is not true that Chinese or Pakis-
tani agents are working in the Bara-

near Barahoti (C.A.)

hoti area leading to panic among the
local population. Nor is it true that
large numbers of people have -already
fled from this area. Barahoti is a
small pasture-ground of one and a half
square miles which is not inhabited,
but even as regards the population of
the surrounding areas, there is no
panic and this part of the report is
entirely incorrect.

Nt e W wgEw ¥ ST e
g & 7 s AEd F1 9 I A
T I HA R wreg ®r I %ﬁw
qv, faa & aragidr § mfaa g,
A FFAT wT ST gAT 3 w:r‘.r
dear frad 2, ﬁtqmwmr%'
SHTE FT FIG § IR g AT A7
U AR A B A L
g 1 Arg & FA7 qg AR G FY
faseg @ faslt 2 T AT #1 WY
FET e § ag sawrad g &)

Shri Y. B. Chavan: I think I have
mentioned some of these points here
about the news of the concentration
of troops to the extent which has been
mentioned in the report.

Mr. Speaker: The only thing that
remains to be answered is whether
there is any connection between this
concentration and the attack made by
the Pakistani troops in Kutch.

Shri Y. B. Chavan: Generally I
would say that the concentration of
Chinese troops is there for some time
now. What is happening on the other
Pakistan border certainly will have
to be read together. It is a question
of drawing our own inferences and
making an assessment of the situation.
And we are making an assessment of
it from time to time.

ot g AT WOATT qEqe HEl-
zg, %7 gaw g A @1 91 fF am
gard g A fawe & qmwd
freft & FaaY & SramE, &, W el
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Shrimati Renuka Barkataki (Bar-
peta): May I know whether the heavy
concentration of Chinese divisions in
this Barahoti region presages another
effort by the Chinese to alter the line
of actual control to their advantage
by quick military movement in this
region, availing themselves of the
advantage and the cover offered by
Pakistan through their diversionary
activities and, if so, whether the Gov-
ernment is taking steps to forestall
and meet such a move on this sector?

Shri Y. B. Chavan: As I said, it is
not only the particular concentration
at Barahoti but the concentration of
Chinese troops all along the border,
and we have certainly taken note of
this fact for some time now.

st e (fgame): T & gam
F1 AR F AT Y AT IS AV )
fedt qew Y Fa F fok gow qew
F fgeorg s F A S EF 7 T
IcqIg 98T ARA @, HWIT qg Ay &
qFar § 9 f6 991 F I gIHTC Ay
fMfaawa qmy, a9 fe A9 &
fgas g qeas gERAT & 8 )
Sq OF TCE A & g A,

TR WE\TW : [T 91T §ATH &4
FA ?

ot aEre: #§ g gfawr § aqeAn
R g
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W WP T qy A
gy wnfegd )

st arnyt : § w0 @y #7 avq q@
#g @ E, & F17 ¥ farens ag) avr @
g ¥ uolt a9 W E oA
fF det AgRT Tmw AR s aAE R
|

WHIW WY : I JIAT S AT
gt X | (Interruptions)

Mo TR HAYL wifgan : (FEaR)
qAW  WEIRY, W SRS H gav @
NETFH H WAT 1A HAT AT
g7

ot argh: & o T g, A Ay
W AR a1 FgMm a1 99 T A9
fear smrm fF FAAY Al o Ay
& | HT FTA A AT H A QI

frqg o & fegmam & Jar
aaadr § fF I FY g gard g3RA
2, AT I uT arE AT ¥ @y
fergeam A1 gar § 9@ F, a1 W
O F F1E WA AT I F @19 AR
o' @, A1 W FE gfar &
tedt geF & gz A =g @) fawar
AW FT AGAITFT AT .

Shri Raghunath Singh (Varanasi):
Is it a short speech or a question, Sir?

sft vt : & st wmEan § R
U AT WY 39 T gfaw avelr Afq &

- I H1 SITHT KT g9 F=AT AgEAT &

&d qre Afg gz a7 * fag dae @
ar 7Y, A F FF gy Fa F Qv
grrdy Ay & o I 1% FW@ N JAR
gar Ty ...



11305 Concentration VAISAKHA 7, 1887 (SAKA) of Chinese troops 11306

ot TRy @ S, A

W T wemw W, A A
g I § ) MU AT A
%6 @ smar |

avae WRNTT T AT 9T ARG |
T A FY TIAT qFIT Q0 fXET S9 ¥
qNG § IU F GHA § WA A THATS gidv
g | BT WY fiyy g9 @ Ay faegw
aue K o7 Snar | i Q1 g6 a9E @
g, & w1 3 modY a1 Y gqwr A
foar AT g@d AT & My SF 5 T3
o @€ 99 39T JTAT & a1 &9 S
a3y & wa WIF gt g aivg
aig | @ F warfiaw fasaw afw-
Redr Aff W1 wEdT, @A Ged|
g /AT WY q FI 1w feg 9 @Y
Fal TAqE 7

o aWE : Heaw w[ERY, A AT
T @A 1 Ja@ A wmAAr ?

REUW RE2IT A, qigT |
it amdy : § T ag ga o ar
E 721 S

wtaw ®REaw T mg Aifg
FeEAT ARA & a1 faf sl a@F @
Ll

st aw : qeAar Hfed

W RQAY : [IEY, HIST |

st Ayt wfes sEwA 71 sETe
a7 afmud gar & 7 |

vy AR : S, g oAy fEwa
qEAEF |

" near Barahoti (C.A.)

ot vy : Y fRx |1 G fear
7, Wk fifs Fad?

RN WHRAY : Jg AL qqeT qHAT
1 A off feww qeamas wrqemar @
AT g TATH FIAT IS & |

st amft : Heme wEEd, AW WY
I R A FRAARS |

Wt fomm gzamw (@saEgR)
wow Wgred, 4fw 99 a1 gaEdi,
RI AET AT FTERATRAT & W
IH T AT & A G wgA
wEr g fF grdmm A ¥ AT
FONES wiw 91, Tafey § SmAr Tigar
£ f 331 T ag A FT A iR A
gardy |rd gaq qdff, s " g9d
afeiadt @wF §, @ud, uwdA,
sy, wudiy, avgd,  fafaww,
IEHIE W HE", IT I ARAY 9T
ey o fgrd & mrwwor @) @Far @
ZERAT T, AT GIFIX A W9 FT A
& < avg ¥ QWM | F9 Wy max
IEAAL FT FINGTT AT AT AV gHIX
W wedr T F Ay fmwmT @R

o7 amamvE e 9 A
%1 guedi &1 foemd agANe qv @
T AT AT A A § 1 (Interruptions).

o TW AT Mfgar : 3ga famw-
T fawg & =\

st qwaw fag(a¥) @ & IO
TRW FT IGA ATAT § AT FEfwenat &
FET FT AGT ¥ IOFET I &Y AT
TR aarde Frgd oo R
¥ ...

ot Tyare fey : 9T § qeTEETY
o g1
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oft gorow fag @ Afew 77 Tare
et w1 A g

T ofar mfee @ &R ara-
AT AT AT FyRLC F1 WX
AT F AT T UHAYW A
fa o fate ga qfmar 2 s< ™
FE@ F 1 A ¥ AR FT A
F & fag foaer o w4 & ag a9
FTAAL § 1 Aw weag A I H L
aU A ag ¢ R Fan geer w&ly o
arsr &1 foaw <rga &, W1 93 BE B
| g A o gsEg fiT &
ZHE § ITFI ATAT F ATH T A9
FRHAAT w® 2

Shri Y. B. Chavan: The Border
Roads Organisation takes the respon-
sibility for what we call strategic
roads. All the necessary strategic
roads are being undertaken for con-
struction. He has mentioned some

particular road he has in mind. 1
have assured him that I will certain-

ly get it examined.

sft g fag - w7 framr @ A A
g ag oo & fRow § o B oar 44,
ag Far |
Shrl Y. B. Chavan: He has assured

me to write about this particular
road. I will get it examined.

Shri Brij Raj Singh: 1 have writ-

ten it already.

sft famaaa qein (FRWIR)
arm sl W wEEw & o
gamr 25 sEmRw & sad fEw
¥, FreEE & @iy, e & w5
FTEY T g ¥ W ARt ® www
F oy F e wEE b g F
ag o e g R agt A e
SEET TR A TET FEgIH ]
T ¥F IG AT F AT W A
gra® 3 ? e A s A7 Ao

APRIL 27, 1965
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¥ I I T@ER F IET
afedi ®ragt w9 E @A S g,
SHE AR T FTH AT F47 Afatwar g ?

Shri Y. B. Chavan: I have denied
the fact that there is any panic in
that area. The entire question is
based on that. Certainly the opera-
tional responsibility in that part
will be done.

Shri D. C. Sharma (Gurdaspur):
Our borders with China are alive; our
borders with Pakistan are alive.
Evidently there is collusion betwecn
the two countries. If these two coun-
tries stage some kind of a simul-
taneous attack on our country, will
our country be prepared to face it?

Shri Y. B. Chavan: Of course.
(Interruptions).
Mr. Speaker: If members remain

silent, they would be able to follow
the proceedings.

Shri Ranga (Chittoor): He answers
in such a nonchalant manner and
says “of course”. That is why mem-
bers are surprised.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Is it a fact that the border
situation in Barahoti and elsewhere is
aggravated by the treacherous acti-
vities of some pro-China communists
in that area and also by the presence
inside the Congress Party and the
Government of certain pro-China ele-
ments,_as evidenced by the speech of
the minister of Rajasthan only the
other day and if so, what steps are
being taken to curb the anti-national
activities of such elements inside the
Congress Party and outside?

Some hon. Members: Question.

Shri Y. B. Chavana: I must deny this
charge of there being any pro-Chinese
element either in the government or
in the Congress Party. But certainly
we are watching with very great care
about any anti-national activity to
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be found in this area. I am speaking
particularly about this area, because
we are very much aware of it. We
have not found any such anti-national
activity in this particular area.

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): He has apologised to the
Assembly there. (Interruptions).

Mr. Speaker: How can the proceed-
ings go on if members talk freely in
this manner?

Shri Hari Vishnu Kamath: You
have to call him to order for butting
in like this.

Mr. Speaker: Whenever I ask, I ask
cvery member of this House and not
anyone in particular. I have not
mentioned any name.

Shri Hari Vishnu Kamath: But you
asked us looking in this direction; you
did not look in that girection. (In-
terruptions). Their guilty conscience
pricks them because I asked that
question.

ot pww AR WA TSP ¥
ge T WA 8 7

off qergy ¢ F wi wATEr Sf Y
I AR IR A |

W WENAG : {H FIE FIH ISET
TE AR TSN ¥ T I & foad agufa
FET IR | T qEY graT @ At /v Ey
T giara gl wagggfwd
foez & v & 97 wr¢ fomm g
TN = A1 ey feard T fwar s
A ¥ e wargnn | faa g faa gwme
gre| &1 e fre @ 8, e fag
FoaR oo ag oevare 81 a3 &
forrard & aFaT g | @9 a® @R
T gifgam A 7 7%, A
TE FT qHAT | T TH-TH AEHT G-
I T O, a1 g A W
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& 3 Fr daw § anfe o oadve
D aF | W o g g9 w18 91
AW 2, W q9 98 AT 9w H
TR SN I TZH G &1 A, &7 T
TR SN A AW AR g AFa | A
A WIHT A Y AT ERIT

ot gfe fawoy wo@ 7y 1w S
FuE fFar, =T s aEr At

Shri Nath Pai (Rajapur): It was
the hon. minister who started it.

Mr. Speaker: Is this the manner in
which proceedings should be conduct-
ed?

Shri Nath Pai: We are only trying
to rectify the record.

ot et : wemer AEEA, § A9
qTE

weaw wgYey WY 9w 42§, A
Iq & for § ooy o afefwee fa
FTAWIE | AT e, F@aaa § o
¥ Fg WE 9T ad § ar W &
Fgar g | woE? At HY 1o qwl wgr
HH g9 qF A §F qE@ & A qv
IFfIE AR & 1 g UE WIEHY FY H9A
q7 ®I  TEAT F0fET 1 gETT W7
AATE 9 T & | HEATG § ot 4%
oot w3 fF ogrem 1 = fix
w R

oft wy fawd (i) : @® AR
A AEAQ T &

=it gfc faeny wwar : fandt 2= zw
% far avg & foedame 80

weqw WEYR ;A e

Mo W wAT Wfgay : & sy
AT & FB HF FT AT AT E
T SqITAT T T § ATTHT 379797 7%
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L IR O SR C O
ot ag @ gk | & agw A w@n |
I |IZH d5 ¢ |

To T wevge sifgan: & agw
T FTQ | MU qAE 2 @IE
(Interruptions). g foeamr RIS
FOT T H i faemma ¥ iy 3 S

KLURS AU
WO AP ¢ § WOE) A
T I@E

To T wANET Mfgan : & 6w F
Emawma W awa § & F@T
Hifad

Shri P. Venkatasubbaiah (Adoni):
The Prime Minister and the Defence
Minister had given the heartening as-
surance that we are in a nosition to
repel both Chinese and Pakistani at-
tacks militarily. May I know whether
government has taken to the diplo-
matic channel also to impress upon
the Colombo Powers the undesir-
abilily of China concentrating troops
in the Barahoti area?

Shri Y. B. Chavan: There is no
question of talking with the Colombo
Powers about this particular matter.

Shri S. M. Banerjee (Kanpur): The
minister stated that there is concen-
tration of Chinese forces on all the
borders. Is it a fact that recently the
Chinese forces have concentrated to a
large extent near about the
Chumbi Valley, which is one of the
sensitive places where the Chinese
are likely to attack? If so, what
steps are being taken by the minister
to repulse any attack which coemes
from the Chumbi Valley?

Shri Y. B. Chavan: Naturally
Chumbi Valley area is considered to
be a sensitive area. I have myselt
made the statement during the dcbate
on my ministry’s demands. 1 can
assure the House that we have taken

APRIL 27, 1965 of Chinese troops near 11312
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all the necessary steps to defend our
borders in that sector.

W® WieT W (Fe) ¢
BT AR M TE AR R
£ WX 3T 1 "0 F taaewe W A<
N sratr @ & 1w I § I
ERAFIRY FRIJAFTIRATFRA R
TR Wdwd T E? g feah
a§r qmr ¢ fom g7 shifeay &1 e
g7

Shri Y. B. Chavan: I have alrecady
said that the concentration certainly
is to a certain extent beyond Bara-
hoti, on their side of Barahotl.

st g fog (wrem) v
f& ot g & Faemn 5 gErdr
ECAUICIE IR CO G T I O U
wfos wiar & a3 wr & a1 & qg S
=g 5 s = ¥ A frew d,
IR WEAl # qifeeaE AT # M FY
o § |iswic TF g & I§d e
¥ FTHTL A M99 T FAT T AT F
gqwa fear & f5 gard Swd @
9T WY 99 ¥ g qifEaE T W+ T
T O HOHHO € GO IJAL &HT
qx o7 i BN #1 stATe wfaw a3
T @ @ T g I & agh T Higw
T & AT IAF FIU gF IATH TIAOT
o fog ST w® &

Shri Y. B. Chavan: Certdinly, we
are watching with care all the activi-
ties that are going on the other side.
I do not think I should be giving more
information on this point.

Shri Narendra Singh Mahida
(Anand): The Defence Minister stat-
ed that various airstrips have been
constructed by the Chinese on their
side. I have read reports that some
helicopters of the Chinese aras flying
over our territory to obseve vur troop
movements. May I know whether we
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have instructed our troops to shoot
down those helicopters when  they
-enter our territory?

Shri Y. B. Chavan: I think those
standing orders are there.

=it ®y forrd : geaw wEIT, AT T
9% OF SHEEYT FT TIAE | FY §9eFg ar
dre feg ag ga fawg qv o e
# 8% oF eqrATHRIO YEQqTT FT AR
faa a1 faasr f g oefreT &7
fear a1 | g A@ g § 5 IEw
A A e 4fF adw Afew
F q1g ¥ AR AGY 8, § S Jvgan
g f& 7 & oft 79 a1 # ware 08 wwav
g7

R WY : ST, G| OF wH
519 & A Ffew A, I AT AR
W ok q@ A wg d ) AR/
Fqx fag & @ q@ wror forar @ 1 9w fxa
g oy @ge, a@R IR fag &
FATa, { A9 JraT qrga /i ofr ¥
‘st WETATT WTHT FT ATH WY 97 |
i

“Reported establishment of

new Chinese check post near
Barahoti.”. ...

it 7y fomd : i Al § o
F1 At warw dav gET & 9ER d=v g
waerEe F1 fr% frar mam 2 wafa
Iqy Arafua 2

wqeqw A ¢ 5T g Alfed #3
H "It 49t
“Reported  establishment of
new Chinese check post near
Barahoti.”
1 #r mEae ¥ @ A § farmw
femr YT SR v faan ﬁF g
qm %1% B4 gfaem a8 & o
~Hr W wawe geeforw aE §§ o

%

“India.

1131
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9 ¥ ¥ 3w faq Ao frar 9
T AT AT FT I | TG AT FgevA
#T AAT OF AAT  qAT AAT & —

“Reported fresh pcsts set up by
China in the Barahcti Section of
Uttar Pradesh border and news
about the feeling of insecurity
caused by that among the rural
people of that area.”

T ¥ 7Y §A9 H 4g foeer g e
#F mfva FT ahy § 7 SEwrar AN 2
T Y AR F far av ) g AT ow
wagr  waoe q1 faady ama &
TEAAE ¥ qBT 97 AT IRA &1 q1
& gt o w1 oY S9Tee gedferw
§W A guaT 7€ @ 1 Tafg ag Wy
at faeger worgar am o7 ) AYgET g
F oqrawT A wifws 43 frar 9t awar
g 7 & W s aR fag Aot s
e wre &1 AW omfaa fear &

Mo T RAFT difgar : A1 sarzn
TR @Y & 39 A |rowr 9gq
qAaT =fgw 4T |

Shri Kapur Singh (Ludhiana): Sir,
may I make a submission about what
the Government reported to ynu? On
the 30th March or somewhere near
about that, this point was raised in
the Legislative Assembly at Lucknow
and the State Government made a
statement there on the floor of the
House that a check post has heen
established and that consternation has
been caused in the minds of tae bor-
der people, but that this matter can-
not be raised on the floor of the State
Assembly because it concerns the
Parliament and the Government of
But the Government of India
has reported to you that therc is no
such check post established by that
time. Why is this kind of thing hap-
pening?
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Mr. Speaker: That is a different
thing. I shall find out. If that state-
ment is not a correct one, I can take
it up. First of all, I was telling the
House why I disallowed the other
notices. The facts given in those
notices were quite distinct from this.
Therefore, I had disallowed them.
Whether those facts that were given
were completely wrong is quite a
different thing.

it vy fom@ : et wEEw, AN
UF a1 97T qH AN AT |

My gAY ¢ qE, I+ Afed
§ 9z o9 | g |

oft vy fowt : oY & wvEg # )
FEam A I A g &
§ afes s a9 fear s
&1 8 FT ¥ Uk IZTEIw @1 § | AT
F weaey q fafeww 1 1 @gr "W
VAT 97 Iq& q1¢ # A UF  eqrqrHgor
g7qra 1 Tifeq fear ar shife s
&7 faqr g1 | Afew msw I F IR
# fa3w Hawa & WY wF TqgH
AT § | WAL JTYA qET S T T
T foan g@an a1 a9 adr grEe
T qFAT Y | 3F JAF FT FE gAMWW
fazw d@fr ot grem Aifs = d9<
g @ ¥ afwa o zwv gwmEl A
Ay gl 2 )

sUW WREW : T T AEA A
Fifeaw wév 1 FavEA § WY §9 SATT
srqra 97 fagn T € 1 adwma H AT
oF fafae g fF s893F 99 s&@ww =T
gFa § aner faer &7 97 w59 § I9H
9 ¥ SqIeT ALY W7 G%d & AR gWA
ot for g & afew met v, 0=
¥aT F 10, 10 ®faw wdnw afem
¥ maq qaE Tw A1 s § .
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ot 7y foerd : weAG &Y gAY
nfas gt & 1 gw Fa7 w7

W AR ¢ qH f sy
fo st @ 8 ? 9§ 7 FrAT A
TF & I9F 99 H q1 gHIA AT A0MZ0
fe =fe ua fo # o= &) Afeq ur aFar
2, & ¥ sgrar A€ fan o et
afag & to ag & Afew 3] A9
uF & Mfew T AT g F g@wr fom
ST #R fAT A9y sy I 0 & )
arafta axea gy & fF 3@ 77 A%
sarer e fear s oAy wHO¥ wW
TF qiEt smmar A SAveT 0% @ A
I .

st Ay fom@ : 7g &1 ARy a7
fdT &om

Shri Surendranath Dwivedy (Keu-
drapara): When situations arise it is
very difficult for the partv to limit
the number.

Mr. Speaker: If it is difficult, then
I get 40, 50 and 60 calling attcntion
notices.

o TW wIge wifga : gar w7
% & % oF T FY T7% ¥ SArET
¥ omar w9 #g Afvd f& A ar f=
Tifeq & fa¥ sig | oF FAIT T W
AT & fF aE 99 g @ AT a1 oF
T F AN & IAFT qCF & A9 ¥ sATAT
T g 39 9T & 7w %1 war frens
F9 W7 SATET FARER B ¥, gaxi 97
SqTET AT 3 & WY g 7wy 39
< agq &UA & fau fifew 73 & Afea
Iq TG qg T F1 AT T@¢ 2
§ A W I AT & 1 FH AN
20-22 e ER A AT AT W AT H
HqTE FT 7¢ § AfwT g 7@ w1

o
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wegw wgiE ;g faegw weERr
i 3 |

Mo TW wAYET wifgan : argrT
BIET WX TE I FT AGEET &
fifrat & g & T € | TG w7
Tg TEN & | FEATy faegew atw 0
T 77 9 gYHT F JHA A A
ar sfgr & #a1 g7 & f a@ @@
framg dg aa A@r g 1 11 T
HHAT I QT & | Tg AW WT F
qQIAY AN AT gEA Ffamw F:r o9
faw zafaw f& gn 20 faqd =&
ZH A qar o 7 7 AF AU AGY
g afews godr 9% A1 HUED &Y
gy eqr gAr =ifgw o

qeaw WA ¢ IF A 9@ F AT
tiyi f& 7z facge mwgs wadse

41|

=t vy famd ;o wdfr gRem A AT X

FaaT fF STTEET F1 T FT GIWEE. .

wEqN WEAT © IEiT T fF A
LERCCAL G S

ot ST AT AT AW W 0F
Fifa w2om Az ar f& .

oo WERY : WA § oF, 0%
FifaT geaq Afeq #1 7@ ¥ awar
g

oft e (wife=T) : srewe wETEw,
&% 34, 7 qEA@Al ¥ arg FHeT
wéua arfen e ar faad 5 ag ar
T a1 fF g ¥ fawat & arg St
aay f&a 4 gAar g A fear g,
wEAq WA wgAr AR qarer
FAH FT AEAT | FEE gAvAT Fferarar
L
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WA WERY : Ug UF, UF FET
wiwa Afeq & fo avg T awarg ?

&t o : fowe uW gal W o9
™R

weaw wgRy ;A s gfaen
TR AT W A3 T

ot qEeA - Fgi A § e
79 4189 T 915 @feq gAT WIT FIRT
W€ § 7% ¥9 A #1 0T #1 oArg
fear |

weqe WP : WY AAT FYA &
IEAYT  FTET qAT AT AR

SCANE A

stamm : & §5 qem Afea
qH w7 TR W AT A1 frar w0

A RENET : TE ALY FEA Z |

ft T o @ A e
sTrn @t & = WS afwd wm @y
arfad i oo & g FTF 90 &1 wOwy
Y TG FOW AT FWG FY H q@qv
wam f5 fagal & arq fdr FEaTR
BRI S

Mr. Speaker: Order, order.

Shri Ranga: He may be allowed to-
have his say.

Mr. Speaker: If 1 allow everybody
1o raise his Calling Attention Notice
here after I have disallowed them,
how can I work here, and what
amount of time would be spent on
them here?

Shri Ranga: Sometimes the difficulty
arises in this way. When some hon.
Member wants to make some rcpre-
sentation, you misunderstand it and
you presume that he is making some
disturbance with the result there :s

trouble.
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Mr. Speaker: How can a represen-

lation be made here by raising that
question?

oft e« sreder W, qfwarn
¥ 7% 49 qgE A T gl &) fawal
F ¥ WA 6 U § | T FFT AH
FaX ¥ 9 T | W AW AF
F AR A a7 A F W@, AT F IO
St g

(Shri Gulshan left the House at this
stage).

N TAWTA (FLATA) K

WA WEA : AT S T AT @I
2, ag fewrd oz af o AR A
g9 T Iq F1 fo@T

gy ()

weaw wgwy : gz fomE aw A
ST |

oft ¥z fg : T AT AN 3B T
#Y gy A A &, A & qEgw 9=
Smar g

(Shri Buta Singh left the House at
this stage).

ot TR ¢ F*

weqR WERY : 9 fd v A
A |

Shri Jaipal Singh (Ranchi West):
Sir, I hope I have not misunderstood
you. You said that you would limit
the Calling Attention Notices to. . .

=Y SiwT qT® AT AEAY /I
it & A1 7 &, TAf g A A
fem T &, 99 fF fgesr qr aed
# &% ¥ fau way A E 0
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WEAR AEAT © FAT HIAAIT qEET
FrieT odm Afew F a ¥ 7o
AL L S

ot waew fag ;. o, @7 IR
araey ¥ qR §6 FET g

weqW WEEw ¢ AR, Io e
T Iy |

o TN WAL wfgan: = Sqar
fag fest & a1 @ &, 97 1 AW
hfwe

oft srqete feg ©  wew wWRNeT,
o EE I ¢ ogroaE
NARF F g@ fear o
You have said that the Caliing At-
tention Notice should be limited to
one from each party. I submit to
you that I would not submit to this.
I would request you not to do this.
It would amount to curbing the right
of every Member.

Mr. Speaker: I have not done it.

st TRTATART ¢ WeT WERA,
77 oF fadaq &, SAE W AT A |

WaR WEEd : J9 Fr ¥ ogee
Fran g, @ dao foear omar @ 1 AfeR
¥ l@gar g f& & wf ¥va< Agaw F
AT FAT FAT § A q fee ot
ATT-ATT I3T @A § | @ Sy #} A
F% qre #gr ¢ | we 7y fee 3R, A
qH T AT G | A A @AY
¥ dz wd

At TR ¢ § WY & STETY
F gfs fadw ®§ Fxa<awr w3 § |

(Shri Rameshwaranand then left the
House).

=¥ ¥Not recorded.
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22°32 hrs,
PAPERS LAID ON THE TABLE
)]

NOTIFICATION AND DELHI MOTOR

VesicLes RuLes; REPORT ETC. OF

SaEPPING DEVELOPMENT COMMITTEE;

AND ANNUAL REPORT OF HINDUSTAN
SHIPYARD LID.

“"The ‘Minister of Civil Aviation (Shrj
EKanungo): On behalf of Shri Raj
Bahadur I beg to lay on the Table a
copy each of the followimg papers:—

(i) Notification No, F.12(95)/62-
PR(T) publisheq in Delhi
‘Gazette dated the 28th Janu-
.ary, 1965, making certain am-
endment to the Delhi Motor
Vehicles Rules, 1940, under
sub-section (3) of section 133
of the Motor Vehicles Act,
1939. [Placed in Library,
see No. LT-4280/65].

Report and the Certified Ac-
counts of the Shipping Deve-
lopment Fund Commitiee for
the year 1962-63, together with
the Audit Report thereon,
under sub-section (6) of sec-
tion 16 of the Merchant Ship-
ping Act, 1958. [Placed in
Library, see No. LT-4281/65].

Annual Report of the Hindus-
tan Shipyard Limited, New
Delhi, for the year 1963-64,
a'ong with the Audited Ac-
counts and the comments of
the Comptroller and Auditor-
General thereon, under sub-
section (1) of section 619A of
the Companies Act, 1956.
[Placed in Library, see No.
LT-4282/65].

@i)

(iii)

‘WOTIFICATIONS UNDER EMPLOYEES
ProvibENT FUNDS (AMENDMENT)
SCHEMES ETC.

The Deputy Minister in the Ministry
©f Defence (Dr. D. S, Raju): On be-
halt of Shri Jaganatha Rao, I beg to
lay on the Table—

(1) a copy each of the following
Notifications under sub-section
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Pakistani attack on
Kutch border

(2) of section 7 of the Em-
ployees’ Provident Funds Act,
1952:—

(i) The Employees’ Provident
Funds (Third Amendment)
Scheme, 1965, published in
Notification No. GSR 351,
dated the 6th March, 1965.

(ii) The Employees’ Provident
Funds (Fourth Amend-
ment) Scheme, 1965, pub-
lished in Notification No.
GSR 401, dated the 13th
March, 1965.

The Employees’ Provident
Funds (Fifth Amendment)
Scheme, 1965, published in
Notification No. GSR
475, dateq the 27th March,
1965. [Placed in Library, see
No. LT14283 /651,

(2) a copy of Notification No.
GSR 402, dated the 13th
March, 1985  under sub-
section (2) of section 4 of the
Employees’ Provident Funds
Act, 1952, adding the bread
industry to Schedule I to the
said Act. [Placed in Library,
see No. LT-4284/65].

(iii)

12.33 hrs.

RE: DISCUSSION ON SITUATION
ARISING OUT OF ATTACKS BY
PAKISTAN ON KUTCH BORDER

Mr. Speaker: I have to inform the
House that the following motion, of
which notice has been received from
the Prime Minister, has been admitted
by me and will be taken up for discus-
sion tomorrow, the 28th April, 1965:"

“That the situation arising out
of the repeated and continuing
attacks by the armed forces of

Pakistan on the Kutch border be

taken into consideration.”

T have read it out so that hon. Mem-
bers might be able to send in amend-
ments, if they so desire.

st gt (fzame)
STATYT  FT I § |

T gF
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ot e wre (i) ¢
T WWA F1 FIF €T T g1 A4
d@ifrm @ 9@ ! gewm Wk gl
qffe 1 qmr #1 feafg &1 oY
Ta & faar s

weaw g . wigq fafreex
|TgT FY TTH q 4g WO HET ¢ |
W qAAlg q3w A1g, q1 ¥ [@
AR A oo GHSHEE A9 qFd & |

Q% ATHETT qXE ¢ STEH !

v "y : fafwde geamadr
FHE AT HIT FLH TA® qITHF
SqaT FIA |

o A ;& frde wom e
g & 719 7 g8 ag@ & fag w91 &7 fam
@R, AfFT T @ AT T ™
g F A I A H swed g

W AERA :

gl qzaT g |

Iq Y FE GHF

12.35 hrs.
ESTIMATES COMMITTEE

SEVENTY-THIRD REPORT

Shri A, C. Guha (Barasal): I beg
to present the Seventy-third Report of
the Estimates Committee on the Min-
istry of Food and Agriculture (De-
partment of  Agriculture)—Central
Arid Zone Research Institute, Jodh-
pur.

12.344 hrs.

COMMITTEE ON GOVERNMENT
ASSURANCES

MINUTES
Shri Siddananjappa (Hassan): Sir,
I beg to lay on the Table the Minutes
of the Eleventh Sitting of the Com-
mitice on Government Assurances
held during the current session,

—
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12-35 hrs.

DEMANDS FOR GRANTS*—contd..
MiNisTRY oF HOME AFFaIrRs—contd.

Mr. Speaker: The House will now
resume further discussion and voting
on the Demands for Grants relating
to the Ministry of Home Affairs. The:
eltire time allotted has been taken.
We sat till about 8.15 p.M, yesterday
and I allowed opportunity to almost
every member who was present to
speak, excepting perhaps one or two
Members.

Shri Maurya rose—

Mr. Speaker: Shri Maurya ought
to have been present here yesterday.
But he was not. I sat here and L
allowed opportunity to every Member
of the Opposition who was present.

Shri Maurya (Aligarh): I sat till
7 O’Clock and then left the House.

Mr. Speaker: When the House is:
sitting, he should wait, He cannot
choose his own time. It is not pro-
per for him to go away before the
House adjourns and then the next day
to come here and say that he must be
given an opportunity because he went
away at 7 O’Clock the previous day.
So far as the time that we have got
by sitting late yesterday is concerned,
I have considcred it as extra time.
Mow, I can accommodate one or two
Members, for 8 or 7 minutes each.

i RA ¢ AW AEIRT, WS
o F gmy oy ey &, I9%v

. & faiw FROEIR AT I9 FIOr

FEQE AR FIW | WETHR B
T H TAAIAHEGT TP AN g g
# @A I FT AT F FaT @A &Y
FZAT WA g & wmy wwame &
1T F w9t A AdrgmrE ay ) AT

*Moved with the recommendation of the President.
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gA gq Ay § i frdy oo 1 qeqe
FAT TG F G FIA FT AT FIT
g Fear @ 1 & qE-Rar A AW
@ & fag a3 g e SRR
8 &0 F1 Aggw fwar A 98 @
Al F1 g & & fag W TGgT 9
#Iq IIT E &

WSITHATL FT §L FIA & qraeg §
g Wt Sft 7 1 - yrOew fAr @,
g% fag & 9 # gegE BT E
9T 99 g9 2w § Ff qa-sw 5y
Ny, JT T T ART AT F AT I HT
a7, N fF g qw-Fat S A AR
%1 JqUE WA @ A T AW«
e & ga fean, AfeT q@ o 2w
#agg & A ¥ ST F AT A AT
weRd | wET Y oawr & ¥ 8
ggar & frazgr Y& @ wwaEel
7 9308 | wearar &1 faem &
faw =7 aca &1 ga7 F & fag s
S FEA I5(4AT E, A7 IH AL A
wtT widT & a1 grt qga 9w AF |
w & Ygg www &1 gagT W
wEfa oq & wma @

FfeT gq aR ¥ & a8 fAfza s
arear g fe ot A dwer @t &
oot o7 @Y @, qE FE I AT 1A H
gH TG EW ATAN § | TE WIA FY
w7 %, #FF A1 F A7, AN TR
HAN § WL 3T Y A F fawg &,
W ¥ AT BT IIAT A qH
N 97 3 fF e O ww R,
9fF 78 A SET ¥ @wT Ad gu,
W fag agzwr e ) A S
ST & fF a8 3@ &=y w1 B 5wt
TH T I A

SET TF  FEETATT FT qATA & W
¥ 9 adt F7ar § W a9 a1 @
wEaT § A7 48 aw @ § 5 wiRd
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@ ¥ geE g, a@ awd ¥
weerare g, fafomg ot s@ & 7 WY
Wit §, @A TP WeEry /4
agl W §, W ag W @ & fF s
T | weerafigl #1 qIETe AR § )
affFrsg v g ag Wi av g fe
faindt ==t ot &, fandt &= & it @RT
g AWM quF g A 1 weer-
Q0 fadn) aot ¥ WY & | @ § aga
¥y awn oAy, A g & S et
AT E W qgd & qT HTH QAT
F SiaT ¥ @ & weerAe w9 §
W gae & w S § v v
¢ TR Afas a1 I o 6T
M T §, WRER TR F A #
@ AT B, W gHiR gq A
I 57T & AT TF WS FT HIE
Wt 7w fraw g@ Ad 7 @war g
TETH A1 & A1 Y, qurH ot & Ay
Y, AT FLHI FHA g1 37 fafoe
q7 g, @it ®) faw w7 @A g7
FH F T FRA AL FTATET
for #7  Fzw A STFN, WAV
FT wwq TET g1 AT |

frm  @wg aftest g ¥ aww-
zifas ¥ gu 4 39 awg § o wio
o & T=NIT I ¥ I 97 | F1
I 99 & gt gar w1 AT A oF
ot qu T IR ofedr dme #®
fFa, s fag S9%r @ugar &v
qFQT, SR §OE §FaAr | dgi 9%
S arewEtfa® g gy @ f o
I AT AT A FT FTW AT A=T A
ufFa & @iy foar, @@ 99 ov § 317
9§ WX g & aqEAIT F4 IEA
frar e 9& F19 F71 857 I fae aAr
& =fgy 1 ofs :1€ 3@ qw T8 &7
5 7EY 31 & At § wwwar § ¥ we
§ o7y FTH FIF F AT A @ ACAT
fradft &= ) W gy 5 w=s Fw
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W3 gvar ;X AR W A wQ@
f TN amTmAafi s ey
& & 1 ITH qF @ ¥ g gy 2
w1 g

W TS 2T IET ], TS e
I X & mow) avEr
WEH A 17 feqvqT, 1946 71 ot
9 wfegqde  wderdr § Tz A,
q§ FT GATA[ TEAT § | I#g (7 Fg1 QT :

“So far as I am personally con-
cerned, I do not like the idea of
grouping. I like g strong united
Centre, much stronger than the
Centre we had created under the
Government of India Act of 1935.
But, Sir, these opinions, these
wishes have no bearing on the
situation at all, We have travelled
a long road, The Congress Party,
for reasons best known to itself,
consented, if 1 may use that ex-
pression, to the dismantling of a
strong Centrc which had been
created in this country as a result
of 150 years of administration, and
which, I must say, was to me a
matter of great admiration and
respect and refuge.”

oS 3§ A & JrEAX q@ TEG FI
quegry | g TE F W wIer #wv
TE gATX TR 2
ATTHAAA M6 <Y FT J97 AT ATHA
qT | FgT F TF qrF7 § A weere
FW E | TT T FT FTOT CHET &
qATH WY I AREATE AT INTAT &
M A ¥ uF faT 3 oF agm AT wIA
W FHIT THA AT FHT qI0ET AR E
&g wiema A&y gad wfsa
faacr w<&, fedramimm o @
FLH AW FT THAT AT GFA T AAW
AT &, W B CHAT 9T FIAAE
fear g < wee & wg QU E g qHaT
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g fodl fo T & Tk 97
uTS & 48 W FT AT § R aF Y
TA T FEHIC F7w § AT q9F qre)
¥ qF F B¢ F 5@l o7 wzafa
WA 8, FAw g | fRd s aar A8
g zg ¥ FgT & W §
FZT § I &, T IA FT TGIGT ARG
§ WATA FJFT I wizq &, qo AW
¥ agy 9 wwias sfzar o &
wiass & 92z dw & = afs @@
Ak Ay Sfaq @Y A 99 T4
FAT I A1 wag §r frear g,
g awat § v W oF g FoAr
TR 77 & R gai & T q47 07
I Ia&1 gadr qrfeqy 1 wgar T
9¢ | I§ wwW4 I FY THFAT 93T
9 @Al # 9T SO | gafay
o N FH AT F AT A wE-
oA & fF smar & s wfe
T KT I FN TFRAT FI FAW
@y A {90 Feg ATET FogR
ofys & gfos miEama g4 T
"I AT £9T7 §27 U Fwad afaq #r
HE AT TET R, AT gHTCT  eAIH
gt avg FY gfafeq &1 A1 o @
g1 WA FIg 1 AA HATH
FHIU 6977 FZT 989 =ar T4T Av
w1 wa 1y aafral F1ogw aga 9gw
TEETE Y A7 AT |

st g ard § e AIYEEETer
wifg & Tfo To wHo HIT Ao o
ugo & wixe &7 wg &, firaa frard
L& 1 g WA A a7 IAF A FAAY
& 1 &1 mAq 5 i\, @ dra ar
T gfama & wfuw #wréo Qo THo
Bdegs sre FAM AN § 1 AT
ST FX@ g 5 oxw weiw A W @Y
HTAT F AT I A BATGT F ATH T
W HAEATAAT & ATH G T GHT
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ag oY T WX ag A foeam & AT
¢, @ wherfaeie s #T  0
e A0 3 g @ fF o
fadw &7 ¥ fopede asges W ¥
T # A qEE § &y snu anfw
smiET ¥ SuTel gTEew ¥ wAdr fem
ST @ /T Tg AiAwg I W F A
oM @ &, ge A feAi 9% 4 4w
|

¥ uF gwra ug W & f aftae
ofcqw afag sfawe # At ggeg W
wifg ¥ 1wl R 6T § | IR T AW
SEET ¥ WY ST IS AR | AR
72T ST AT IAF G FAGT THTS FT
FEOTTEFI TG A F A0 § W A
IR e @ o o Tegre AR A W
@ﬁw;m%mvﬁmﬂ
Ffae ¥ & @ifF ey Fe o a
FRT 1 IRAEETT qgT a9 FT A9 §,
IF qIg WY TS IQTE &Y qF |

GT@' s  @Wo ;Ho Mo T
gy g, ¥ TE wgar g fF o
YEWFAT AT g | TEEH [F wAT
SATET FTAET R fF gEEr wravdr
oA v fey & o
¥ ST ST @19 99 $T ST G
IAAT &Y SATRT WIWT O | TG WAT
E FE I aHGL T F T F oY
T feur ST ) g BT AR AT F
oY =7er fea o av | 9= felY Toehifas
wTOFAT & TN § qg w7 T faqr smar
& ot i e e gen & i g e
NoFETTRMI TR E I @
ey 71 fgq 7 Sar g | A0 A=
ot ¥ AT § f o it oY QAT W
TR BENAOTA FFHT  Afee
Rifgg N §, aRIT AT E, AN FEETE
& gt §, o ¥ F qwrSETe ST 9Ty
& ST N F O Y T 97 @ g W
FE T wEreT & @ faw w1,
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IAH WA F 99 qEE faer 7@
T AT A AN TG E? o
& oy 9 agd ¥ gEEl w1 A
2 AT HIE SATET gL I AT AT qeEfasar
Y qrd A FET | FH AT FT ATH
SUTET § SUTeT e far s #Y wa-
mEaT 2 |

T WYFT FWC & AHEAT T Y
3o To THo &T 9T TR & fagr an
@ AF ¥, et FoeT ay AT ¥
v a3 e ®1 dgwr T ¥
Tg G AT WT G I 1 TG
TET T3 AHAIT HI AT T ATT & )
Mo To THo & UH HHAT oY aetard
fag & ot dreges e & ¥ EAw
fear ok 9 & S| fawr .

“I beg to state that the Indian
Administrative Service which I
joined in 1959, has not come upto
my expectations. Consequently, I

have not becen able to adjust my-
self to it.”

w1 FTr § f5 wro To wHo FA
& a1 WY @ oEHT & 99 gETed
T S 7 wrer oY Fw § wwTed Y
2 9 w=ER & faaw IR
WY ¥ v o § A owew &
faes oY sff "vaT SEET Ao & &Y
waH I, qg A I WA &
gl SN W= & fawas @A
w2 ¥IW I § Agt § s qut
favara feamar g fF gw oo @9 g,
T W AW ¥ FW FAMT IAET {19
& o g TS AT F FTOT T AGY
ST §W 7 FY 7 T F2 | {0 WA
%1 9 fiF 2w A wromET B ' F fo
&1 g &, oF WO F w9 § dov g
2, T R & s afed o oo W
CEH! T F F fod a7 awar
qUT g HATTT A IS § § I AT
YT WYY T FT WX F favag fzarr
Fr g ad a9 §
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Shri Ansar Harvani (Bisauli): Mr.
Spraker, Sir, I take this opportunity
of congratulating the hon, Home Min-
ister for his fight against two of the
greatest -evils of thig country, corrup-
tion and communalism. This House
anld this country know it very well
how sincerely, how consistently and
now persistently our Home Minister
is fighting corruption. It was during
his regime that in Punjab the Das
Commission was appointed and the
drastic step was taken there that the
late Chief Minister of Punjab had to
go. It was during his regime that he
made inquiries in the so-called Orissa
affairs. Though many Memberg here
may not be satisfied with the method
and the way in which tnat inquiry was
made, but everybody was satisfied
with the result of that inquiry that
two strong men of Orissa had to go.
We know very well that he is very
sincere about it.

The other day on tne Table of this
House Shri Kamath and  Shri
Surendranath Dwivedy placed the CBI
Report. I am not prepared to go into
—and I do not think it necessary to
go into—whether it was authentic or
it was not authentic, but the fact re-
mains that action wag taken on the
CBI Report. But, at the same time,
1 would like tp point out that when
cases of corruption at the highest level
come, it should not be possible for the
CBI to make inquiries about them.
Therefore 1 will suggest to the hon.
Home Minister to set up an indepen-
dent and a very high level organi-
sation—on what pattern it may be is
for the Home Ministry and the Cabi-
net to work out—to make inquiries
about corruption at the highest level.

I take this opportunity of congra-
tulating the hon, Home Minister for his
fignt against communalism. Unfor-
tunately, India was divided and today
we have 2,500 miles of border bet-
ween India and Pakistan. It is not
possible to guard it; it is not possible
to have many posts. I am sure that
i* the hon. Home Minister comes with
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the demand that the biggest contin-
gent of the patrols should be posted on
the border, tnis House will nct grudge
it. The fact remains that Pakistan, in
spite of 17 years freedom, has failed to
achieve nationhood. It is not possible
for a country to exist, separated by
1300 miles as a nation, What is com-
mon between West Pakistan and East
Pakistan? If religion could have been
the only binding force, probably West
Pakistan would have been more
friendly to Afghanistan because they
nave common religion. The language
is different; the culture is different;
the geography is different; the terrain
is different—everything is different.
The only thing which sustains unity
of Pakistan is the hatred of India and
fear of India. I am sure that tais
point would be taken in view by the
hon, Home Minister.

Sir, while the minorities in Pakis-
tan are being crusked, our Prime Min-
ister here is looking after the minori-
ties. I am sure that the ideal of secu~
lar democracy that was evolved by
the late Prime Minister, Snti Jawahar-
lal Nehru, will be sustained in this
country and no opportunity will be
given to the neople {o say that we
have deviateq from the principle of
secular democracy that was sponsor-
ed in this country by one of the great-
est sons of this country, Shri Jawahar=-
lal Nehru. I am sure that will be
kept in tact. Today, in India, the
Vice-President of the Indian Union
is a very eminent Muslim. Ip the
Cabinet, we have two great Muslim
scholars, There is absolutely no dis-
crimination in this country against
minorities and for that Government
deserves tne credit. I hope these tra=-
ditions which have been evolved for
the last 17 yearg will be continued.

Sir, T have very little time at my
disposal and, therefore, I would only
touch one more point. Recently, there
was a language riot in the south, All
of us hang our heads down in sname
for what happened in Madras, That
is not only sufficient. We should know
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it very well that the moment the
Constituent Assembly adopted Iindi
ag our official language, Hindi became
our official language. Then those pro-
tagonists of Hindi should nave heen
more patient. The language cannot
be imposed overnight on the people.
Let me say that for the last 17 vears,
instead of making Hindi richer and
richer, they have made Hindi poorer
and poorer. Instead of assimilating
all the words that snould have been
assimilated in that language, they
have been drifting away from that
course, Take, for instance my own
home State. There is no Engineer
today—he is Abhinta; there is no hos-
pital today—it ig Chikatsalia; there is
no Judge in my State—he is Niadhish
and in my State there is no District
Magistrate today—he is Ziladhish. So,
that way Hindi cannot progress.

‘Sir, before I conclude, I want to
draw the attention of the hon. Prime
Minister to the recent representation
signed by 104 hon. Members of this
House &g well as the other House re-
questing the Prime Minister to look
into the case of a language, a langu-
age which ig spoken in Delhi, which
is spoken in Patna, which is spoken
in Lucknow, which is spoken in Hyde-
rabad, which is spoken in the biggest
regiong of the country, and that is the
Urdu language. Step-motherly treat-
ment has been given for the last 17
years to it. That has been due
to tne hangover of the movement for
partition of thig country, Urdu is
not the language of the Muslims; Urdu
is not the language of a single com-
munity. Urdu is the common heritage
of Hindus and Muslims. This step-
motherly treatment which is given to
Urdu should go. In Urdu-speaking
areas, Hindi should be the official lan-
guage but Urdu should be an associate
language along with Hindi.

With these words, I thank you, Sir,
for giving me an opportunity to speak
on these Demands,

Himmatsinhji,

‘Mr, Speaker: Shri
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(Mahasu):
the

Shri Virbhadra Singh
Sir, not a single Member from
Union Territories has been called.

Sthri dari Vishnu Kamath (Hoshan-
gabad): When will the Minister be
called?

Mr. Speaker: Just after 10 minutes.

Shri Himmatsinhji (Kutch): Mr.
Speaker Sir, before I say anything
else today, I woulg first like to pay
my homage to those brave men of ours
from the C.R.P. the SR.P. and our
Army who laid down their lives for
the defence of our country on the
border that Pakistan recently attack-
ed.

Sir, today the attention of the whole
country and particularly the people of
Kutch is on the border situation. I
am very glad to say that there might
be a certain amount of anxiety in other
parts of India over this border but the
morale of the people in Kutch and
tnose who are living in Khaura which
is the nearest place to the border whe-
re these incidents are taking place is
very high. I am very proud to say
that they are not panicky and they
have stood behind the Army and they
are prepared to do everything possible
to help the Government to face this
situation.

It was about 8 months ago,
or a little more, that I warn-
ed the Gujarat Government that
looking at the situation all over
our borders, having regard to the ac-
tivities of Pakistan and China, parti-
cularly, vis-a-vis Kashmir, we should
be careful on the Sind-Kutch border.
T had written to the Home Minister of
Gujarat that he should be careful about
this border, keep an eye on that and
post a patrol at that place. I also
had a talk with the Home Minis-
ter when I met him about
the same time——I think, it was in
September——and my only concern
was that we should be wide-awake
and with that intention 1 had drawn
their attention to that, Unfortunate-
ly, we have been caught napping. It
was in January, as our Foreign Minis-
ter said for the first time—25th Jan-
uary—that this was noticed. We
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do not know whether our patrols had
been there before that. It is, if I
may say so, an incident in miniature
akin to the sgituation in the Aksai Chin
on the Tibet border. It is always
our Governments policy to play down
these ncidents. I do not know why—
perhaps, we are a big country—we
feel awkwardq in talking up strong
stand against our neighbours. But
when it comes to the defence of our
country the integrity of cur soils, we
should have no inhabitions in telling
our neighbours, whether it is Pakistan
of China or anybody els, that we shall
not tolerate it. After this incident
came to light in the Gujarat Assembly

where the Iome  Minister at
first refused c:aying that that
Wag not true, there was a

Calling Attention Notice here and our
Minister for Foreign Affairs came out
with the statement, Then, the attack
took place on our police post ang tne
Home Minister ‘made a statement.
He said that no talks will take place
between us and Pakistan untill the
firing is stopped. Later on, the Prime
Minister made some statement on the
same subject in which he said that no
condition will be laid for talks with
Pakistan. If we go on talking in this
way in this House and outside incon-
sistently, it only strengthens the hands
of the enemy. We should have a
firm policy. 1 would like the Govern-
ment to come out with a firm state-
ment of policy now that Pakistan has
said that we shoulgq withdraw from
our own area, Recently, that demand
hag been rejected by the Home Minis-

ter, when the Prime Minister was out

and now let the Prime Minister make
a clear-cut statement on this issue
and stick to it. The Home Ministry
and the other Ministries should see
that even their officials stick to the
official policy. Whenever they give
any press handouts, they should stick
to that policy.

18 nrs.
It is after nine years that this border
which was quite has again flared up.

It was in 1956 that the Chaad Bet inci-
dent took place, At that time, Kutch
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was a Part C state, Since then, this
little north-western corner of the
country has undergone a change which:
to my mind has done no good either to
Kutch itself or to the country as a
whole, because all the things that
should have been done after the Chaad
Bet incident could not be done since.
we had gone into the bilingual Bom-
bay. I 'nust say that the then Chief
Minister of bilingual Bombay and our
present Defence Minister went to that
area as soon as Kutch was merged
with Bombay. But later on, he was
too busy with the agitations that went
on for the splitting up of the biling-
ual State. Later on, when Kutch
went with Gujarat the Government
or rather the Ministers work too busy
fighting amongst themselves. Then
this change took place recently in the
Ministry, But what I am trying to
say just now is this, that because of
this change and because of the fact
that Gujarat is economically a very
backward State, it cannot look to all
the needs of defence. For instance,
after the Chaad Bet incident, we
should have had our border roads.
right from Bhuj up to Khaura. But
even today, that is not complete.
There is a dam in between, and I had
talked about that on some other occa-
sion. Across that river, we have mnot
yet been able to build the bridge, Jea-
ve alone a road running parallel to-
the border. Today, we are told that
because of the difficulty of terrain, it
ig not so easy for ug to do all that we-
like to do. I agree, I know that ter-
rain much better than many hon.
Members of this House. But that is

no excuse, because we have been.
caught napping.
Kutch has also been a probiem-

child. It was because of weighty con-
siderations, geograpnical, administra--
tive and also from the defence point
of view, that Kutch was made a Part
C State along with the other Part C
States of India which are still in exis-
tence today. It is for the Home Mi-
nistry to keep an eye on the border
areas, It is for them to make a sur-
vey, whetner it is Kutch or Assam or
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West Bengal and to see that no prob-
lems exist and people have no griev-
ances. Recently, in Mekliganj and
those areas on the bordcc of West Ben-
gal the pecople have heen suffering
“hardships. They are not ever sure of
their nationality. It is hignh time that
the Home Minister looks into this, If
the people have any grievances there
in those areas, they should be redre-
ssed, River change their course and
due to this, the people have to under-
go a lot of hardships, 1 know that
this is the responsibility of the West
Bengal Government. But since these
are border areas, I woulq like to em-
pnasise that the Home Minister should
see to it that no grievances as far as
possible exist and that the people are
happy.

A number of hon. Members have
talked about corruption and all that.
The Home Minister started off very
well with rooting out corruption. Per-
haps, he was genuine about it. But the
events that have followed have either
frustrated his plan or he is too weak
to carry out all those things, Re-
cently, the Rajasthan MLAs and MPs
have presented a memorandum to the
Prime Minister aganist the alleged
corrupt practices of the Chief Minister
there. Let us hope that the hon, Mi-
nister rises to the occasion and makes
a proper inquiry.

Then I would like to talk
the anti-national activities that are
taking place. Before 1T say that,
there is one more thing that I would
like to say and that is that in the bor-
der areas, wnether it be in Kutch or
elsewhere, political parties, whether
it is the Congress, the Swatantra Party
or any other, should not be allowed
to rouse communal feelings for politi-
cal purposes. I do nct want to go
into the details, because I do not have
the time. But I hope tnat the Home
Minister through his Ministry and
through the CBI or whatever other
agency is at his command, would make
some enquiries in tnese border areas
and find out whether any parties &re
exploiting communal feelings for poli-
tical purposes anq for strengthening
their parties.

about
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In connection with the anti-national
aclivities of certain parties, the Home-
Minister has arrested the Lefi Ccin-
munists, I think it is most unfortu-
nate that ne has taken this hali-hear-
ted measure. If they were responsi-
ble for sabotage or any activities p:e-
judicial to the defence of this coun-
try, he should even have hanned the
Left Communist Party, Why did he
allow them to stand for eclections? It
nas created a wrong impression, If
they were carrying on anti-national
activities, he should have banned the
party instead of letting them stang for
elections.

Mr. Speaker: Now, the hon, Home
Minister.

st goaw fag (F7T) o FToEm
AR & F9 I avaer fH@r Qv ag @
FA |

R A B R BT D i
CEC ST

The Minister of Home Affairs (Shri
Nanda): I am very grateful for the
criticism as well as the measure of
appreciation, and I snould say, the
rather generous measure of apprecia-
tion, which the work of this Ministry
has received in the course of these
discussions. Certain deficiencies have
been stressed. It is clear enough that
much more needs to be done in seve-
ral directions, but it is also obvious
from wnat has beep brought out in
the speeches of several Members and
from the material that has been cir-
culated by the Ministry that gratify-
ing advance has been made in seve-
ral vital sectors of the responsibilities
of this Ministry.

The Demands of this Ministry are
of a modest size in terms of outlay.
Thne outcome of the activities of this
Ministry cannot be expressed in the
language of projects and production
and the like. But it is none the less
true that the Home Ministry provides
the vital part of the political and social
infra-structure without which the
orderly march of tne cconomic and
social life of the nation would a0t be
possible. The administrative frame-
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work, the machinery of law and order.
the apparatus of security—these are
some of the important pillars of this
structure. National interest demands
that all the parts of this system should
remain in good trim and functipn in
a high state of cfficiency, The system
has to serve and fulfil some well-defin-
ed aims and purposes.

We are asked here: what 1s it that
the Ministry has before it as its broad
aim? Naturally, our Constitution sets
for us tne direction as well as the
goal. Parliament lays down the poli-
cies. It sanctions the means, the ins-
truments, for the advancement of
those objectives. What the Constitu-
tion has laid down creates certain ob-
ligations for the Government and the
people, and the system for whicn the
Home Ministry bears the primary res-
ponsibility has to be 3o designed as to
operate in such a manner that it can
help fulfil those obligations. Thig is
the broad test the Ministry has to
fulfil.

It nas also to be remembered that
we are not living in static conditions.
We are living in days of intense
change. There is hardly a sphere of
life which ig not undergoing this ex-
perience of change and which is not
in a state of flux. Often this iransfor-
mation proceeds quietly and impercep-
tibly, but at some points it flashes.
The play of the forces of democracy
-and the impact of developmental acti-
vities have greatly accelerated the
tempo of change. New social forces
are being released which have their
consequenceg in the political sphere.
This changing scene and tne growing
strains and stresses are reflected in the
sphere of the Home Ministry at vari-
ous points.

Before I proceed to say anything
-about law and order, administration,
vigilance and other topics raised in
the course of the discussion, I turn to
a subject which is uppermost in the
minds of all of us, wherever one sits,
to whatever party one belongs, This
is the military conflict which has been
imposed by Pakistan on this country.
I feel grateful to Members ahout ihe
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touching manner in which many of
tne friends opposite ‘cok up tne chal-
lenge of this grave situation which has
been created by Pakistani aggivssion.
The Members who spoke have dec-
lared one after the other that there
was no difference of any kind, Tney
said tnat we shoulq all join hands and
stand together in facing and fighting
this unprovoked offensive which has
been mounted by Pakistan. We have
to stand by the Army and thn security
forces of India which bear the brunt
of this aggression. Let our fighting
forces have thig assurance from us
that they are always 1 our thenghts,
that our hearts are with them, and
while they are doing tneir part in the
field, we are doing curs, wherever we
are.

It is not a question of just uttering
a few words. Thig assurance hag cer-
tain implications in regard to the atti-
fude and the courses of action we
adopt. Government—I am speaking
for Government first—has to maka it
felt and seen that it needs the help
and cooperation of all the political
parties, in fact of everyone in this
country. Government at every level
has to give evidence of the fact that
it is functioning in a state of serious
emergency. Every person connected
with Government has to give of his
best by rendering the most cfficient
service in support of the men who are
bearing all the risks for the gake of
the security of the motherland. This
spirit of efficiency and honest gervice
must permeate the whoie organisation
of the state so that all the jobs of the
nation are done with smoothness and
speed, and the goodwill and coopera-
tion of the people are enlisted in
abundant measure. Tha‘ is very much
needed now, in these days, more so
now than at any other time.

We are quite sure that we can sus-
tain and raise the morale of the fight-
ing forces. But this will depend, to
a very large extent, on the climate
and the conditions wkich we create in
tne country. Strifes and dissensions,
whether in the ranks of the Congress
or any section of the enmmunity, must
cease. In all our mutual dealings, the
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national interest will be the only focus
and frame of reference. This will pro-
vide the unifying facter. The Indian
nation is being tested We cannot say
how long this ordeal is going to jast.
We must control our emotiens and
keep steady tnrough every phase of
this period of trial.

We have of course, toc overcome the
threat to our borders, from whatever
quarter it comes Our nation will
stand its ground ang succeed in coun-
tering it. In that process, this nation
will be renovated, and in the re-mak-
ing of it, we shall acquire: new strength
new 'maturity, and all this travai] that
we have to go thrcugh will then be
forgotten. We shail acquire a new
sense of confiderice and power so that
we can carry out our peaceful pursuits
in thhe country without being harass-
ed by such threats in future.

Meanwhile, a certuin price has to
be paid for this. Evervon2 will have
to do his best, to do bis duty by put-
ting in the hardest work without hav-
ing to be warned or admonished. ‘There
will be no interruption of production,
transport or communication anywhere
By common consent, there will be no
bandhs, no stoppages of any kind; no
disorders will be permitted. The
enemies of the naticn inside tne coun-
try will be dealt with ruthlessly, no
‘matter in what garb they appear. No
mercy will be shown to those who
foment communal disturbanceg or
create conditions of lawlessness.

I do not meap that all problems will
be frozen. We shall have to dis-
cover methods and techniques of sol-
ving such problems which agitate the
minds of so many people. We re-
‘member some of the problems which
have been mentioneq in the course of
this discussion, but we have to dis-
-cover those techniques by which those
problems can be solved by some kind
of means, of impartial inquiry; and if
the verdict goes agaist any party, it
shall not take the law into its own
hands. 1 say this in relation to all the
problems, whether they concern lan-
guage or religion or community or
any border matter—any problem what-
.ever. Then .in those conditions, our
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nution’s prestige and strength will
grow manyfold. There should be no
condemnation of any class or commu-
nity. If among the Hindus, therc is
anyone who by his extremism is likely
to createc communal tension, he is un-
patriotic and a threat to the internal
security of the country. If he is a

Muslim  who harbours any pro-
Pakistani  bias, he should be
looked upon as a menace.

Muslims have an equal place in our
country like anyone else. They are
not being called upon to satisfy any
special test of loyalty, But if there
are among them elements who are
not above suspicion, tnen let this be
told clearly that they cannot function
freely in this country.

Let me repeat here what I said at
the time of the communal riotg in Cal-
cutta. I said then that to protect the
life of a single Muslim, the whole
might of the state in going to be em-
ployed.

Now ask the Muslim community

that the whole might of the
Muslim community be used, em-
ployed, against a single Mus-
lim whose way and utterances
make him suspect, It is a ‘matter
of regret to me that I have
had to make myself responsible

for throwing into prison a fairly
large number of citizens of this coun-
try. I do feel intensely what India
means to us, not just the physical soil,
but we cherish the institutions and
the traditions of an old country, and
the democratic ways of life which we

are developing. There can be
no freedom for any indivi-
dual or group which is out

to destory the fundamental free-
domg of this country. I know that
detentions are not a permanent answer
to this problem which the pro-Chi-
nese Communists have brought into
fore in the open. The fight for de-
mocracy and socialism has to be fou-
ght in the political and social field. I
know that we may not become a pro-
sperous nation immediately. But we
can very soon transform ourselves in-
to a rociety after the heart of Mahat-
ma Gandhi, a society in which the
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ideals of social justice and welfare will
be translateq into practical realities
for the life of the most insignificant
individual aind family in this country.
And then let the world come and see
here how we resolve thg conflict, this
continuing conflict, between indivi-
dualism and collectivism, between
capitalism and communism betwern
cocial justice ang freedom and pro-
£Tess.,

The developments  on tne horder
which &re ia everyhody’s mingd row
transcend in importance ever)thing
e'se. all oilier things, which we have in
our mind. We have important ques-
tiong and issues, 21l of us, but they
pale into insigniticance before this cha-
lltenge to the manhood and woman-
hood of this niriion. The situation in
which we find ourselves today will
claim every iota of our physical, intel-
lectual and emotional energy. We shall
not allow ourselves to be distracted.
from this supreme task by any smaller
iisues. We have to be prepared to make
sacrifices) and there ig no limitation to
those sacrifices so that India may live,
the whole of India may live, indepen-
dent, and in the way it wants to pur-
sue, the way that it wants to live.
We have to proceed on the basis of the
widest integration of every element
in the country, That is the supreme
need now, and tnere should be to the
maximum satisfaction to every section,
every interest, of course, as long as it
does not come into conflict with the
total good.

The question was raised about my
visit to Calcutta. At this juncture of
life of the nation, we need the widest
unity and the utmost solidarity, not
on the terms of any section of the
community but it has to be on the
terms of the nation, The situation

has to be understood on that
background, and that is the
background, Let those who attempt

to make the difficulty of the nation
their own opportunity, let them know
that this tendency will be dealt with
xore strongly, whether it is the black-
marketing, or it is hoarding or pro-
fiteering or any other anti-social acti-
vity.
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Shri Hari Vishnu Kamath: You have
not done it so far,

Shri Nanda: There was u ccounplaint
by the hon, Member, Shri Kamath,
that thousandis of people nave been put .
nio jail....

Shri Hari Vishnu Kamath: I did not
say it.

An hon. Member:
Chandra Mathu..

Shri Harish

Shri Hari Vi.hnu Kamath: Yes, Shri
Mathur; your own party colleague.

st qedy(fars) A F A

Shri Nanda: It was a complaint in
the sense that so many smaller peo-
ple were affected The Defence of
India Rules are meant for purposes
which I have just ncw mentioned.
1 agree with the hon. Member that
they should not be put into use or
employed against insignificant and
small fry. It will be our endcavour,
in the use and exercise of these and
other punitive powers, to enlist the
co-operation of the best elements in
the business community also, through
the varioug organisations of trade and
industry. During this period of the
emergency, we have to rely more on
the co-operative effort of the com-
munity than on the exercise of these
powers. I hope there would be no
talk of terminating the proclamation
of the emergency till the situation
becomes normal and we are free from
any active threat to the integrity of
the nation.

The question has been raised about
the detenus, the facilities, etc. I do
not want to go into the details nere
as to how long they are going to be
there. I must inform hon, Members
that it wag on an assessment of each
individual case....

An hon. Member: No.

Shri Nanda: I may say that it
may be that some error may have oc-
curred nere and there; that has to be
avoided, We have to make sure t!'tat
it ig because of our clear appreciation
of the activities which we may call
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pro-Chine:z2, disloyal activities, sub-
versive activities, one way or another,
that we have to resort to this kind of
action. If for any person, any detenue
on his part, it can be said tnat there
was a mistake made, that he actually is
not pro-Chinese and he is5 a loyal citi-
zen of the country, I personally am
prepared to look intg each such case
and satisfy myself that no wrong has
been done or no injustice nas been
-done.

ST AN TIHHATA £ TF AT A
ser g foamrgaar g1 Agigd
Shri Nanda: I have received a letter
from the Chies Minister of Rajasthan
in which he explained how that minis-
ter was saying something. He had
not completed what he was saying;
may be, if he had been allowed to
complete his sentence, it might not
have appeared in that form. (Inter-
‘rupption.)
Shri Hari Vishnu Kamath. Let us

have it. What did ne say exactly?
Let us know.

Shri Nanda: 1 have uasked for the
record; I believe I have got it.

Shri Hari Vishnu Kamath: Is it a
s~eret document?  You “may read it
out hare. Let us know what exactly
“he said.

Sh-i Nanda: The hon, Member is so
chsessad. . .

Shri Hari Vishnu Kamath: No, no.
“You are obsessed,

Shri Nanda: ....that he has no
-other job than trying to get secrets
from here or there,

Shri Hari Vishnu Kamath: You are -

timid or afraid.

Mr. Speaker: Order, order.
Shri Nanda: This is now a
-organised activity.

Shri Harl Vishnu Kamath: You are
responsible for it. How about your
oown responsibility?  (Interruption).

new,

Shri Nanda: Right or wrong, it be-
comes a habit with the hon, Member.
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(Interruption). I now come to the
question of law and order. The stre-
sses and strains to wnich I referred,
are reflected more in this sphere of law
and order. Several hon. Members have
expressed their sense of apprehen-
sion about the law and order situation.
Although it is a State subject the Go-
vernment of India are naturally inter-
ested in ensuring tranquillity in the
country ag a whole, in observing tne
trends in the matter of crime and co-
ordinating measures for dealing with
it, There is also the need to main-
tain a broad uniformity 1 the police
organisation and methods. The Go-
vernment of India have pursued mea-
sures for reorienting the outlook of the
police and for introducing advanced
techniques of investigation. Provi-
sion has been made for training in
modern techniques. The Central Go-
ernment has also taken steps to
strengthen the armed police both at
the Centre and in the States, to be in a
position to render adequate assistance
wherever it is requred, Several
State Governmentg have appointed Po-
lice Commission and committees.
It was urged here by wuan hon, Mem-
ber that we should set up a Central
Police Commission for the whole coun-
try. Whether it is practicable
or nott I have no doubt in
my mind that a very thorough en-
quiry into the recent experience in the
light of the changed conditions in the
country is really due. The Ministry
hag itself undertaken some such
study of the reports of the various
Police Commissions, but some thing
much more is required, something
which is a deeper study and a more
purposeful study of this experience.

The Central Bureau of Investigation
has been strengtnened for the purpose
of not only the investigation of crimes
but particularly those of corruption,
profiteering and violations of the Cen-
tral Acts, but also for the collection
of intelligence relating to certain
types of crime,

One of the important problems of the
police in the States is want of suffi-
cient number of houses for them. 1
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have seen the places in which they
live. That is our serious problem not
only for one section of the people, but
generally for the country. The police
have to do arduous duties, The Go-
vernment of India have tried to do
something in thig matter angd are conti-
nuing the loan assistance. Nearly
Rs. 25 crores have been given by us
so far. Rs, 3 crores were given last
year.

There are two major aspects of tne
la» and order problem, One is orai-
aary crime and the action which
police has to take from time to time in
this connection and the other is mass
agitation which arises periodically here
ang there. These agitations may be
related to political matters, economic
conditions, communa] fanaticism, etec.
During the last few years, another
phcnomenon has been noticed, namely,
student unrest and indiscipline. Very
recently there has been a most deplo-
rable occurrence in Aligarh. An up-
ward trend in crime generally is being
observed in many countries, The
factors which are responsible for this
are increase in population, accelerated
urbanisation and industrialisation.
The incidence of crime nas increased
on account of these things. In our
country, in recent years, there has been
a sustaineq drive for correct record-
ing of crimes. This is bound to be re-
flected in the figures of crime for
sometime more,

On the basis of my own observations
and experience of what is happening
around us, I have come to the con-
clusion that a major source of
our trouble in this sphere—whether
in the matter of ordinary crime or mass$
disturbances which occur from time
to time—is the existence of the goonda
elements and organiseq gangs of cri-
minals and anti-social elements. They
have come into play whenever there
'is any opportunity. They command

resources. They have got trained
people for doing dark deeds. A stra-
tegy has to be evolved for dealing

with them. berause this is a '‘menace to
the security of our citizens,

Shri Hari Vishnu Kamath: How do
they get resources?
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Shri Nanda: They feed on the in-
firmities of some people—those who
are addicted to drinking; those who
gamble and do certain secret things.

As regardg communal disturbances,
equal treatment and full guarantee for
the protection of minorities is a fun-
damental article of faith enshrined in
our Constitution, As the House is
aware, last year we passed through
a very difficult and agonising phase
because of the communal disturban-
ces in the wake of eruption of commu-
nal frenzy in East Pakistan. The cur-.
rent year, I am glad to say, has been
free from communal tension.

Following the decision of the Chief
Ministers’ Conference, we amended
some sgectiong of the Indian Penal Code:
to make promotion of feelings of en-
mity and hatred between different
religious, racial or language groups,.
castes or communities a gpecific offence-
and to provide deterrent punishment
for injuring any religion or class. We
are considering steps to make the pro-
visions of the law more deterrent.

In recent years, there has been too
much evidence of mass indiscipline on
the part of students. In a few States,
it has manifested itself in a more acu-
te form than in others. There are
two distinct types of causes which have
been in operation—those which arise
out of matters concerning the problems
and difficulties of the students them-
selves andq the others which are un-
related to their own affairs and are
largely of a political nature. There-
may be legitimate grievances of stu-
dents. For that adequate channels of
redress have to be provided, for which
the responsibility has to be exclu-
sively of the authorities of educational
institutions, Exploitation of students
for political ends must be eschewed.

Regarding the question of national
security. I have fully received the
impact of the feelings expressed by
hon. Members as to how great is our
responsibility in this matter. Therefore
I need not say in detail what is being
done. Well-organised units—staff with
trained personnel exist in all the-
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States looking after jithe aspect of
espionage and the results obtained by
them have been quite satisfactory. For
several years, the local Pak officials
were directly involved and they were
sent back in several cases. The
latest important case is that of a
spy ring which was unearthed some
time buck.

It may be mentioned that detection
in the majority of cases took place
before much damage could be done
because of extreme vigilance resulting
in timely detection, Appropriate
measures were taken to detect and
break the rings,

We are fully alert and keeping
close watch on the undesirable activi-
ties of the pro-Chinese elements in
India. We are keeping the closest
watch on what is occurring in this
country which may hold some kind
of threat for us. Measures are being
taken and have been taken to gear
up the organisation in the States to
cover the subversive activities of such
persons, As a result of these measures,
it has been possible to check the infil-
tration of enemy agents.

The question of infiltration of
Pakistani nationals came up in the
discussion. My colleague, Shri Hathi,
gave some information about it. I
need not say much more about it
except that I realise that several hon.
members have 3 keen sense of dis-
quiet and apprehension about it.
Measures taken so far—I am speaking
particularly about Assam and Tri-
pura, where this problem has been
more acute—have proved useful and
have yielded good results. The indica-
tions are that the infiltration is not
now on any large scale. The ques-
tion of infiltration has an important
security aspect. This is being kept
in view. To ensure at the same time
that no Indian citizen is harassed or
sent out of India, full opportunity
to represent their cases before Tri-
bunals is provided.

st qrrdY :  HOANT TEdAC Jgl
& g€ & | wod oY gAee & oA W
qg J 279 JT § |
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Shri Nanda: I believe he is refer-
ring to the truce. That is another
problem. There are various occa-
siong in Parliament to deal with that.
1 come to the Kashmir question.

=t s men  (faslz) o
370 g1 #t A & Fa7 fawa g 7

Shri Nanda: The provisions con-
tained in article 370 of the Constitu-
tion were inserted in the Constitu-
tion with the consent of the repre-
sentatives of the Jammu and Kashmir
Constituent Assembly. I recall this
because otherwise misunderstand-
ings. will occur. The State of Jammu
and Kashmir is fully integrated with
the Union of India, to the same ex-
tent as any other State. This has
to be repeated, because cometimes
questions are raiseq expressing doubts.
As 1 took pains to explain, article 370
provides a convenient procedure by
which additional entries in the legis-
lative list in the provisions of the
Constitution can be extendcd to
Jammu and Kashmir without Jegisla-
tion. This is a very great advantage.
The same thing which will take enor-
moug time of this House can be done-
very quickly.

Shri Hari Vishnu Kamath: So many
laws have not been extended ‘o
Jammu and Kashmir. Even the IPC
does not apply to that State. (Inter-
ruptions).

Shri Sham Lal Saraf (Jammu and
Kashmir): Only the shadow remains;.
the substance has alrcady come.

Shri Nanda: T will not take the
time of the House by reading out the
Jong list of new eniries which have
been applied to that State.

st e Tt W A
g8 arT F) W@ ywwIr AT g 7

wvaR WEAY : WAt WG T€ qHAT
w® § fF T ¥ edng ¥ £ wEz
gy geET & )
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Shri Nanda: Take another case,
the immediate case of a Bill to amend
the constitution, to change the design-

-ution of Prime Minister of Kashmir

as Chief Minister and also provision
for the appointment of Governor by
the President of ‘India that haq re-
cently been adopted by the Jammu
and Kashmir legislature. This recti-
fles an anomaly in the constitutional
arrangement relating to Jammu and
Kashmir anq brings aboui uniform-
ity with all other States in this res-
pect. This will bring about integra-
tion not only in terms of the consti-
tution. but integration in social and
political terms is going ahead, and
this will be a major factor in the
solution of the major problems which
are facing us.

I now come to two major import-

ant matters which figured in these
liscussions, that is, administration
and the question of integrity in
administration.

Shri  Hari Vishnu Kamath:
Honesty, efficiency.

Shri Nanda: I shall take up ad-
ministration first. This engrossed

the mindg of a number of hon. Mem-
bers who spoke. The role of the ad-

ministration as a key factor in the
progress of the country and in the
solution of the various problems

which we are encountering, is well-
understood. The changes which came
in the wake of the achievement of in-
dependence have created for the
administrative apparatus of the coun-
try wholly new tasks and obliga-
tions. In the past. in terms of the
purposes for which the administra-
tion was intended to serve and the
loads which it had to carry, both
were very much more limited. Begin-
ning with the constitution of India
which set for the nation new goals
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and social objectives, and coming
down now to this year, when we are
preparing our fourth plan, the mag-
nitude and complexity of the prob-
lems and the tasks involved have
been increasing year after year. There
has, therefore, to be a wide ranging
movement of administrative reforms
so ‘that the administrative machinery
proves equal to the challenges which
are being faced. There are two
kinds of questions which arise in
dealing with the problems of reform
and reorganisation of the adminis~
tration. Given the present {rame-
work and basic structure, a great
deal still remains to be done to make
the machinery of administration an
efficient and sensitive instrument for
carrying out the assigned tasks. This
is one question and the other bigger
question is, whether this apparatus
does not call for a radical change—a
kind of re-designing—to keep pace
with the political, economic and
social transformation that is in pro-
gress and is sought to be achieved.

I will take the first. We have had
the benefit of reports of numerous
committees containing a plethora of
general recommendations and wise
counsels. But, it appears that there
wag something missing in the approach
or the methods of follaw-up, so that
most of these good precepts have to
be repeated and reiterated again and
again and no strong impact js being
felt in terms of the results which are
being secured. These results have to
be judged chiefly from the stand-
point of the satisfaction of the people
and ‘the acceleration of the pace of
economic progress.

A major step which has been taken
now in a new direction is the setting
up of a Dcpartment of Administra-
tive Reforms in March, 1964. This is
the first time that the tackling of

major administrative problems has
been put on a  systematic  basis
through the setting up of a  special

organisation. The department began
with the study of the wvarious re-
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commendations of committees on ad-

ministration, which dealt with ‘this
subject in  the past. These recom-
mendations and these reporis have

their utility. But it was soon dis-
covered that what was needed more
was a down-to-earth painstaking
study of an analytical type throwing
light on the processes of administra-
tion and the essential changes in con-
crete terms which are indicated. The
kind of study involved going deep
into selected segmenis of administra-
tion, ang it requires a great deal of
labour as well as patience.

‘The new department haz embarked
upon this kind of work, i.e., a sys-
tematic process of analytical studies.
Progress on these lines depends upon
the availability of trained personnel,
and this is a very important factor.
And, for this sori of trained person-
nel, there is a very acute shortage
and that is a limiting factor which is
not always realised. In recspect of
administrative reform this is a limit-
ing factor in the progress of the re-
form.

One of the major ‘tasks of the new
department is therefore to organise
training courses that will turn  out
personnel to man study teams, etc,
not only ai the Centre, but also in
the States. Two such courses are
being run now, one for middle-grade
officers expected to organise and run
programmes of administrative re-
forms, and the other to train opera-
tives at the lower level to function
as research analysts. For both the
courses ‘there has been encouraging
response not only from the Ministries
here buf also from the States. A
series of such courses planned for the
next year and the turn-out of trained
personnel in large numbers by this
process is expected to make a signi-
ficant impact on the new initiative
for reform in the administration.

13.48 hrs.
IMr. DEPUTY-SPEAKER in the¢ Chair]

Another preliminary task that has
to be attended to is the selection of

547 (Ai) LS—8.
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problem areas to be tackled in the
first instalment of studies. The broad
picture is that there are a few over-
all problems which affect the work-
ing of all Government organisations.
Examples of ‘this kind of problems
are the need for improvements in per-
sonnel administration, the need for
reviewing financial administration in
all its aspects, the staffing pattern of
Ministries and Departments and so
on.

In the category of overall problems,
for instance, a beginning has been
made in the realm of personnel ad-
ministration by taking up an _inten-
sive study of the management of all-
India Service cadres in five sample
States. This study is expected to
pave the way......

Dr. M. S. Aney (Nagpur): Are the
reports of these studies available to
Members outside the Congress party?

Shrl Nanda: Congress party has
nothing "o do with it; this is done
by Government, and whatever comes
out of these studies will be available
to the hon. Members and report has
already been laid on ‘the Table of the
House.

In the realm of personnel adminis-
tration, this study is expected to
pave the way for a wider range of
studies in personnel adminisiration.
In regard to staffing patterns, inten-
sive studies are afoot in the Minisiry
of Works and Housing with the focus
on the relationship between the Min-
isiry and its attached offices. New
delegations are being  worked out,
and the attempt is to remove, as far
as possible, all duplicate handling of
cases as between alitached offices and
a ministry. Where functions can be
totally delegated to the attached
offices, this is being done, and in res-
pect of other work as far as possible
resort will be had to the single file
system. In the realm of financial
administration a beginning has been
made in studying procedures for
sanctioning schemes in a few depart-
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[Shri Nanda]
ments. A wider range of study is now
being planned.

There are other problems of a
local character, concerning only a
particular area of administration or
a particular ministry. In this cate-
gory fall tasks like looking inio the
working of single departments. Men-
tion has been made already in Par-
liament of four study teams headed
by Members of Parliament. I need
not mention all those four depart-
ments. Two of these have already
submitted their first stage report and
a third report is about to be sub-
mitted. In the coming year we have
already decided to set up three new
study teams to go compositely into
the working of three other depart-
ments, namely, Customs, Textile
Commissioner’s and Iron and  Steel
Controller’s.

There is, further, the problems of
State administration, the local ad-
ministration, in which the Central
Government is, of course, vitally in-
terested. In the category of the prob-
lems which refer to the State Govern-
ments, necessarily we have to move
through a process of persuasion.
There is the machinery of the zonal
councils. There was some cut motion
about zonal councils, but there was
no mention about that in the discus-
sion, but I must say, from my experi-
ence of the zonal councils....

Dr. M. S. Aney: The cut motion
was in my name.

Shri Nanda: But the hon. Member
had an important agencv of the ad-
ministration in mind. Each zonal
council haq a meeting in the course
of the last year. They have been
utilised for discussing problems of
administration, in addition to the
other problems, and it is gratifying
to note that many of the States have
taken up enthusiastically this ques-
tion of administrative reform. Some
of them have already commissions
for this purpose, others have review-
ed their organisations.
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I also have to mention about dis-
trict  administration. This was
brought up in the course of the dis-
cussion. Of course, we do not direct-
ly deal with them, but for the pur-
pose of the average citizen the health
of the district administration is a
very vital matiter and steps in this
area are bound to be highly reward-
ing. We have started moving in this
direction.

What all this amounts %o is that
numerous studies have been launched
and more will be undertaken in the
coming year, and as and when the

reports come, as and when
they are completed, these re-
commendations will certainly
be implemented as quickly as
possible. I say this from the

experience of one of the reports. Hon.
Members know that in the case of
one of these studies the team was
headed by the hon. Member, Shri
Mathur, and it took no time at all for
the Government 'to publish the re-
port and to take decisions to imple-
ment the recommendations.

Sir, the entire progress of admin-
istrative reform is being kept now
under a continuous watch by a Sec-
retariat Committee. The Government
have recently decided to constitute
a Cabinet Committee on Administra-
tion so that the initiative in this
direction may be further stepped up.

In the Santhanam Committee’s Re-
port there were two things. One was
the aspect of vigilance and the other
was the question of some kind of an
enquiry into the exercise of the offi-
cial discretion and the intention was
that there should be a commission
which will deal with both. I made
the plea that in the conditions of this
country this will be rather too wide,
too large and too vast a responsibility
for any single agency to shoulder.
Therefore, while we deal with the
question of vigilance in one way, we
leave the other to be tackled in an-
other way by another agency. Very
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recently a decision has been taken to
set up a machinery for the purpose of
redress of grievances. There has
been some machinery already, to
some extent, but this is being stream-
lined. Many of the ministries have
now got what they call the com-
plaint-cum-information reception
centres where complaints are re-
ceived and registered. Senior officers
are in charge of looking after those
complaints and at suitable levels they
are being dealt with.

Then, Sir, in the Home Ministry,
we have now decided to have an
officer for the purpose of co-ordinat-
ing all this activity, and I believe
that this measure which is of an
experimental character atthe moment
will fill the gap which is being felt
now by many people. There are de-
lays. There is lack of responsibility.
People are at a loss to know what is
happening to the things which go to
the Government in the shape of com-
plaints and grievances. This system
that is now being introduced will en-
able one to be assured that things
are being attended %o and that if
there is delay, somebody is looking
into it so that delays may not occur.
Any special feature which may be
noticed, which might point to some
kind of a reform of the administrative
procéss, will also be taken in hand,
because those complaints can become
rather symptomg of something that is
wrong somewhere in the system of
administration.

Sir, administration means service,
means pepple, means men, and now a
fair number of women, in our ser-
vices, and when we talk of adminis-
tration, when we talk of eradication
of corruption, when we talk also of
administrative reform, who is going
to do all that? It is the services.
Therefore, when we talk about them
we have to be careful, that if we use
the language of condemnation, of
belittling them or making light of
their contribution, then we are doing
no good to ourselves and to this
country. After all, even if you want
the reform to be done, who is going
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to be the instrument of that reform?
Where is that personnel? Therefore,
I would plead with the House that
while we may specifically bring up
anything which is wrong with ‘the
system and ask for or insist on the
improvement of the administration,
we cannot make a wholesale charge
that the services are vesteq interests,
that our services are not at all adap-
table......

Shri Hari Vishnu Kamath: Nobody
levelled a wholesale charge like that.

Shri Nanda: Shri Kamath may not
have done ‘that. Then, Sir, there was
a comparison made to the disadvant-
age of the new young men who are
coming into the Indian Administra-
tive Service as if the young men today
are inferior to the best of our young
men in the earlier years. It is not so.
We gét very high quality material,
and I believe in the course of years
they will shape into very good offi-
cers. They are going to bear ‘the
load of the many things which we
decide here. It is they who are going
to carry them out.

Shri Harli Vishnu Kamath: Do not
give ‘'them a blanket certificate.

Shri Nanda: I know it to my cost,
that it is not possible to give a
blanket certificate. A lot of improve-
ment and reform is due. I might
say, now that this question has arisen,
which I might take up when we are
discussing the next subject of vigil-
ance, that the one mistake I com-
mitted in tackling this problem was
that T thought that, being the Home
Minister and having the power and
authority, a good programme will
just work out on its own steam, in iis
own way. Then, I may say here that
I have realised that without ‘the co-
operation of the services at all levels
that cannot be done. It may be that
the whole programme is for the pur-
pose of reducing, diminishing, erg,di-
cating corruption in the services
themselves. But, ‘there also, it s
they, the best men in the services,
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[Shri Nanda]

who do the work and
leadership will help us.

14 hrs,

only their

I will now deal with the problem
of corruption, to which reference was
made by many hon. Members. I need
not recount in detail all the measures
that have been taken by Government
in pursuance of the objective of pro-
moting integrity in  administration.
The framework of reference for this
purpose is the report of the Com-
mittee on Prevention of Corruption,
headed by Shri Santhanam, consist-
ing of some eminent Members of Par-
liament as members. The anti-cor-
ruption activity is not just a  moral
posture that if you do good or right
you will go to heaven, otherwise not.
It is closely bound up with the reali-
sation of our economic and social
goals and the welfare of the people.
It is not that somebody has stolen
some money, or some theft has been
commitieq or some money has been
relieved from one pocket by some-
body. In a developing country, re-
sources are to be raised by the com-
munity for the purpose of develop-
ment. For the sake of raising the
standard of living of the people, the
community has to bear sacrifices and
stresses. If these resourceg are eaten
up by anti-social elements in ad-
ministration, or in business, or in
other spheres then the prospect of
establishing a welfare society, or re-
lieving the hardships of the people
and bringing about greater equality
in the country recedes to the back-
ground, resulting in discontent among
the people and the faith of the peo-
ple in the existing social order will
diminish. Now. while stepping up
the outlay in the economy of the
country, this expanding economy,
because of the operations of conirols
and restrictions of various types, the
opportunities for malpractices have
greatly increased. Hence ‘%the im-
portance of taking urgent and im-
mediate steps, rather every possible
step, to reduce %o the minimum
these opportunities for corruption.
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This has to be done at every level. It
has o be a multi-pronged attack. The
most jmportant element in  this
approach is that all the time we have
to prepare the social climate. The
social climate for the growth of this
tendency of countering corruption
was discussed in the Report of ‘the
Santhanam Committee. In fact, that
Committee has laid great importance
on this subject of generating the
proper atmosphere, for which special
responsibility rests on those in high
places, in positions of authority and
power. We should take prompt and
adequate action in this matter.

Shri Hari Vishnu Kamath: You
have not mentioned the Orissa case.

Shri Nanda: I shall deal with the
Orissa case. This ig one part of the
work. There is a parallel approach,
to increase the sensitivity of the peo-
ple generally towards anti-social be-
haviour, taking bribes etc.; that
should come from the people them-
selves.

Since Orissa has been mentioned,
hon. Memhbers have probably become
impatient. So, I will now say some-
thing dbout it.

steg forw (FAR) @ Wi
T U & AT Y Fg DAT
Shri Nanda: I think it is only after
some years of probation that some of
the hon. Members will make them-
selves eligible for service with the
BSS. I do not want to go into the
defails. I will now deal with the
Orissa case.

=it wo wo fag (WRA) : ag W
JaF JUIT HT AW AA & A& w4qv
M AME?IT T ¥ I9F AR
¥ ey |

Shri Nanda: Because of the intem-
perate language used by the hon.
Members, because of the wholly
undeserved ‘condemnation by the hon.
Members and because of the lack of
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knowledge and because of the ignor-

ance of the hon. Members on this
subject.
Shri Hari Vishnu Kamath: The

Public” Accounts Committee; not we.

Shri Nanda: I am not referring to
the Public Accounts Committee. The
Public Accounts Committee is all
right.

st 7y famd: @ ¢ @ &
mm%whmaﬁﬁm
CU SO

Mr. Deputy-Speaker: Order, order.
Hon. Members should hear the reply
patiently.

Shri Nanda: Coming to the ques-
tion of Orissa, in the first place, at
the outset, I must commend the good
work done by the CBI.

Shri Koya (Kozhikode): And Shri
Kamath also.

Shri Nanda: I do not think that
Shri Kamath has anything to do with
it.

Shri Hari Vishnu Kamath:
done what you have not.

I have

Shri Nanda: Since it was referred
to, I am going to say something
about it. The work of the CBI was
good in the Orissa affair, as in other
cases, and it is improving steadily.

Shri Hari Vishnu Kamath: I agree
there.
Sh-i Nath Pai (Rajapur): Why

this halting admission? Why this

grudging compliment?

Shri Hari Vishnu Kamath: Half-
hearted.

Shri Nanda: The hon. Member can
make up for any deficlency on my
part. 1 say with all the facts in my
possession that there is nothing to be
said against those people.
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There was some ridicule about the
word ‘investigation’ versus inquiry.
Hon. Members must know that these
terms have specific meanings and we
must be sure of what we are saying
and we should not confuse things.
The CBI was entrusted with the task
of collecting some record or certain
information. After that was done, a
Committee was appointed by the
Prime Minister to deal with this

matter. That Committee had before
it a lot of information, a lot of
records. That Committee consisted

of Shri M. C. Chagla, the Education
Minister, Shri A. K. Sen, the Law
Minister, the Minister of External
Affairs, Shri Swaran Singh, all well-
versed in legal matters, and they
gave a great deal of attention to this.

Shri Nath Pal:
versed in Law?

They are all well-

Shri Nanda: Yes, in legal
matters.. (Interruptions). Now, let
me proceed. At the end, they may

ask any questions they like. I was
saying that this Committee looked
into the records and gave a good
deal of time to this work. It was
a laborious work. Since they were
well-versed in these cases, examina-
tion of data and so on, they naturally
did the expert part of the work. I
was only a layman in this committee.

Shri Harl Vishnu Kamath: You are
a layman? You are well-versed in
such matters, and in law.

Shri Nanda: I passed my examina-
tion in law, but I did not practise
law.

Today, looking back on the conclu-
sions which they have arrived at, all
I can say is, if any independent body
had been dealing with it, according
to my assessment, the conclusions
would not have been different.

Shri Nath Pai: Then why did you
not appoint an independent body in
this case?
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Sh-i Nanda: I believe that we have
to learn a lesson from this ex-
perience. We find that whatever we
do, we would not satisfy anybody.
Those friends, Shri Mitra and Shri
Patnaik, think that they have been
very harshly treated and on this side
everyone here feels that we have let
them escape lightly.

ot vy farg : @ TEET wEew
FH FOT ? ofaw S FORY )

. Shri Hari Vishnu Kamath: Uniform
procedure.

Shri
phuza):
aligned!

Vasudevan Nair
So, you are

(Ambala-
really non-

st qrgY ¢ qEAEE AR faar 9
Zqr 7a F]A |

. Shri Nanda: We have to follow it
up. I think, this does call for a re-
thinking of the position. I may in-
form the House that the mind of the
Prime Minister has been exercised
over this matter and I can give an
indication now on his behalf. He is
thinking—I may say, he has already
decided—that there should be some
other approach adopted to a problem
of this kind. Maybe, there may be
numerous cases of wild, fantastic and
baseless allegations and it is not at
all necessary to send them up for
any kind of inquiry., The Prime
Minister will look at it and, on what-
ever personal inquiry he has to make,
he will dispose of it. Then it is his
responsibility. But if any inquiry is
to be made at all, then it should not
be this poor man and any of his
colleagues, but it should be by an in-
dependent, impartial agency.

it wy feama : At farme & ag wrow
ifg |
Shri Nanda: We are impartial,

but we may not be called indepen-
dent because we are part of the
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Government organisation. Therefore
some such thing will have to be con-
sidered.

Shri Hari Vishnu Kamath: I am
extremely sorry to interrupt but I
raised that question yesterday which
he has not answered yet, namely,
whether the Minister himself in the
Cabinet Sub-committee pleaded for a
commission of inquiry and he was
isolated, he was alone.

Shri Ndanda: This is a secret which
could not be stolen because it is not
a part of any record.*

ot . fowrd g, A o
afsm

Shri Nanda: I know that we are
not immune from those depradations.

Shri Hari Vishnu Kamath: What.
are those depradations?

Shri Nanda: I know that we have
to tighten up our securily so far as
that is concerned. )

Shri Hari Vishnu Kamath: Do. I
understand.

it qwrEy © gEfear qied F1 o
g !

ot ara arf
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Shri Nanda: The recommendations
of the Santhanam Committee have
provided a scheme for fighting
against corruption. Many of the
recommendations of the Committee
had been accepted. The main direc-
tions in ,which we are proceeding, I
may say, are threefold. The first is
strengthening the machinery for de-
tection, investigation and streamlin-
ing the procedures for dealing with
cases of corruption. For this pur-
pose a - substantial increase in the
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strength of the CBl has been pro-
vided and sanctioned to enable this
organisation to meet its growing res-
ponsibilities. A significant step taken
was to establish an Economic Offen-
ces Division. This Economic Offences
Division was set up in July last to
deal exclusively with economic
offences under the Customs Act, the
Central Excise Act etc., and cases of
smuggling with wide ramifications of
an international character. Special
attention is being given to recruit-
ment and training programmes to
build up a permanent cadre in this

department. Training courses in
specialised subjects with regard to
corruption cases have been intro-

duced. Discipline and appeal rules
are under revision to simplify the
procedures regarding disciplinary
proceedings. An  Anti-Corruption
Law (Amendment) Act has been
enacted and an important new pro-
vision of this is—this is important—
that the possession of disproportio-
nate assets by public servants has
been made a substantive offence.
Courts will now be free to order
attachment of property believed to
have been obtained by corruption
under section 5 of the Prevention of
Corruption Act. Then, there is crea-
tion of a special authority with wide
powers and authority regarding cases
of corruption in administration. This
was one of the key recommenda-
tions.

In pursuance of this recummenda-
tion the Central Vigilance Commi=-
sion was set up in February 1964.
Its main function is to ensure that
complaints of corruption on matters
of integrity are givey prompt atten-
tion and offenders are brought to
book without favour, without fear.
Eight States have set up commissions
on the central model, two States have
agreed to do so two States are con-
sidering the question and the remain-
ing four States have set yp organisa-
tions different from the central model.

I am not able to agree with Shri
Mathur, the hon. Member who is not
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here, that the Vigilance Commission
serves no useful purpose. He said
that this was the fifth wheel or, per-
haps he said, the sixth wheel. This
i3 a pivota] recommendation of this
Commission—I believe, hon. Mem-
ber, Shri Nath Pai, was on this com-
mittee—that a vigilance commission
should be appointed having overall
authority to prevent any complaint
of corruption being neglected sup-
pressed or inadequateiy attended to.

Another direction in which we have
to move simultaneously is the type
of mea'ures for the prevention of
corrupt practices. The revision of
Government Servants’ Conduct Rules,
tightening up the provision regard-
ing the acceptance of gifts and pro-
perty returns, obligation for observ-
ing and ensuring integrity—these are
steps in the right direction,

Shri Hari Vishnu Kamath: Lavish
hospitality,

Shri Nanda: I did not take it up
oecause the hon. Member has men-
lioneq it.

Shri Hari Vishnu Kamath: I said
‘I hope it will apply to Ministers as
well'.

Shri Nanda: Very much so. Great
sare is being exercised in selecting
officer; for higher administrative posts
angd precaution is being observed that
persons with doubtful integrity are
weeded out at the time of promotion
und grant of extension. Re-employ-
ment is made dependent on the offi-
cer’s possessing high reputation for
integrity. At the political level, as
bon. Members know, a code of con-
duct for ministers has been adopted.

Our greatest hope for tackling the
corrupt practices lies in the reform of
administrative processes......

Shri Nath Pai: You had promised
the appointment of a Hoover type
commission.
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Shri Nanda: I shall immediately
deal with that since the hop, Mem-
ber has evinced intere:t in that sub-
ject.

Shri Hari Vishnu Kamath: The
whole House is interested.

Shri Nanda: Our greatest hope for
tackling the corrupt practices lies in
the reform of adminisirative process-
es, especially tho'e relating to regu-
latory measures which are associated
with a planned economy. Half the
battle will pe won on this ground
alone. Therefore, with the object of
cutting down delays and opportuni-
ties and occasions for corruption to
the minimum, a special programme of
administrative reforms has been un-
dertaken. I have already mentioned
some of those teams and some of the
departments to which this approach
has been applied, More have been
selected so that together as a whole,
these departments will cover a large
part, a -ubstantial part, of the eco-
nomy of the country and the outlay
and resources of the pation,

The measures that have been adopt-
ed so far have started yielding re-
sults. In respect of the number of
new cases relating {c bribery etc,
involving public servants, taken up
during the year 1964, there wa3 an
increase of nearly 40 per cent over
the previous year ana 67 per cen'
over the year before.

Shri S. M. Banerjee (Kanpur):
What is the percentage of corrup-
tion?

Shri Hari Vishnu Kamath:
derable figure.

Impon-

Shri S. M. Banerjee I am serious.

Shri Nanda: The hon. Member may
hold his soul ip patience for a little
while,

The percentage increase was 26 and
64 per cent respectively regarding
the number of cases sent up for trial
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to courts or reported to departments
for action. Of the cases decided by
the courts, not less than 83:6 per cent
resulted in conviction. The percen-
tage of cases of departmental action
which resulted in puni-hment was
85.9 per cent during this period, that
is, 1964. A number of special drives
were launched durniy the year parti-
cularly in these departments at those
points where  the public generally
comes into contact with the adminis-
tration and where there is scope for
appreciable lo-s of public funds. 205
new cases for possession of dispro-
portionate assets were taken up dur-
ing 1965 relating to public undertak-
ings.

The programme for the current
Year provides for specia] attention to
celected departments including those
which have been looked into by the
teams already. Detailed plans have
been worked out for this purpose.
Large scale action js also nronoszed
to be taken up in respect of misuse
of permits, licences, quota; etc. I
have thought that this aspect of the
administration should receive special
attention. I would like to have a
talk on the subject with hon. Mem-
bers, who believe that some new ap-
proach can be applied, that is, some-
thing which will take it to a new
plane of independent decision not
affected by any kind of official bia:.

I would like to sce if it can be done
and I would like tu have it done.
But, I have not been able to under-
stand how all these things can be
looked after in thig country. I would
like to have a discusswon. In this
intensified action, thg initiative rests
with the Ministries concerned and
the active support of Government
servants and their organisations will
be enlisted. On the cther side every
effort will be made to secure the co-
operation of the public organisations
and association: which may be dir-
ectly concerned with the departments.
My intention is that in respect of
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these various new programmes the
government servants should have a
hand in them and they should go
ahead with them. 1 have said that
every effort will be made to secure
the cooperation of the public organi-
zations and associations which may
be directly concerned with these de-
partments,

I was rather not able to understand
as to how we could reduce to statisti-
cal termg any impact that may have
been made by any cf these various
measures that have been adopted, to
see that we satisfy ourselves whether
there is a decrease 1n the incidence
of corruption,

Now we have apptied in the case
of customs and come other depart-
ments, a system of i1andom sampie
or surprise checks and very good re-
sults have been obtained in the vari-
ous periods after the drives. It is
possible to compare how the various
steps that have been taken have pro-
duced a good effect. These random
or surprise checks wiil enable us ‘o
ascertain to what extent the actual
operation of corrupt activities is
diminished and I can say with a
certain amount of satisfaction that
these random checks and surprise
checks have revealed that there is a
certain amount of improvement.

Regarding the question of corrupt
practices, 1 may say tl.at I have tried
to do zomething-—but it is not enough
I may here stale in very positive
terms that it is not I, who initiated
this campaign, it was the Prime
Minister who was then the Home
Minister who avppeintcd that Com-
mittee which has produced this re-
port. So, I am not the only culprit
in these matters. I dc not know whe-
ther I should go intu that at all.

sfravmft : e 1w w1 F9
frargm & 7 ? uwim Wl @
fody fagerr & fear &
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Shri Nanda: I was just waiting for
that reminder. It will be very easy
for me and it will cause me no disi-
culty at all to say that on any day.
I will not ©& sorry for that. I will
have other reasons to be sorry for
that. For that reason, Sir, I would
like to give . (Interruptions).

Shri Hari Vishnu Kamath: We

wouldq like you to try, try and .y
again.

Shri Nanda: I would like to give
the utmost attention, ip whatever
period it may be, to cee that substan-
tial results are produced and at any
rate in a defined sphere where it is.
possible to judge—we have selected
seven or eight big departments—whe-
ther things have improved. If that
is so, then it is a matter of satisfac-
tion; if they cannot oe improved with
al] the energy and with all the sus-
tained effort, then we will all be-:
sorry for that.

Shri Hari Vishnu Kamath: Quite.
right.

Shri S. M. Banerjee: Why should
You lose heart? We will take you to
be the Robert Bruce of this Cibinet.
You may try try and try again,

Shri Nanda: Sir, the Hon. Mem-
ber wants me to try, try and try
again. But this country cannot wait
to try it hundred times. But it has
to be done quickly; the country can-
not wait; the people cannot wait.
The impact has been rade in terms
of an awakening of the people, of"
arousing expectations of the people
that sometimes will be done. We will
not be lie those hopes. Therefore I
hope that there will be difficulties
and on my part I will {ry to remove
them in my own approach and I will
get the maximum support from all
quarters in this matter.  (Interrup-
tions).

Dr. M. S, Aney: I would like to
3 ’
say ‘don’t give up your job; go ahead’..
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Shri Nanda: I have a certain moral
obligation. I crave the indulgence of
the House to turn to some other mat-
ters in which I figured personally.
The justification for this is the fact
that those matters occurred in the
speeches of several hon. Member; and
they will be expecting me to say
something about them.

I may just briefly rccall the inter-
vention of Acharya Kripalani in this
debate. In the cniire gamut of the
work of the Home Ministry, he couid
lay hands on no other topic than the
conduct of the Home Minister and
the activities of certain organizations

in which he is associated. He has
assumed the role of a mentor. I
claim no moral superiority. I am a

very ordinary man end I have a long
way to travel before T can make any
claim to be a humble disciple of
Mahatma Gandhi,

Shri Hari Vishnu Kamath: He has
paid you a tribute as & saintly man.

Shri Nanda: Myself and Acharya
Kripalani belong to the same schooi.
1 am still at a loss 1o understand why
after the matter had peen closed by
the Speaker, Acharya Kripalani
brought it back. The privilege of
private conversation had been accept-
ed. In the circumstances, there was
no occasion for me ty say anything
more, and Acharya Kripalani’s homi-
lies anq sermons were wholly uncai-
led for. I have not the slightest hesita-
tion in saying so. I an, not going io
ask him what the background of his
interest in this affair was and the
moral aspect of it. But I feel that
when he returned to this charge in
the course of the discustion of this
Ministry’s Demands, the urge behind
this was difficult to understand when
he came to this for the second time.
Why did he drag in the name of the
INTUC? Why should he do that? 1
hold no position in thiz organisation
now. Therefore it must be better
than when 1 held position in it. It
seems that Acharya Kripalani knows
nothing about the INTUC. Other-
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wise, he would not have talked
lightly about it. Tt 1x a very impor-
tant organization of the workers of
the country—this is the biggest orga-
nization in this country, (Interrup-
tions).

Shri Kapur Singh (Ludhiana): You
fathered it,

st geR T wgEw : AR &
ga 7§, a9gd & g § A8

ot Ay faag : wrfast o g
® W< 93 I947T §, WG & swar
F1E grrg afl §

Shri Nanda: I own that mistake of
having fathered it. He has done a
grave wrong to this organization.
Acharya Kripalani had much to say
about the Bharat Sewak Samaj. Prof.
Ranga also who is not here was libe-
ral in castigation of this body. Seve-
ra] other Members have spoken about
it. For its vindication, the Bharat
Sawak Samaj may have recourse to
every legitimate mode of redress. It
will be given an opportunity. Be-
fore I mention anything tbout this
organization, I would deal with the
question of Hoover Cummission,

As 1 said, there were too approa-
ches—one is an immediate process
and operation of taking up depart-
ments one after the o*her; looking at
the working; whatsoeve~ is required
to be done at once it i translated
into practice. We have those Com-
mittees which take up those recom-
mendations and Jeal with them im-

mediately. And that is how imple-
mentation is proceeding here very
promptly.

There i®# this other aspect of the
dimension of this larger question, the
whole system, the structure. This, I
believe, dres need looking into also.
It was asked, why cannot the commis-
sion be set up earlier. and why is it
not being set up Immediately. The
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answer, I had given in a way. 1 hope
the hon. Members know what that
Hoover type meant. It was on a scale
for which today this country is not
prepared, with 19 task forces which
included 25 experts, plus assistance
from private consultancy firms, and a
large number of other persons who
knew something about the subject to
be drawn iato this process. Theivefore,
what we have started doing is training
of the people who will be able to do
these studies. Well, I do not say it
should be postponed indefinitely. The
decision will come as to how lo deal
with this matter, not by me as a
unilateral decision, but it will be by
Members of Parliament. We have an
informal Consultative Committee for
our Ministry, and a Group has been
selected, of twenty to twenty-one
Members, who are taking interest in
these problems. I have placed this
matter before them. This matter has
been discussed at some length. It will
be discussed further and whatever
conclusion is reached, we wiil cer-
tainly carry it out.

I shall say one or two things more

Shri S. M. Banerje: Why don’t you
say something about Whitley Council?

Shri Nanda: Whtley Council? I am
very sorry that there has been some
delay. The delay is not of my makirg.
Hon. Member will remember that as
Labour Minister I tried vigorously to
pursue thiz idea, and now I find that
it has got stuck up.

Shri Hari Vishnu Kamath: Where?

Shri Nanda: Because, well, unless
1 agree to everything that the repre-
sentatives of the Association say—un-
less T agree to everything—the delay
is mine, is it not? However, the delay
comes, still it is mine! There was the
question of ban on strikes. Well, we
did not proceed with that idea. Then
there was a plea made to the associa-
tions, “Please, when we are giving an
arbitration on all the importart mat-
ters, why would you not like 1o
change the constitution—well 1¢ not
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the constitution—,why would you not
pass a resolution eschewing strikes”?

shri S. M. Banerjee: Sir, he nas
suggested a decelaration on benalf of
the Government and the employees.
We, on behalf of the Defence Federa-
tion, are agreeing for a declaration.
Why don’t you accept it? Let there
be a bold declaration.

Shri Nanda: All right, let there be
a declaration. I will accept it and let
us go ahead with it. Possibly it is
known to him that I am having a con-
ference again in a few days.

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
He knows it.

Shri S. M. Banerjee: Why not call
them together? You are haviag it
separately on the 3rd, 4th, 5th and so
on—again divide and rule.

Shri Nanda: There is no question
of rule. The rule is of the association
and of the government servanis; { do
not rule.

There will be meetings, and there
may then be a meeting together, and I
hope we will come to some decisions
about it.

it Ay fowa : $G Aq=< F AL
7 ot #fz7

Shri Nanda: Possibly the hoa. Mem-
ber had gone out for something when
I spoke about it.

Shri Maurya: About the Union
Public Service Commission wvis-a-vis
the representation of the Scheduled
Castes and Scheduled Tribes I waat to

Mr. Deputy?Speaker: Order, order.
The hon. Minister is not yielding. The
hon. Member should not go on like
that.

Shri Nanda: There is one thing on
which I will devote just one minute
and I shall stop with that. The rame
of a person who is not a ‘Member of
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[Shri Nanda]

this House, Shri Brij Krishen Chandi-
wala, was brought in. Two Members
spuke about it, and I must teil you,
Sir, I have not suffered more fgony
than when I haq to listen to this. Did
the hon. Members have any personal
enquiry into these things? Seome
person passes some paper into their
hands and although i* involves assassi-
nation of character, there is no scruple
about jt. I may mention a few fact
in this connection. In public life how
will any kind of activity be possible
if, entirely divorced from any context,
charges are to be levelled in this
House which enjoys privilege and
there can be no action taken outside?
The hon. Member did so and another
Member spoke &bout this matter.
And I would request and plead wnth
hon. Members to listen to me.

Shri Harj Vishnu Kamath: We want

an enquiry into this matter, that is
all.

Shri Nanda: There is the file of
the case, I have seen all that. A case
of eviction, well, it may be on some
ground or other, a good case or not a
good case. But what is it? As
regards this gentleman, remarks have
been made about my association with
him and that I should not associate
with him. Sir, I will go a thousand
miles to associate with a person like
that; it will be proud privilege.

Shri Hari Vishnu Kamath: I did not
refer to your association at all.

Shri Nanda: There was a reference,
if not by you, by somebody else. (In-
terruption). This case was about a
trust property. Shri Brij Krishen had
nothing to do with it. Property worth
Rs. 20 lakhs, he already had, he gave
it to Gandhiji, he may only be having
some income for his needs. He is a
very simple man, and whatever he
has given, now if he is interested in
something for the sake of, call it a
school or college or night shelter,
there can be no personal interest in
it. It may be wrong so far as evic-
tion is concerned. But to talk that
language was not fair, I must say.
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And he has devoted his whole life, he
is doing nothing else, he is unly doing
socia] work and voluntary service.

ot A g £t &y
T & faq faraly s @) az at
g1 Y & |

Shri Nanda: The evictions may be
wrong. The court judgment may be
there, anq therefore it has been car-
ried out. There is no acquisition. The
moment the court judgmen: comes,
everything else follows. Well, it may
be with regard to the tenants also,
that there can be tyranny there also.

I won't say more about it. [ think
this is enough.

st v WY ® WG FEA
@ifed 78 & 1T F, FHIFad § oor
7 N wIET w1 Py & @
LGUCE

Shri Maurya: Sir, he has not said
even a single word about the TUnion
Public Service Commission vis-a-wis
the representation of the Scheduled
Castes anq Scheduled Tribes who are
governed by specia] provisions ;n the
Constitution.

Shri Nanda: I am not in a position
to state it now, but I will give full
thought to this question and see what
we can do about ijt.

Shri Maurya: That is a very vital
issue. You must take up this.

Shri Nanda: I am pot being asked
one question, and that is about langu-
age. I thought I need not say much
about it at this juncture. But I want
just to assure the House that the
question of language is engaging our
attention from day to day.

Shri Hari Vishnu Kamath: You
mean official language? Not any
other.

Shri Nanda: Yes. This problem,
the controversy and this matter, a
committee of the Cabinet is dealing
with it. We are confronted with the
complexity of the problem and it will
not be good at all to do something
in haste.
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ot swTE TR 0 g W
I a g
Shri Nanda: At the earliest

moment when we gre in a position to
do sop we¢ will come up to the House
and, maybe, we will give some idea,
the policy lines that can be evolved in
this matter.

Shri Hairl Vishnu Kamath:
next session.

In the

Shri Nanda: What is being consi-
dered is: amending the Official Langu-
ages Act with a view to give statutory
form to any assurances which are
not fully covered by the existing pro-
visions. That is one. The second is,
suggestion for introducing regional
languages as media of all-India and
higher Central Service examinations.
And then the question of implemen-
tation of the three-language formula
fully and effectively.

wfY e TTF W AT fganr w1
HIAT H F9 F7A ) fggraa @, O®
dfgum freeam @ | z@F A gH
JaMAT I |

Shri Nanda: There is also the im-
portant question of tsking concerted
measures for promoting the full
developm:nt of Hindi and other
national languages of the country, all
the regioiial languages—Hindi and all
the regioia] languages.

oY 31 faaa : geina & faal ;8
wior fawfaq @& &y & 1w W
e we Afay, wrar fawfaa @
T )

Shri Nanda: This is one occasion
when I 3 sree with the hon. Member.
Now, I had been asked by hon.
Members about my association with
the Bharit Sewak Samaj, the Bharat
Sahdu Simaj, the Sadachar Samiti,
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o} g faooy wwar : s Sfse sy
@I g aar

Shri Nanda: For sometime past 1
myself have been worried about it,
the exacting requirements of the
Home Ministry, ang when I came I
was told that it was a jealous mis-
tress—Sir, I wound it so very soon—
but I find it not a jealous mistress
which makes the Minister a slave.
Some time back I declared that 1
would give up my position as the
President of the Samiti. I have been
on the look out for some arrange-
ment—I could not find an arrange-
ment—but now, I think, till I should
give up, possibly some other arrange-
ment may not be coming about. I
have ‘been considering what to do
about the Bharat Sewak Samaj on
these lines.....«

Shri Hari Vishnu Kamath: Don’t
leave Sadachar.

Shri Nanda: When I give up my
position as its President, I will ask
the hon. Members, such of them who
have got the inclination ang time, to
come. ... (Interruption). 1 do not say
it should be only Congress, and I can
say with complete confidence that the
Bharat Sewak Samaj has been run
without anv kind of idea of a pliti-
cal exploitation for any purpose......
(Interruptions).

sff aure @ ag A fasww FiHw 0
T g

Shri Nanda: I am speaking for
myself. I do not know at some level
somcthing may be happening. There
is one difference in this organisation
and possibly in the Government also
When in Government it takes a long
time to remove a defect or to take
action against a wrong-doer, I can
say, without any hesitation, that any
time, when anything comesg to our
notice, the remedial action is taken
and there is no kind of covering up
anything at all. Stil] there may be
defects and, 1 believe, there are
defects. Sir, I say with a full sense
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[Shri Nanda]
of resporsibility and with a complete
sense of assurance that I never had
all these years any idea of making
use of it for Congress purposes......

o Ay foam @ g afmae Ar
A, TNOTA FEU AlEGT F AHIS
F AW A FT AT A AT qEF
gatar &1 famior femr

Shri Nanda: We had no idea of
that—the translation is that—and we
never us»d the word ‘Servants of
India’. But then, this organisation
came inio being in the presence of
all the leaders of the country who sat
in one place and who then asked
Pandit Jawaharlal Nehru to become
its President.

st vy foma : W W ¥9F qES
FAami Ag@ N0 F AR ¥ fqaw
foFar ar

Shri Nanda: That name was accept-
ed by the leaders of this country and
the Socialists—whatever the name,
because they change their names 8o
often; whatever name they then car-
ried—were there and then some of
them went out and they passea a
resolution that they will pot associate
with the organisation before it actual-
ly started working. Now they say
this. There are so many Congress-
men, If it happens, is it a misfortune
of the Congress that there are so
many Coagressmen working in the
public field? They come and they
work here also. But nobody is pre-
venteq fr)m coming......

stamfag (M) :owmer dfear
wog ¥ AwA A aur gES Afead 7
ww gt far ?

Shri Nanda:
know.

No, Sir, as far as 1

st qm¥Y : TWFT I+, A AT
g w9 A @ 7
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ot gft facy wwa : wrw aw
RIS AT g AT, TEE 9 Qfe,
o % faug sfifs

S gFN AT WA ATHT ATEA,
geAa fqa AT weAe g 9&
FIRH FOFRET |

Shri Nanda: We have been giving
thought to that problem of obscene
literature and how to strengthen the
law in this matter. We will be able
to take action.

The hon. Member, Shri Kapur
Singh, possibly wil} feel that all this
time I have not mentioned his contri-
bution to the debate. I must say, I
am very sorry but I would plead with
him: Did he think that we had become
oblivious of that glorious chapter of
Sikh history that he had to reming us
about it? We remember the great
contribution that the Sikh community
has made and it being called upon to
make more and more, year after year,
and, therefore, they will have abso-
lutely no kind of occasion for any
complaint. They are being given a
full place in the life of the community,
in the Government, in the country to
which they are entitled on their
merits.

&t AWTE X JTHT AT AT F |

Shri Kaput Singh: My colleagues
are taunting me with the remark:
Take these empty words home.

Shri Nanda: These were not empty
words. Only we felt that we expected
to have a full rememberance of all
that,

st T et faRw Hareg
ST WO WATHT AR AT g
2

Shri Nanda:
lot of time....

Sir, I have taken a

Shri Hari Vishnu Kamath: It was

worthwhile; it was well spent.
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Shri Nanda: I may conclude ana
again go back to the first thing with
which T started......

a% Atafg age . wifgfaew &
IRH %B FEw |

Shri Nath Pai: Prohibition?

Shri Nanda: That has been pro-
hibited. The policy remains about
prohibition. I am not called upon now
to dilate on the whole policy of pro-
hibition. I was once an honorary
Prohibition Commissioner and I used
to carry out raids at night and all
that. T know that business; I know
that illicit traffic and I used- fo do
picketing of those shops and I can
say—it is not for me because the
Prohibition = Enquiry = Committee’s
Report is being considereq still—that
I had the most exhilerating experience
in Ahmedabad. When that grea was
declared a dry area, in the course of
a Year or two, when those British
officers who then first pooh-poohed it,
later on came ang saw it, they saw
the wonderful change that had occur-
red in the life of the working class,
their children were better clothed,
they were being looked after better
and all that. And vet T am quite sure
that prohibition can never be a suc-
cess on the strength of the force of
the Government, the Excise and the
Police. Unless we are able to har-
ness. .. ..

Y AU : T 9T gAY AR A
AT qrEey wWrger @

Shri Nanda: This is a high national
issue. If you want to get things done
in this country, unaided efforts of the
Government will not take you far.
Political parties may do something;
but more so voluntary organisations,
whether it is in one field or another,
will come to your rescue. If there is
something wrong with them, please
set them right. But don’t discourage
them. There are thousands of workers,
dedicated workers, and I know the
bulk of them are good, sincere and
honest people. There may be some
people who may not be so good. Well,
I do not know which Party can say...
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Shri Narendra Singh  Mahida
(Anand): I have done voluntary work
for prohibition for 30 years. I did
not receive any encouragement from
the Government, nor did I receive
one penny from the Government.

Shri Nanda: Sir, I now conclude.
You have given me a lot of latitude
and [ do not want to abuse this.
There were one or two things. But I
can have other occasions for giving
information about border security, for
example,....

st qEE A ST F oAwT aT

wWE

Shri Hari Vishnu Kamath:
man's land.

Shri Nanda:

No-

Since I will be no

st erTEiT et fafae &
AT T &, ITH AHA & fow wmad
Fa1 fFqT &9 SAAT A £

Shri Nanda: I do not know. No-
body has given any name of any
Minister.

it gER I wEATT : IO ST AT
g § fF 5o vy werw R § )

Shri Nanda: I do not know whether
Morarjibhai sat with any Minister
while he was drinking....

*{t AWEY : WETH WA KT qlo To
na fou gwsT g

Shri Nanda: Then I would say this
that after my having given up my as-
sociation with the Sadachar Samiti,
having become a liability to that or-
ganisation, I hope that the word
‘Sadachar’..........

Shri Harli Vishnu Kamath: Will
remain.

Shri Nanda:....will be redeemed
and will not attract this banteripg,
this sarcasm and this cynicism which
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[Shri Nanda]
it has evoked during the
days,.
word.

last few
The word ‘Sadachar’ is g good

= gFR W FYTA  : qET A1
TIY IFT FIH FU |

Shri Nanda: It has been stated that
the Sadachar Samiti has attracted
some wrong people. That may be so.
Then, my answer is this, Have we
-come to such a pass that even the
Sadachar Samiti cannot shut its doors
‘to such people and cannot prevent
such people from coming in? There-
fore, that is a bigger challenge.

5t &N W wPATT ¢ qET HT
FAT |

Shri Nanda: Let my hon. friend
‘Shri Ranga or Shri Kamath or any-
body else come forward and take
charge of it and do it better than
they have done.

Shri Nath Pai: They will.

Shri Hari Vishnu Kamath: If the
hon. Minister could not succeed, how
could we?

Shri Nanda: If the word ‘Sadachar’
is bad, then the other name will
‘become worse later on. It is not the
name that matters. We can get any
other name instead, but it is what we
‘do about it which matters.

st qIgY : ATH oW g |

st sRw fag fagme (so9rT) : 7
TE HAT S Mewn §0 F a1 ¥ A o,
N weE FA

5t ZHW W FTATT : TIE F TaL-
g Hagd §dT FRATE

ot FTY ST TR
geara W
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Shri Nanda: I have my own
approach to life, and this is one of the
elements of that approach. As for Gov-
ernment’s obligations ete., that is a
different matter. I think that this has
already been achieved in a number of
States, and I believe that with the
help of various sections of the com-
munity more than with the sanction
of law this can be done better.

MR AT A uF wex WY
Werer wee & fow A8 wEr A fF
W &7 7 & frwst g W\ wifaw
quTST g, FXaarFar ?

Shri Nanda: As regards Scheduled
Castes, I may tell my hon. friend that
I have been deprived of that Depart-
ment, :

st WY 3 F a7 wfer @
2\ T F 9w ufEm ¥ gafac
HJgm ¥ wgar v & f& o
THFL |

Shri Nanda: And, therefore, I am
not entitled to speak very much about
it.

My hon. friend does not know that
I had spent the best years of my life
in serving the Harijans of Ahmeda-
bad. Therefore, when they come into
their own, when their condition im-
proves, when their grievances are
redressed, who feels happier than I?

Sir, I shall not trespass on the time
of the House and the indulgence that
the House has shown to me. In
conclusion, T would go back to the
first observation of mine about the
situation in the country, and the call
for unity. for solidarity and for sink-
ing smaller issues and for joining
hands together in fighting the threat
and countering it and sparing no
pains in doing it.

Shri Hari Vishnu Kamath: I had
seen the Speaker yesterday in his
Chamber, ang he had permitted me to
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raise this question after the hon.
Minister’s speech was concluded. 1
am sorry he is not in the Chair now;
otherwise, he would have permitted
me. I saw him yesterday in his
Chamber at 4 p.M. and He was good
enough to permit me to raise this
question. ...

Mr. Deputy-Speaker: I take the
word of the hon. Member,

Shri Harj Vishnu Kamath: Sir, you
can check it up with the Speaker,
before you permit me.

May I request that whatever points
the hon. Minister has left untouched
might be dealt with at leisure later
on in his office or chamber—as the
Railway Minister Shri S. K. Patil has
done earlier—and the replies may be
sent to the Members later on?

Shri Nanda: Yes, I shal] do that.

Shri Hari Vishnu Kamath: The
question that I was going to raise thep
was this. I had referred to this matter
in my speech on the Motion of Thanks
to the President’s Address on the 22nd
February, more than two months ago.
and no answer has been forthcoming
Then, I had sent in a question on that
ang that has not also been answered

Mr. Deputy-Speaker: What s that
question?

Shri Hari Vishnu Kamath: That
question is pending still, because th=
Home Ministry apparently has not
got the certified copy of the order of
the High Court of Madras in writ
petition No. 798 of 1960. I have got
that copy with me. I do not know
why the hon. Minister cannot get a
copy of that order. I hag referred to
certain strictures passed in that
judgment on the conduct of the
present Minister of Food and Agri-
culture in a Madras case, in writ
petition No. 796 of 1960. I wanted to
know the facts of the case. The
Home Ministry is still to answer the
question. I had raised this matter in
my speech on the 22nd February this
year. The question also remains
pending.

457 (Ai) LSD—T.
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What is the

Shri Nanda: The hon. Member
did not mention it jn his speech.
Therefore, the call for an answer did
not arise.

Shri Hari Vishnu Kamath: I had
given notice of a question also later
on. I have got with me a copy of the
judgment, and I can read out the
strictures passed by the High Court. ..

Mr. Deputy-Speaker: It is not neces.
sary to read them out here.

Shri Hari Vishnu Kamath: The
High Court had referred to the con-
duct of Shri C. Subramaniam in very
harsh and severe language. There-
fore, I had asked in my speech ther
whether the Prime Minister had consi-
dered the strictures passed by the
Madras High Court and jn the light
of those strictures, the advisability of

continuing Shri C. Subramaniam in
the Cabinet......
Some hon. Members: How is it

relevant here?

Shri Hari Vishnu Kamath: This has
not been answered so far.

Shri Hathi: I can answer it. Shri
Kamath had not referred to this in
his speech: He had referred only to
one item, and that was in regard to
the age of the Chief Justice of the
Madras High Court. He never raised
the other point at all. If he had raised

jt. I would have been prepared to
answer it. I am prepared to reply
to it......

Shri Hari Vishnu Kamath: The hon
Minister may reply.

Shri Hathi: This was a matter
which happened in 1960. It is a five-
year-old matter. There was the
question about the appointment of
some Government pleader, and some
writ petition had been filed on that.
This became the subject-matter of @
privilege motion in the Madras
Legislative Assembly. These ques-
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[Shri Hathi]

tions were discussed there. The then
Chief Minister Shri Kamaraj had
made a statement, and this was read
out by Shri Bhaktavatsalam.

As regards the judgment that my
hon. friend has referred to, there
were two judges. The observations
that my hon. friend has referred to
were obiter dicta. The decision that
was given was that there had been
no violation of any rule, regulation or
law. The question raised was whe-
ther there had been any such viola-
tion, and the answer or the judg-
ment or decision was that there had
been none. and, therefore, there was
nothing to be done....

Shri Hari Vishnu Kamath: My hon.
friend is only misleading. ...

Shri Hathi: I have not got today
with me the judgment.

Shri Harli Vishnu Kamath:
got it here with me.

I have

Shri Hathi: If the hon. Member has
got a copy of the judgment, then I
would like him to read the last para-
graph.

Shri Harl Vishnu Kamath: I
read it out.

can

Shri Hathi: I would like him to
refer to the observation of the second

Shri Hari Vishnu Kamath: This
was what the judge said. I think
the hon. Minister wants me to read
out the last paragraph only of that
judgment......

15 hrs.

Mr. Deputy-Speaker: It is not
necessary to read it out now....

Shri U. M. Trivedi: (Mandsaur):
On a point of order? What is this
discussion that we are having? What
is this conversation going on between
my hon. friend and the hon. Minis-
ter? 1Is it relevant to the present
discussion?
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Shri Hathi: I shall explain the
whole thing. This is the position.
This has been fully explained in a
statement made by the Chief Minis-
ter of Madras in the Madras Legis-
lative Assembly in 1060. After five
years, Shri Kamath has brought up
that question again even though the
Assembly in Madras had been fully
satisfieq and nothing happened there
afterwards.

Mr. Deputy-Speaker: I think that,
that would be sufficient.

Some hon. Members rose—

Mr. Deputy-Speaker: Order, order.
There can not be any more questions
now.

Does any hon. Member want that
any of his cut motions should be
put to vote separately?

Shri Vasudevan Nair: I want that
cut motion No. 84 may be put to vote
separately.

Shri Narendra Singh Mahida: I

request that cut motions Nos. 51,
55 and 81 may be put to wvote
separately.

Mr. Deputy-Speaker: Cut motion
No. 55 has not been moved at all.

Dr. M. §. Aney: I request that
cut motion No. 114 may be put to
vote separately.

Mr. Deputy-Speaker: 1 shall first
put cut motion No. 84 {o vote.

The question is:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced to Re. 17,

[Arrest and detention of politi-
cal workers without trial] (84).

Let the Lobby be cleared.
Lok Sabha divided:
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Division No. 16)

Alvares, Shri

Badrudduja, Shri

Bagri, Shri

Bhattacharya, Shri Dinen
Cheudhuri, ShriTridib Kumar
Dharamalingam, Shri
Dwivedy, Shri Surendranath
Kachhaveiya, Shri Hukam Chand
Kakkar, Shri Gauri Shanker
Kamath, Shri Hari Vishnu
Lahri Singh, Shri

Achal Singh, Shri
Achuthan, Shri
Akkamma Devi, Shrimati
Alva, Shri A. S.

Aney, Dr. M. S.
B*Kﬁlhnl Singh, Shri
Balakrishnan, Shri
Balmiki, Shri

Barkataki, Shrimati Renuka
Basappa, Shri

Baswant, Shri

Bhlnj. Deo, Shri L. N.
phattacharyya, Shri C. K.
Boroosh, Shri P. C.
Brajeshwar Prusad, Shri
Brij Raj Singh Shri
Chakraverti, Shri P. R.
Chanda, Shrimati Jyotsna
Chandak, Shri

Chandriki, Shri
Chaturvedi, Shri S. N.
Chaudhry, Shri Chandramani Lal
Chaudhuri, Shri D. S.
Chavan, Shri D. R,
Chavda, Shrimati Joraben
Chuni Lal, Shri

Daljit Singh, Shri

Das, Shri Sudhansu
Deshmukh, Shri Shivaji Rao S.
Dubey Shri R. G.
Gahmani, Rhr

Gajraj Singh Rao, Shri
Ganga Devi, Shrimati
Himatsingka, Shri
Jadhay, Shri M. L.
Jedhe, Shri

Mr, Deputy-Speaker: The result of

AYES

Eakhmu Bhawani, Shri
Limaye Shri Madhu
Mahato, Shri Bhajahari
Miara, Dr. U.

Mohan Swarup, Shri
Mukerjee, Shri H. N.
Musmu, Shri Sarkar
Muzaffar Husain, Shri
Nair, Shri Vasudevan
Nath Pai, Shri

1-andey, Shri Sarjoo

NOES

Jena, Shri

Kadadi, Shri

Kamble, Shri

Kotoki, Shri Liladhar
Krira Shankar, Shri
Krishnamachan, Shri T. T.
Lahtan Chaudhry, Shri
Lakhan Das, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Mallick, Shri Rama Chandra
Maniyangadan, Shri
Mantri, Shri D. D.
Marandi, Shri

Mehrotra, Shri Braj Bihari
Mehta, Shri J. R,

Mishra, Shri Bibhuti
Morarka, Shri

More, Shri K. I..

Mukane, Shri

Muthiah, Shri

Nanda, Shri

Niranjan Lal, Shri

Pandey, Shri Vishwa Nath
Panna Lal, Shri

Parashar, Shri

Patel, Shri Man Sinh P.
Patel, Shri N. N.

Patel, Shri P. R.

Patel, Shri Rajeshwar
Patil, Shri D. S.

Patil, Shri J. S.

Pratap Singh, Shri
Raghunath Singh, Shri
Rai, Shrimati Sahodra Bai
2ajd Sinzy 3
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Ramaubadran, Shri
Reddy, Shri Yallamanda
Sen, Dr. Ranen
Singh, Shri J. B,
Singh, Shri Y. D.
Swamy, Shri Sivamurthi
Trivedi, Shri U. M.
Utiya, Shri
Warior, Shri
Yashpal Singh, Shri

Ramshekhar Prasad Singh, Shri
Rane, Shri

Rao, Shri Jaganatha

Rao, Shri Muthyal
Reddiar, Shri

Roy, Shri Bishwanath
Sadhu Ram, Shri
Samanta, Shri S. C,
Sarma, Shri A. T.
Satyabhama Devi, Shri
Sen, Shri P. G.

Shashi Ranjan, Shri
Shastri, Shri Ramanand
Shree Narayan Das, Shri
Singh, Shri S. T.

Soy, Shri H. C.
Subbaraman, Shri
Subramaniam, Shri C.
Subramanyam, Shri T.
Sumat Prasad, Shri
Surendra Pal Singh, Shri
Tahir, Shri Mohammad
Tiwari, Shri D. N.
Tiwary, Shri K. N.
‘Tiwary, Shri R. S.

Uikey, Shri

Ulaka, Shri Ramachandra
Upadhyaya, Shri Shiva Dutt
Valvi, Shri

Varma, Shri Ravindra
Veerabasappa, Shri
Venkatasubbaiah, Shri P.
Vidyalankar, Shri A, N.
Virbhadra Singh, Shri
Vyas, Shri Radhelal
Yadav, Shri Ram Harkh
Yadave. Shri B. P.

The motion was megatived.

Mr. Deputy-Speaker: I shall now
put cut motions Nos. 9—14, 3234
Aves 32, and 81 by Shri Narendra Singh
Noes 108. Mahida.

the division is:
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Cut motions Nos. 9 to 14 and 82 to
34 were put and negatived.

Mr. Deputy-Speaker:

18:

“That the demand wunder the
head ‘Ministry of Home Affairs’

be reduced to Re, 1”.

Division No. 17]
Alvares, Shri

Bagri, Shri

Berwa, Shri Onkar Lal
Bhattacharyya, Shri Dinen
Chaudhuri, Shri Tirdib Kumar
Dharmalingam, Shri

Dwivedy, Shri Surendranath
Kachhavaiya, Shri Hukam Chand
Kakkar, Shri Gauri Shanker
Kamath, Shri Hari Vishnu
Koya, Shri

Achal Singh, Shri
Achuthan, Shri
Akkamma Devi, Shrimati
Alva, Shri A.S.

Aney, Dr. M.S.

Bal Krishna Singh, Shri
Balkrishnan, Shri
Balmiki, Shri

Barkataki, Shrimati Renuks
Baswant, Shri

Bhanj Dco, Shri L. N
Bhattacharyya, Shri C.K.
Boroosh, Shri P.C.
Brajeshwar Prasad, Shri
Brij Rej Singh, Shri
Chanda, Shrimari Jyotsne
Chandak, Shri

Chandriki, Shri
Chaturvedi Shri S.N.
Chaudhry, Shri Chandramani Lal
Chadhuri, Shri D.S.
Chavan, Shri D.R.
Chavda, Shrimati Joraben
Chuni Lal, Shri

Dajit Singh, Shri

Das, Shri Sudhansu

De hmukh, Shri Shivaji Ras =
Dubey, Shri R.G.
Gahmari, Shri

Gajraj Singh Rao, Shri
Ganga Devi, Shrimati
Himatsingka, Shri
Jadhav Shri M.L.

Jedhe, Shri

Jena, Shri

Kadadi, Shri

D.G~Min.

The question
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[Failure to seriously tackle the
malaise of corruption which is
fast becoming endemic (94)].

The Lok Sabhe divided:

Shri Vasudevan Nair: My machine

did not work, I am for ‘Ayes’;

. AYES
Lahari Singh, Shri
Limaye, Shri Madhu
Mahato, Shri Bhajahari
Misra, Dr. U.

Mohan Swarur, Shri
Mukerjee, Shri H.N.
Murmu, Shri Sarkar
Muzaffer Husain, Shri
Pandey, Shri Sarjoo
Ram Singh, Shri
Ramabadran, Shri

NOES

Kamble, Shri

Kotoki, Shri Liladhar
Kripa Shankar, Shri
Krishnamachari, Shri T.T.
Lahtan Cha:dhry, Shri
Lakhan Das, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Mallick, Shri Rama Chandra
Maniyangadan, Shri
Mantri, Shri D.D.
Marandi, Shri

Mehrotra, Shri Brij Bihari
Mehta, Shri J. R.

Mishra, Shri Bibhuti
Morarka, Shri

More, Shri K. L.

Muthiah, Shri

Nanda, Shri

Niranjan Lal, Shr

Pandey, Shri Vishwa Nath
Panna Lal, Shri

Parashar, Shri

Patel, Shri Man Sing P.
Patel, Shri N.N.

Patel, Shri P.R.

Patel, Shri Rajeshwar

Patil, Shri D.S.

Pratap Singh, Shri
Raghunath Singh, Shri
Rai, Shrimati Sahodra Bai
Rajdeo Singh, Shri
Ramshekhar Prasad Singh, Shri
Rane, Shri

Ruo, Shri Jaganatha

Rso, Shri Muthyal

Reddiar, Shri

[hrs. 15.05
Reddy, Shri Narasimha
Reddy, Shri Yallamanda
Sen, Dr. Ranen
Singh, Shri J.B.
Singh, Shri Y.D.
Swamy, Shri Sivamurthi
Trivedi, Shri U.M.
Utiya, Shri
Warior, Shri

Roy, Shri Bishwanath

Sadhu Ram, Shri
Samanta, Shri S.C.
Sarma, Shri A.T.
Satyabhama Devi, Shrimati
Sen, Shri P.G.

Shashi Ranijan, Shri
Shastri, Shri Ramanand
Shrec Naryan Das, Shrj
Singh, Shri S.'I'.

Singh, Shri Y.,

Soy, Shri H.C.
Subbaraman, Shri
Subramaniam,Shri C
Subramanyam, Shri T.
Sumat Prasad, Shri
Surendra Pal Singh Shri
Tahir, Shri Mohammad
Tiwary, Shri D.N.
‘Tiwary, Shri K.N.
Tiwary, Shri R.S.
Uikey, Shri

Ulaka, Shri Ramachandra
Upadhyaya, Shri Shiva Dutt
Valvi, Shri

Varma, Shri Ravindra
Veerabasappa, Shri
Venkatasubbaiah, Shri .
Vidya.ankar, Shri A.N.
Virbhadra Singh, Shri
Vyss, Shri Radhelal
Yadav, Shri Ram Harkh
Yadava, Shri B.P,
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Mr. Deputy-Speaker: The result of
the division is:

Ayes 31; Noes 105. The ‘Noes'
have it; the ‘Noes’ have it.

The motion was negatived.

Mr. Deputy-Speaker: I shall now
put cut motion No. 114 by Dr. Aney
to the vote of the House.

The question is:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100”.

[Need to appoint a Commission
to formulate principles for effect-
ing merger with or separation {rem
existing territory of Indian
Union (114)].

The motion was negatived.

Mr. Deputy-Speaker: I shall now
put all the remaining cut motions to
the vote of the House.

All the other cut motions were also
put and negatived.

Mr. Deputy-Speaker: The question
is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the Order
Paper be granted to the Presi-
dent to complete the sums neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
March, 1966, in respect of the
heads of demands entered in the
second column thereof against
Demands Nos. 51 to 63 and 132
relating to the Ministry of Home
Affairs”.

The motion wag adopted.
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(The motions of Demands for grants
which were adopted by the Lok
Sabha, are reproduced below—Ed.).

DeEMAND No. 51—MiNisTRY oF Home
AFFAIRS

“That 3 sum not exceeding Rs.
4,04,34,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
wiil come in course of payment
during the year ending the 3lst
day of March, 1966, in respect of
‘Ministry of Home Affairs’.”

DeMAND No. 52—CABINET

“That a sum not exceeding Rs.
44,00,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will
come in course of payment
during the year ending the 31st
day of March, 1866, in respect of
‘Cabinet’.”

DeEmAND No.53—ZoNaL CoOuNciILS

“That a sum not exceeding Rs.
1,10,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March 1966, in respect of
‘Zonal Councils’ .”

DEMAND NO. 54—ADMINISTRATION OF
JUSTICE

“That a sum not exceeding
Rs. 2,690,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect

» "

of ‘Administration of Justice’ .

DeEmMAND No. 55—POLICE

“That a sum not exceeding Rs.
15,00,14,000 be granted to the
President to complete the sum
necessary to defray the charges
will come in course of payment
during the year ending the 31st
day of March 1968 in respect
of ‘Police’.”
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DeMAND No. 56—CEgNsus

“That a sum not exceeding Rs.
1,15,03,000 be granted to the Presi-
deai to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1966, in respect of
‘Census’, ”

DEmAND No, 57—STATISTICS

“That a sum not exceeding Rs.
2,20,35,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1966, in respect of
‘Statistics'. ”

DEMAND No. 58—PRIvY PURSES AND

ALLOWANCES OF INDIAN RULERS

“That a sum mot exceeding Rs.
86,000 be granted to the President
to complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Privy
Purses ang Allowances of Indian
Rulers’ . ”

DeEMAND No. 59—DELHI

“That a sum not exceeding Rs.
19,78,44,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Delhi’.”

DeEmAND No. 60—ANDAMAN AND Nico-

BAR ISLANDS

“That a sum not exceeding Rs.
3,12,42,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1966, in respect
of ‘Andaman and Nicabar Is-

? 9

lands’.

DEMAND No. 61—DADRA AND NAGAR

HAVELYI AREA

“That a swm not exceeding
Rs. 21,19,000 be granted to the
President to complete the sum
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necessary to defray the charges
which will come in course of pay-
ment during the year ending
the 31st day of March, 1986, in
respect of ‘Dadra and Nagar
Haveli Area’ .”

Demanp No. 62—Laccabive, MinIicoy
AND AMINDIVI ISLANDS

“That a sum not exceeding Rs.
48,22,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1966, in respect of
‘Laccadive, Minicoy and Amindivi
Islands’ .”

DeEmanp No. 63—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY oF HOME
AFFAIRS

“That @ sum not exceeding
Rs. 2,92,69,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in res-
pect of ‘Other Revenue Expendi-
ture of the Ministry of Home
Affairs’, ”

DEMAND No. 132—CapPrrAL OUTLAY OF
THE MINISTRY OF HOME AFFAIRS

“That a sum not exceeding
Rs. 72,783,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of 'Capital Outlay of the
Ministry of Home Affairs’.”

MINISTRY OF FOoOD AND AGRICULTURE

Mr. Deputy-Speakert The House
will now take up discussion and
voting on Demand Nos. 42 to 47 and
128 to 130 relating to the Ministry
of Food ang Agriculture, for which 8
hours have been allotted.

Hon. Members desirous of moving
their cut motions may send slips to
the Table within 15 minutes indi-
cating which of the cut motions they
would like to move.
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DEMAND No. 42—MINISTRY OF Foobp
AND AGRICULTURE

“That a sum not exceeding
Rs, 80,38,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in res-
pect of ‘Ministry of Food and
Agriculture’.”

DEMAND No. 43—AGRICULTURE

“That a sum not exceeding
Rs. 3,48,10,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March 1966, in
respect of ‘Ministry of Agricul-

ture’.

DEMAND No. 44—AGRICULTURAL
RESEARCH

“That a sum not exceeding Rs.
5,43,33,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3l1st
day of March, 1966, in respect of
‘Agricultural Research'.”

DEMAND No. 45—ANIMAL HUSBANDRY

“That a sum not exceeding
Rs. 1,07,44,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in

respect of ‘Animal Husbandry'.”

DemanND No, 46—FOREST

“That a sum not exceeding
Rs, 1,21,74,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in res-
pect of ‘Forest’.”

DeEMaND No, 47.—OTHER REVENUE Ex-
PFNDITUR OF THE MINISTRY oF Foobp
AND AGRICULTURE

“That a sum not exceeding
Rs. 20,37,12,000 be granted to the
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President to complete the sum
nacessary to defray the charges

which will come in course of
payment during the year ending
the 31st day March, 1966, in res-
pect of ‘Other Revenue Expen-
diture of the Ministry of Food
and Agriculture’. ”

DemAND No. 128—CarrtaL  OuTLAY

ON FOREST
‘That a sum not exceeding
Rs. 1,657,000 be granteg to the

President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March 1966, in

respect of ‘Capital Outlay on
Forest'.”
DeEMAND No, 120—PURCHASE OF Foop-

GRAINS

“That a sum not exceeding
Rs. 3,33,13,75,000 be granted to
the President to complete the
sum necessary to defray the
charges which will come in
course of payment during the
year ending the 3lst day of
March 1986, in respect of ‘Pur-

N1

chase of Foodgrains'.

DEMAND No. 130—OTHER CAPITAL
OuUTLAY OF THE MINISTRY OF Foobp
AGRICULTURE

“That a sum not exceeding
Rs. 70,29,77,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Other Capital Outlay
of the Ministry of Food and Agri-

M

culture’.

The above demands are now before
the House.

Shri Narasimha Reddy (Rajam-
pet): I congratulate Shri C. Subra-
maniam on his second birth in this
portfolio. In the wake of the anti-
Hindi agitation in the South, h¢
wanted to  divest himself of an
arduous and thankless job, but the
crue] hand-: of Kamaraj Nadar on the
one side and of Shastri on the other,
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[Shri Narasimha Reddy]
Caugul um whie running, tied hm
dund ahd 1oot ang brought him baci
like @ sacrificial lamb 1o serve as a
«4igel 10 the sharpeneg daggers of
Iny lefuist friends. I am tolq that
Snri Subramaniam underiocok a long
Jjourney to Australia with the lauda-
u.¢ purpose of negotiating a deal tur
wheat, but when he went there with
4 goodly retinue of his officials, he
was told by the Australian Govern-
ment that he had come at a wrong
ume when that country was in the
grip of drought ang that there was no
surplus to give, a fact which he
cowd easily have ascertained by a
communication spending one rupee
stamp either to the Australian Gov-
ernment or to our Embassy. I hear a
modest sum of Rs. 2} lakhs, most
of it in foreign exchange, hag been
spent, on this modern voyage of
Jason in search of the golden fleece,

but we hear that insteag of the
golden fleece being brought, the
Australian Government, chukling

inside, gave him a consolation prize
of a milk bar which is intended to
be installed in the Parliament House
for the benefit of Members of Par-
lHament, the mention of which makes
our lips and tongues smack with a
milky taste. I hear Sir, that there
is a strong lobby of our Members of
Parliament which is of opinion that
since there is already a milk bar in
the Parliament House a_second milk
bar is superfluous and they would
have preferreq a bar other than that
of the insipid milk. If that wish
materialises it will offer a goodly sight
to those incorrigible prohibition-
ists like Shri Nanda ang Shri Morarji
Desai who would feast their eyes
upon their beloved Members of Par-
liament slaking their thirst in  the
Parliament House and probably them-
selves too having a snap drink at it
in some odd corner!

In this unbridled megalomania of
our Government to send out foreign
delegations of every sort, colour,
type and variety, descript and non-
descript and of official missions
headed by ministers, their secretaries
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und whole buncnes of lesser lumina-
ries thig little mission of Shri Subra-
maniam and his meagre staff of Ju
persons is not considered a wastetul
expenditure.

Tne Min.ster oi Food and Agri-
culture (Shri C. Subramaniam): |
wisn ine hon. Member is better ju-
lormed with regard to the number of
pbeople in the delegation, the figures

about foreign exchange and other
things.
Shrl Narasimha Reddy: He had

better inform us in hig reply.
Shri C. Subramaniam: [t is
worth replying.
Shri Narasimha Reddy: Anyway,
tue peopie are of the opinion that
this long voyage may mot be a waste

not

because they have returned with
their vigour renewed, their health
replenished  amig the haunting
beauties of the ozone-filled  South
Pacific Islands.

Az important or even more im-
portant than either the Chinese ag-

gression oy Pakistani incursion or even
the underground activities of
Chinesc communists, is the problem
of fooqd ang agriculture. Everybody
knows that the conditions of weather,
wind rain drought, floods or pests
have got to do a good lot in either in-
creasing or decreasing food produc-
tion. When there is a bag year, the
production goes down and the prices
naturally go up. On this account
there should not be any  panic
spread in our country, be-
cause the prices adjust themselves
to lean as weil as the surplus years
of harvest. T.ast year was a bad
year for crops, not only the prices of
foodgrains rose in certain parts of
the country but even the required
grain was not available at any price
in some other parts. The Govern-
ment naturally should have foreseen
this contingency and created a buffer-
stock to meet the situation which it
did not do. That is why the Gov-
ernment was ihe target of criticism
on all sides, especially from my com-
munist friends who being ever on
the prow! to take advantage of the
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slighesi  opportunity 10 press aeir
pel ldeds,  proaced tne  adiuster
VIgOsOusly lor tne 1nuroducuopn ot
price control, procurement ana State

rading. ‘L'ne irignteneq  Muusier,
insweaa o Keeping his nead  coul,
launched upon the policy of inter-

vention into the free social market by
introducing price control, procure-
ment ang State traaing,

Often, statements have been made
in this House by Government spokes-
men wat taere would be no procure-
ment from tne producers but only
from 1ihe traders. Procurement has
been clamped down upon the country
wherever foodgraing are  produced.
In Andhra Pradesh, the Minister
concerneq has made statements, in
season and out of season, in the As-
s-usuly angd in the press, that uadex
no circumstances there would be
procurement from the  producers.
But now, notices have been issued to
every  agriculturist to declare his
stocks once in 15 days and to go on
declaring ad infinitum every fortnight
not understanding that this clerical
process would involve undue hard-
ship and considerably come in the
way of the illiterate ryot giving un-
divideq attention to his agriculture.
This sorry spectacle of  ministers
making public statements and going
back on them within a few days is
hardly worthy of the representatives
of the people.

The prices that are now fixeq are
lower than the market rates. But
the Government have not taken intu
consideration the price which the
growers of foodgrains have to give
for other commodities in the market
like sugar, cement, ghee, cloth, agri-
cultural implements and milk, fruits,
vegetables and a host of other things.
Even the price of ghee that is sold in
the Parliament House under the aegis
of the Ministry of Food and Agricul-
ture has been increased from Rs. 8
per kilo to Rs. 9.25 per kilo. So,
why shotilg you penalise only the
foodgrain growers? Why not berin
by controlling the industrial products?
+ feel that this Government would
not be able to con‘rol the prices of
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industrial proaucts because tne  in-

austriausis nave  been tne great

financiers of tne Congress party

during etections and they do  not

want Lo suwike e handg that feeds

them. But money is not the only
1actor tnat has  placed tne rulng
party in the preseni position. If the

ruling party 1s in power today it is
on accounti of the support it had irom
the lanaed class, 1ruom the peasacnt
propriztors, trom the mullions of agri-
culturisis wuo have given their votes
to them. ‘I'he agriculturists have
veen tae rock oin which during suc-
cessive elections, tne ideology  and
the propaganda of the communists
have recoiled in despair. That is
why the communists at every avail-
abie oppouriunity have been wanting
to weaken the ryots and liquidate
them even as ther kinsmen in Rus-
sia and China have done, [ would,
therefore, warn the government not
to fall as scared victims to their
agitation and thus kill the very source
of our country. Last year the Presi-
dent’s Address indicated that there
was decrease in production. How can
it be otherwise, when our govern-
ment's chief adviser and mentor 1s
the Planning Commission whose out-
standing achievements in the field of
agriculture hag been the introduction
of famine conditions in our country?
It can very well call itself as the
Famine Commission of India. I wish
therec was at least one person in the
Plannig Commisison who hag lived
for some years in the villages, wno
had practical knowledge of agricul-
ture and who was completely familiar
with the living conditions of the vil-
lagers like my friends Mr. Karuthiru-
man of the Congress or Mr. Muthu
Gounder of the DMXK. Merely fil-
ling the Planning Commission with
persons whose only qualification seems
to be book knowledge garnered by
them in the storeyed palaces of met-
ropolitan cities and the malleability of
their disposition to adjust them-
selves to the fashionable winds  of
socialism is not the way to deal with
rural India.

1 am sure the minister knows that
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there is a large intlux of persons from
the wvillages into the towns. Even
confirmed agriculturists who have
been lLiving for generations only on
agricuiture, are advising their sons
to give up the profession of agricul-
ture ana take to other professions.
Peopie from rural areas are flocking
lo tue towns, because they know that
taeuar integrated  voice for  better
emoluments would sound greater
with the government and that their
claims would be supported by loud-
throated leftist elements, who
anxious for their support during the
elections, keep the chorug all the
year round. The minister must try
to understand the root cause of the
decrease in  agriculture, why the
agriculturists are depressed and de-
moralised and there is a sense  of
degeneration and frustration, and why
they are not tempted to stay in their
or.ginal profession. I will mention only
a few things and if they are done, I
believe agriculture would improve.

Apart fiom the supply of tractors,
bull-dozers, agricultural implements
and so on which are natural incen-
tives to agriculturists at all times, I
first of all suggest that the minister
should abolish the food zones, re-
move all price controls and allow
free trade. If the government wants
to have surplus stocks, let the gov-
ernment compete with the traders,
create buffer stocks and in times of
need let them come to the rescue of
the people in scarcity areas.

Next comes the yuestion of supply
of fertilisers which are not supplied
at all to the ryots at proper times
and proper prices. There is a great
black market going on in fertilisers.
Today I read a press statement in the
Telugu papers that at a public meet-
ing in Andhra Pradesh where both
the Andhra Pradesh Congress Presi-
dent and the concerned minister were
present and the A.P.C.C. President
afirmed that the whole of Andhra
Pradesh is saturated with black-
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inarketing in fertilisers. While tour-
ing my constituency, 1 have myseu
seen half-clad ryots waiting at the
doors of these houses whichh were
authorised to sell fertilisers and go-
ing back disappointed. Everywhere
there is complaint against district
marketing societies and 1 believe
much useful purpose would be served
1t the minister takes it into his head
to send the central CID to investigate
into the doings of these marketing
societies into which some of these
daylight thugs have crept in and are
abusing the powers and patronage of
the government. I do not want to
suggest Chittoor district, because it
will be casting a reflection on the
constituency of my leader, Prof.
Ranga. I would request Mr, Subra-
maniam to send the central CID im-
mediately to my district of Cuddapah
to see how the marketing societies
have been working for the last three
years. 1 am sure the CID would be
able to unearth these delinquents.
When they are unearthed, I go not
know whether my friend’s govern-
ment would be able to tackle them
properly. I feel rather they can be
tackled only in the communist man-
ner and I would advize him to hand
them over for proper punishment
either to the Russian communists or to
the Chinese Communists.

The next thing I suggest to the
minister is interest-free loans to the
agricrlturists, Short-term jJoans for
2 years must not bear any interest.
Long-term loans must not carry more
than 2 per cent interest. I find that
ryots who have takep well-subsidies
and spent not only that sum, but
three times that amount and found
rock inside, even that money was
being collected mercilessly by the
government, which acted as Shylock
and not as a beneficent patron of
agriculture. Crores of rupees are
being wasted on Bharat Sewak Samaj,
Khadi Industries Board, etc. Govern-
ment has given about Rs. 50 crores to
the Khadi Industries Board, which 1s
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about to be written off. We hear
there are many drones and parasites
taking advantage of these societies.
What js wrong in excusing some of
these ryots who have put in their
legitimate effort to put to good use
the money they took from govern-
ment and are unable to pay it back?
I would request the minister to bestow
thought on it and advise the local
governments to behave properly in
cuch matters with sympathetic human
feelings.

In arid tracts of lndia like Rajas-
than, Gujarat and Rayalaseema in
Andhra, much ir#gation could be done
by boring tubes in the wells. In my
district, there are big wells which
are dried up and practically without
water. But if bdbing is done to a
depth of only 50 to 60 ft. there would
be plenty of water. Some rich peo-
ple have tried it and succeeded.

The most importany factor is that
the ryots have to pay enormou: tax-
es. Within the last two to three
years, under the inspiration of this
wonderful Planning Commission, the
State Governments have increased
taxes by 300 to 400 per cent. The
agriculturists who form the bulk of
India'; population have been bearing
the brunt of all indirect taxes. Why
should they continue to be fleeced by
this land tax? Our party is of opi-
nion that this land tax should oe
abolished altogether. But I do not
know whether the present govern-
ment has the pep to do it.

The ryots, the landed people, have
got the fear that their lands are in
danger of being taken by the govern-
ment at any time., They fear the
land ceilings. The land ceilings al-o
are not uniform in the whole of our
country. Some States have got a
ceiling of 25 acres, some 20 acres,
some 30 acres and so forth. In this
fluig state, the ryots are afrdld that
another freakish Congress govern-
ment that may succeed the present
Congress ministry may take it into
its head to bring down the ceiling
from 25 or 20 acres to 5 acres.

VAISAKHA 7, 1887 (SAKA)
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Therefore, I would advise the Gov-
cinment to re-consider all the land
legislative measure; like land ceiling,
tenancy and Seventeenth Constitu-
tion Amendment, and see that confi-
dence is restored among the ryots,
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Sir, a wonderful opportunity is
presented pefore Shri Subramaniam
to serve his country and his people.
The torch and culture of our civilisa-
tion has been carried down from cen-
tury to century through the last over
five thousand years by the sturdy yeo-
men and devoted women of agricultu-
ral families who are the pride of our
homes. Let not the peaceful and
pastoral setting of our country be
despoiledq by alien creeds, by the
onslaught of a ruthless, soulless and
godless ideology. It is high time that
the Minister puts his foot firmly down
and stops the rot. Price control, co-
operative farming, procurement,
nationalisation of banks and State
trading arc different facets of hydra-
headed communism which would
strangulate our agricultural economy
and dry up the last remaining springs
of our culture. Shri Subramaniam
belongs to an agricultural family. I
wil] ask him to prove himself worthy
of the blood of his ancestors. If such
a time comes when he must needs
bend before the aggressive forces let
loose by Marxist disciplines and cut
the throats of agriculturists, rather
than do it, 1 would advise him to get
into a helicopter, go right over the
Bay of Bengal and precipitate him-
relf into the heaving depths below.

ot feufer famy  (Wfagrdt): som-
e wEEd, & 5% WK oifiwen< waver
Y [ w7 aw F@v g § oW
FET AET g fE & 13 a ¥ @@
wareg & art ¥ v @ g Afew @
AT WA AT A F oAgEd ¥ W
®TAET FAHY AT ATEC 9T g AR
g wfoad ¥ 1 ¥ s F
forarr & -

“It is obvious that the lasting
solution to the food problem lies
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in substantially increasing agri-
cultural production. In the
Third Five Year Plan it was
clearly stated that ‘both in formu-
lating and implementing pro-
grammes for thc development of
agriculture and the rural econo-
my, the guiding consideration is
that whatever is physically prac-
ticable should be made financially
possible and the potential of each
area should be developed to the
utmost extent possible’.”

ag at gum, Afww ¥ oF aw e
=gt § fF g Fgt smaanet W
aefime free frar ggel FromT #
6—5, FAE AET § 11-6 T a4
NoAT ¥ 19-64 | AfwT TEET QT
g A gH | TEE e
TEAGT qEAT MIAT F gWT 3-1 7,
@O AT § 7-9 & A AWy
T ¥ 15-41 &1 | fFema & fau
qqY w®Q A9 qET &, gEs fau
fear <Y fe@r & 1 s 9T EER
agt faem oY SwwT 9T At T |
e fawrr 3 qrt dar 77 faan, ww
T8 %T AR CiEewT fawm #1 osW
¢ f suwT T #T1 wE) F) fd
¥ fomr & fF ot oY G fRar A
IAHT LRI RIS g fwar | oY
TEEAT # T AAY #Y wafq $7 g
AR gEE feEmd §T v oiEeEt
faffer g 1 g 3y € fF
& #g [T § fF 3g 2z 9 ey
3, BT g TN § % 78 Fz A fredardy
¢, B mreHr o § A wmEr | s
T TR A AT A A E B
gmafes fearddz & smgw | wet
TN s frfodas 3
sqaT 7Y faar | fe oF amw g
g1 faa, wwgfaet aeradie & fear
ug wow ¥ E rar 6 Swar s
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foreae & | W @A s 3o
17 I@EA T | 8T 1952 § H g9
gEAF T g, Afea & Jwar g fw
gt a% f&ar 7 9y e ouw
T AEY o fF gue gy & dama
gl g | & Fgar § 5 qwe wwd
et oY ag § fF darare @ ) e wmy
IY 9w &1 fawE am | A
fged | A qEET W F fag
qIq TEY AT § qHT | BT
mfgat s A grar g 1 Y Fgi fFe
g 43 & a8 9 § fv wew =
ot frama & foag oAt & 1 famAT Ot
& e ALY @ gHAT | AN G
aY qar foar, afew fooe «) @ &
T woat g oSw o w1 omme
T g g | % AR Giwea< fafe
qre" T & T F1 TRt i gy
fFm @ i wmFFawmag 2 5 &
Tga w1 F fegr mar 1 ww & o
o wWo ¥ Y rY d=T fFm ImAT X2
F21 @ faar | A9 ag & fF feam
&1 qTaT AT qear, av fFar oy & #1¢
T w00 | F@fag ¥ gEE g fF
qF FT [T FW W1 AMEY | WX
qrt &7 & 7 grT a1 99y fFar #r
FTET N W ArETT F3AT

O 17 G & T & a8 WY
AR AW § T FTH F9 AT | WY
FT Q79 qT TSI @T 97, Afdq a9
Iqx gum A feaar &« R oo
IE AR AW #7 @ fewede wnfeq
fpar, ae% qaY Wi WY aga § ™
frr I affr e 17T F T &
aTg HefYy ST Iy oY e 3 2 fE
oY 9T T | §Tar, 9 v gy
i T ¥ T J=aT weY @, W W &
gt wer g e mmo Fr AT AT A )
TS aF W §evarT ) a7 gua fav
gt fordardt 8, g wisier #7 o
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T AW | ag T Taraey g R
T @ AEY a1 A e dav
fear mar Sa#T gErasnT A g
EE FaraE fafaees aw A @ o
T FT & | IART GIET AGTQ AT
aifgq |

@ arq § ag wgar JEan g
gasT driE 7FY faear, gy 98) faemn,
fora® Freor fre £ 7€ a@ T "%,
wow o oo A &= g%t | &
agFAT § feT sww Ao @ &
fram & wig & I fram #1 39
foerr av adf faer 1 gEw A qed
AT TG L, AL TR F@ETT FOR
arer Jg

AT ¥ ag agamn e g fr gam
fagre & s ga< aw & faoray & 7Y
G FIX T T IZT SATGT§ | TE H1H
ZAR #adY wgEm F faey @ 1 gdfdmA
Harwa ¥ ug fawrr gaa foredy &1 faan
1 wETE & 6 a1 7 4% vy gfre fawet
framt £ faeret @ fe oo fage &
AT I ST R’RY § gAFr Iraga
TLT AT T T F R A OT AT
T3 qra? fafaedy &Y foitd & 991 40
q7 feer § -

“At the Ninth meeting of the
Agricultural Production Board
held on the 5th August, 1964, it
was recommended that ‘it would
not be (desirable to subsidize
electricity rates for agricultural
purposes al] over India and that
special cases like those of Eastern
Uttar Pradesh and North Bihar,
where the rates were inordinately
high, might be considereq separa-
tely’.”

TE 5HTET AT 1964 FT JIHAT
&, o oA AT daer TN gAT | Ty
forar 2 -

“In purmsuance of this decision,
the Governments of Uttar Pra-
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desh and Bihar forwardeq their
proposals to the Ministry of Food
and Agriculture (Department of
Agriculture) and the matter is
under examination in consulta-
tion with this Ministry., The
Bihar Government have sought
a subsidy of Rs., 2:8 lakh: and
Rs. 5'6 lakhs during 1965-66 and
1966-687 respectively.”
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ora ey fF oot g% a8 wwar fafdy
# o379 § WX wF UT whweaT
fafreex amge @2 go & | F7 ©7
IR foaar qar A | @@ FW oA
fafeedy & foer &7 fagr mr w%%
qgT TYT GAT &, AT TH TF FT KW D
T | AT F FW FHET g Afgo
g #Y fagy #1 777 F74 ¥ fag fram
T AN ATAT § IAN WA § ATREAL q&
AT & TAT FAT FT FTH F | TAN gAY
FY T gEAr 2| e gy AW
fafrees @eg & #=t oft &, 7 AW
TE F9 HAAT T K AGY | A AAR
T dEeT FG | F9 gEEq ¥ W
aaTEY fF 38 qow Y dIraTT Y qFAT |
qrt G2 fFar S\ TeATe A R
fagre # wie 997 wew ¥ fasrelr &1
qi 4aT FIH FT & T §, I w7
g =ifge | ¥ Y i fafrzr aga &
agt qdt gt €, it 3% TN T W™
frar & a1 7 ag wg Afws &
R Y a9 a8 FaAr & F ww gw
M A T HET FrEd § | g Iy @
agt 14 HGdY g7 W7 JgT a2
g agr 15 ®rady gar & 1 Y AT F
IHFT & F I B fF o wEe @
9 JaTaT FRT & X wES arr H
sqTaT Garary Y & afew gy wfw
wagwaT 1 anfge fF faaar o &
aamw &, frard &7 Saew @ Tl
qrfem f& 7 ¥ F7 70-75 A WAL
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# AR FAT FET AT AR FIER
wfus g1 | s ifmae feame & ar
M qX wET FTT qEAT g 1 AT
W § G FT KT AT AHAT §, Ia®
q1% UF SO FTE qFAT § AT U &
qZ I9 H A F1 FAA T FFAT g WY
qeF FY G 9 gR0 | 69 g
T Fad ? xH AgHA F A ¥ A7
TF @ Af9, 9% a8 a€ "o do
Tdo HT 7 ¥ o U0 Ao § Afww
1 qg qF T HEATH TFAOAT AT
A ? T 5 At 1 3w o Sfreww
7wy g 7 ag @1 g ww ¥ fac
gy T ¥ | | &7 F @ T w
FATAT TAT 97 IART FAT FTH LfAT |
qIF WEHI F L FNE JA FA
& faq ga4) =ar war qr A 57 I
FT7 97 W1 Hfay | gg T g I
T YA FTAT 7T A AT I AR F TG
Fq7 ITANN gATT 2 AFY § 7 A7 AT
#1 faug & f& ga feart ¥ faas fs
fagir ga F1q0 & I & IFT W
EAH  AE Y IET | w7 T T H
faarr £ Fr FAY gravaFwar € g4y
g ar ag aF ¥ wfo o ugo HIT
o TFo Fo q3 FT wMfaw HFA g
afs GferwT Afas I F frar
St Adt 21 77 AT WET 9T A AR
AEa AqT FT I E, Frva L W forg
9% fF gardy g q@ a wfr
g *1 ag gifomw & f& arer gradt
aTeT g7 17 a1 & wfaw @ i Afwy
T qIT II9T A AART W § A

gT & fF T gw T g ¥ 99y
72 AT oA gferdrr gua Ad awer
ar g& areaarEr @ faadr w@gar
tar 7 gagar arfew fF 2w v graq
G &Y AT WA AT §H TEY 9T /A
aay 43 @ A w1 @ fF e
gIAY THEAT FY AT | W AW FY
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farzar qrdr § T gH Al & 92 I ]
Fqifs w1 agt w7 awar § fF 9ot ;@
A I | AT AT HIAT AT AY
7 earw adt fzar A IwrzA mfiaw
A& qgTaT A gATU AZ AT FT AT
A RA g A qEr § 1 gafaw
FELT £ AT #Y § fo o Fdr A M
frdty &7 & eqr7 faqr 9w

qIF TGT &Y TN A0G & FOT q
JEAT g ) GFT F FAY g7 Ay @Y
L UF g § 13 F FITU IANT IE
AT & 1 xgEr ofeom g gar &
frardl #1 sga 7T I F 1 39F
faqg gew g am #v § & $aqr &1
gaarT frar s foay fe &7 7 ag
7T T FE AW A HOR w5
qAZ EA ¥ I AT FAAY | qgT &Y
stz gar gar fe ardy 1 IwA F fag
de 7 gy a1 fage f& adar a8
gar & qifY faser rar 1 qrY & agd
F1E7a7 F faar; adwrag gar § 5
Fq gAY fAwe @ 7 g ¥ qoaw qr
F1 AE€TT 93T & AT T BT ALY AT
arr § FTifE I AT AE ¥

I gATY 9gF FHIRTC ANT A F
a1 feqrat &1 gaw @ q, faund
TR AT T F°g ArAWF A * I A
frardl #Y wag W F¥ 9, IT* fAg
F¢ wifz W qaay ¥ Afer 9@ 77
T IATQ & T a7 § I9F
g I g 7€ faar A 1 I
FAYTET FIEAT AT ATIHT HEHAT § qE
271 ¢ 5 ga% foq dFoq a8 &
oa g 98 & & sigi a% gar fafre =
AT T qFERT § IF o o WIFo &
azi A FT AFT A fadar § AT
gATR 7g dto o AiFo TI I NS
2 1 feed § ) zon fauda gwe
&y g AT qo o WAoo F
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7t ey Sy WW FY AT Wi oA AT
& #F1w adt @1 | gafeg o
WEIRg ®Y Xq Hu4 fqwnr # o saraw
QU F7H FT O § |

o A9 29 fF d9mT 1 w17 Y
T & | il daemde ® o
feard &1 F17 g § WY Fmigifer
& w9t faorar & SaAY 7w 3G | IaN
U FT 1 7&€T § W7 57 39 faw
¥ FIW AE TFTAT QT A AW FTS WHAT
gt 78 feard wwar @ 0

UF AT TgT TH FI9ET § 1 TG
a 57 ¢z uiweax fafwed o1 s
¥ i =g ga1 Y fir wgt wgit fard #Y
sgaEqT FY 917 A 2w F1 FfE IJeareA
73 | 7Y wgw ¥ FE gueAg A ¢
o7 fredt qEFn & foaes oF &0 @ A
feedt wgFw & fo g@a 17 &0
%gl, #g1 T € wEF foU gE o
uitdeae  fafreedt #1 gged fw
FAAT FART TT@ AT FT AT T0T
T FE@ T AR FAMT FAMT TG
o7 F A & YT I IEEGT & |
W T FT FY T AT FHF F IEHT
famfad 1 feael #1 Q7 F 9T
ffay &feq ga at & ag fawm &1
T TgTE | TN UF qET T g
fafreet &1 ox smfeamm aE
AT & | B9 Wi ¥ A qor v fE
fagre w1 &9 ar @W fagr a7
g U9 gy F Mfer ¥ A § oAww
grgaq  fafaeer & g7 f6 fage &
faré & suT 70w qEwI T A
WA sgA g s W F Ayt ¥
1€ @ A8 AL ¥ | FA Y FW W AW
¥ quT a1 wifgy fF F @Y w7
ENTY T UF TSF FIAAT & | I FrowT
¥ AqTer T & 9241, ITAL AW FT AT
&7 W17 {9817 7 A 92T Afww FATT
ag & f& dg7 waHe IW F AFL %
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¥ o T A der af d & A
framt ®1 g9 & ITHFIT AT
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FET A1 g A 4 § e w F
AT AFET § A% foredy faard ateg &
ol HTH AT F FT7 & ATF qIG @A &
fag # faar o ofew wa &Y &
'{Eﬁ & et Sifs o wHo Fo
g § ag dto o mo%m@'{g
fr ferger dae § & a7 oF wow A
THOT gar § ;T 39 7€ ¥ afY #7
W T g @ 1 gefa dgAe @
gr fF ag aum W viEsad
feqrddic & fary #¢ faur o ow
a7 g1 ¥ g A% T FTH g G Wi
F &1 IART TAW |

I Exfadd Ggama I o E
¥g gH gUg 999 97 WEAWE FAHd
tzared faar w4 @ afa feamat 1
7% % ATETY EEAY 7F T A IR
HqIW IST F7 AT F1 IAfT &7 qF |

ITETN SFIT : AAAT TFET F
qHT qEI g @ ] )

it faitfa fosy: ur wfaw @@ %7
w7 & aarm F€M | 9 2 qger 4T
¥ w9 gt af ff | TE qE HIA g
f& 31 dr@ e A4y gol | gETE IAL
fagre 1 W7 $r2 go Yo A, FMAI AT,
oF € NAEq ¥ | T A gNI §q &
T # darEr wfow gE & fRA
wieargoe argée & mar g 1 Wt feAe
ag qr=ar 41 fF 7 9" 7 0F 0Fs
¥ 300 ®A Wy a1 g0 3@ F ART
500, 550 W HYT FFf 97 T 600 A
% AT G2 g1 omar g

gk gzt uF amer o faw d
71 uF Aifagrd e dwed & 1 Sl
e baediw # gaar @ fw 7 g
w7 daz Qe # At ¥ 1@ § Sfa T
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[ =t fefer fiog ]

TR SR F a1 ¥ 7g sIwr
wtaT } f5 a7 a3 9 & aracg W
2 q1@ A AT @ S faewr fw
g RRAT FW A FT qIgAr |
AT HFTA T 1934 & |qTH § w7 AT
IR 7 WT FTH! T hFa{y gy it § 1
et ot T A & qrEa 20 TR
a7 at fdy Y qra & 2531 30 F
89 | 99 qg SO ors S ff q9
wa Exfrra Tearaie agq Saver Al
T § | & &9 a1 *T § fF a@
99 FFRAT & AIREART I, ITHT
THFEAA FI HIT TFAGIAT FE HYC ITHT
wimr #9fgdt 1 agid | T g
W AT & AT Sl F prdn
W afewrdns ¥ fau go A
O AR AR wiww AAfedr ady
WA @ Al & fag ag oF a9
WX qHEAT g1 AT FGIF I g
F FTHr T fRamt s @i fR g
W@ AT |

TT AR § TF Y9 FHWT 147 97 |
IHF q F gAR qET & fea &
A § g wraAT g Tt § f ag ardr a
AT MY KA gET FY A9 F A
ST AR § | § Argar g B HaY ARy
¥ a7 &7 a6 #2 f6 agi § w1 9
U7 GF A gy Sy | s
oF WY Y faer gt & gerd v Qv awan
§ g

SITEE FHIW JATAT T | AT
o e smw #3927 ¥ faay fr
gfa 93X gw agt agara § § 6
FTHTT #Y 97 @ § 99 A 57 gmE &
R # #7r ¢ i framl Ay @ Ay
e yadfen smw ¥ anfeg
AFFT IX AT qF FATY FHI 7 T
AT & 1 9w dear & TGy o 3w
oy gw A fomr A /W & I
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AT W & I9 WA q€qT F gaMET
Taifer gw & YEATE A AE F
TE AT | A FAT [ T E
St FHwE & 3w feaml w1 A
sfafafa st g 1 MO a7 aw & 5
FHwE d uF e feqe & #%
Sar fr wgard & oAt § a8 &g faan
& % g9 & ag 13 781 g, €3 e
IN F FT | AT FgAT ¢ R oaw
fram &1 a@ AT g argE SIET
B qFT AT § | A g IAT AT
¢ f& 2fF gu 1 wgz ar w1 faer
2, mex amet w1 faema ¥ faq i
TT T FTLEE Tl F1, 6 g fgarar
2 zafaw zx feamT &1 & J@) F491 )
A & agi UF A9 FT GG OAT FT AT
e § fs oo awg a0 wed |
oAt frama faely @ @ ga« @var 91
fF worgr T 7 A= § AfF g
T A A F AR G 7 arfaq 77
fear f woge & At wfig feam o
AT FT AR § AT IW F T
HigaaT =g Tt ¥ WY ag arfaq
7% fear fear fF fegm WY WEeqaa
FT gFY § | o frael A o9 F
v FEY &7 @ fraw AT A S
ary &, 3% gw & sfagr rAaer F AR
ag WY @ ¥ A FTAd wA AT AL
UF g8 GUHTL AT O eqfA w4
TafAe oq WY @wg & ag AvET 9
7 framEl & fea w71 & fau afex
FZw I | feamt @ WY, @,
Aot wifx #t aqfaa qgraar faer arfe
3% wfuw gw ImA § faqwed dar
Al

oS 7T fFET F ST IIA T
gatfaa I gafao 4t 37 § A S9S
firat &Y 7@ for ST v § o oo f-
At F 219 A gATT ALY §, I AT
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W & I A AT & | qF v @
FATR 7Y @Ry wealT = gAgeEw 79 W1
faqy &7 & g &7 | A foew qaw@
arel F gw 7 w1t g fafwed o
uR fee gq fawmr & aEe IR @ g |
e gfF m ¥ g@ fawmr v oA
grgreT § afad gw s v & fF
7T 9 S § qifaa 41 & araa
¥ oo it & gafaa § 7 sawr
SYeaTeA IHT I ¥ A9 W A
Y I qFET A9y & )

*ft § VAT (TEIT) : SAEAE
wET, A gW AW A F WK @I
HIET 9T q29 L @ § AR 7@ F
wE Tat ¢ fe gar qw ' @ gwer
T WATAF § | A qgar w1 sqv Qv
Tr # ) g ¥ IRaR W A
TH I19 *7 Areanaq fgar f gura 2w
qu F grarg § wren-fasit & s,
R ddg IE & qIg A TR A/
TeF F A ¢, I TG &) ATATF § |

ud otz § fr frew fet amr wdt
J WIS F WA 9T 4T & A g FW
weiwr X fear et F awwar g fF
WX 4% T XM FI @I AT FT
FATATA AL F A6q §, A S F TG
AMFrrg A Fagaurag ¥
gewr ¥ € 9 39 f1 Ff wfasr
g  f ag wie-dea ¥ 43 | 7T
"¢y 7 § % ag 39 3w A @ gAEr
) g A § faega ®7 gu €

qw ¥ wgard 7 o feafa §, A€
gER AA Y § § faz A wgard
¥ qgr qr fF o ¥ oF Ty fEar
971 famar & W) o T fear AR
ot faerar & 1 ag AT e §, oG
I WX WX gF wiT 9T ey §
TR oA W@ ¥ @F g §
AT ST T, TF T AT X

&< AIAT | W A A Y G
457 (al) LSD—3.
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Wt THE™ s (S5 - afaE
¥ arg W e &

off aC qTRT : W Helt wEIAA
F1 qEF & GO W AT FT I AT
wifgg f& fermmea & dFT FAEAQ
TF R Yo § 1 gloqaedr Wra,
39 ¥ faq fyae a7 2 | g@m@
Wi g9 F JA0 & fF g9 Ay AET A
feqm T WTMT qg w@TE 1 1962 ¥
3.64 fafwaq z=a, 1963 ¥ 4.56
fafoas =7 o 1964 % 6. 27 fafaaw
T HATT qET F AaIET TAT I
1962 T I ¥ 1964 ¥ g7 W
qEOIT  GIAT HATH AL Y HATAT 997
21 ¥ fdz s wgan f fF xw 2w
1 AQT FTAT A HIAT T FET-FIT FT
TR F1 35 G4 § 1 gq daraw @
FAST T g g W@ § | 39 # fysaAr
FAC 400 FAOT TIX 7 97 T I I
T q9C FTHT 500 FAT TI7 ¥ FqTRT
w1 & | AfFT a9 AT g FA R
T A A FY grAg a8 & & awa
HIFHE F A 1963-64 F Ty HY
dzra 1960-61 F HFEAY H 1.6
fafqas =@ % gé—1960-61 &
81 fafaas e wAror dar go T, S s
1963-64 ¥ 79. 4 fafggw =@ &
gem |

oq Jat wERT ¥ wwmr § W
F 9T I SATST HATSH g AT § |
W faafayr & g8 &4 FWr 77T
TITAT F JET FT FgET 1K A& §
fir fofl G Seq A g S A wE
R/ T I9E g AT Y AR FE A
w1 f% wgqT 7IAd) gaTHT @, T
g S9g w1+ & guaar g fe R
HEITT F FAT ¥ WIS FET WY §B QN
ot W g
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[ &% i)

FER R AR IgA RN N A&
% oy 7% § 97 1 W@y ¥ wew
tnifrvmEidafa i @y @
@A W@ | TER AHGH F wqE
TATRA § FAQ, 1965 ¥ A H1 WA
89. 20 &Y qX-faew, w9 # 78. 13
W 9T fEee Wi A & @ qwETy
% 86.50 WY yt-fmaer 91 | qg A
QFAT ATEH @ | AT F STl
RY AT IE A WY wET TrewT fAeET &

FER a@ i giwdy §, Afwea
A fFary ? AT e g, v
5 39 & g X W ¥ Ffy-
AT B GERA § qrAvEHT A&
AT N qAIF F7 @ AT
*idw WK F gEg F qg IO
wt Y, faaa fag dwet safeai fasrg
e, f5 2w ¥ yfv-gex Y | w7 aw
R & il Ay aret F Ag) faenfy,
T % A FY dErEAT A @ W
foid & wgr maT @ 5 AR F qT@
wfa-gur #Y fawr # a8 o Taw oA
™ o qger FEw § wifal @
arEr | 38 A g 7 A% fear g,
#fer itz & ey & a0

A & WIAA { ;A TS
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W & A% @R A Thay Y
srqeqr A, M & W gy A wg-
T & | I R_w ¥ W ey
N 7€ g R a8 THAE WRTRIT H7
T™IT § | WX A §F A AT A6,
T & qar wwar § i ard et
A TR F AW g T T} oy
¢, AT & mEew AV B qary w< faan
¢ AR FOT T foegm & Ifd F9m
§ v ¥ agg o yAw A 2

& o &1 AW B GEATE &
fadga, A3fqewr, N fad 1 aw
fram g g, fm s g fs
fegeam & qfr-gu at ge, afew &
@A {21 & 6 S aret Y T Ay
faet, afew 3 Y awg aw@ & wrE
arel # war fom mar @ wrer WY
WA FT T AET I S & QI @,
A g I F wifaw & W A &
TN FW E | W Fada 9 F WA
gzer § qfw-gue 71 fos fem o @
a9 g g 5 @ qfe-gad F arw
AR AT Fr @ A et 0w
Tft FT ATy ST B FHE &
Exft, aY GETaTe SqTET P WX @ W
W FQA | T TOT A F I QR
QI T F TFS @ 9, AfeT an
| #Y dgEe w7 faar @ § 1wy
gF A g FFm H 85. 8
sfqwa sl & gra ¥ o 27. 4 wfaww
IMA § O ay A & qre faegw
A T & | T THEC GEH T
fex @ qfe-guerd ¥ SR Al A
faegw amw a4t g & 1 afew feafs
wpEfEfFai ¥ ar A g,
I & ¥ O o 13 §, 37 A ST
T9el § TAFT AT QAT § Ig@T FT
fear mar @ 1 ¥ W@ qgfR-gmT & afiR
g
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/E A M § AT F7 A
T[T FY A G | QAT I H A G
) & @d i gfmadt €1 ¥ Qe
¥ favare waar § W awwar § fF
TR Q\oFTag faeE & 3w a8
O FFAT § | T TGT AV AT FAAT
2, 98 @ ABET-TIEAT  TAT § WK
I|Y T, fawrs, @ v faaw A
@& gl # gfg 45 S &
awadl #1 gear ¥ feaer suen gfe A
g agaf@E & 133 a9 e fa@
XY T TR ¥ QT ST GFATE °

“The Directorate of Exten-
sion provided the essential link
for communicating the results of
research to the extension workers
at the ground level and the far-
mers through its 5 technical units,
namely Extension Training Unit,
Farm Advisory Unit, Agricultural
Implements Unit, Farm Informa-
tion Unit and the Package Pro-
gramme Unit."”

7, 1964 IF 63,387 UTH-¥A® WX
7,076 gra-fasrd T rE § AR IR
qe T 7,840 fadwr daw awd Wit
731 AR TR A AT Ao W &
a1y feft o wTE F e, Am )
R g wweX fadd 1 R
gor arY fr & #ar s F § A g
e getwex ¥, s “dmwamq”
getwe g, A€ “pff-amen” fedws B,
1€ T FORRT ¥ | 9AT AE, By Y
AFAC FHR A WFC & 1 AT oy
R geF & 9@ § A w0 g
I E @Y

T g ot AWy ¥ fr oF Ao o
Mo ¥ FY F1wg Yo Fo Wrao A
PRIF s’ FATEany
w1 fgama e & f wiw X it feay
g, 03 fraa § i ma fray & wfx

VAISAKHA 17, 1887 (SAKA)

of Food and
Agriculture
O g Y 9 a9 § i ¥ A
NFfeaRd A g TN F
W CiaFeaT £ waf qoa @ aq
¥ T N 1 Qo o Wlo, do G0
oto, ww ¥fawT, v Jaw, %O
werfE qat @Y faeaar wwAT agr "R
JAT F TWT § | 9% 99 GHAT  HIGA
ewa & faal ¥ F17 § a3 & fag
JAT FT T § | T AT F e
qT ¥qF A FE T 97 “qemy, Difen
o gamw’ 1 faT WY A T
ary gfrar W A T et § A
TREfRR g, WITF s A gD
TE EFIT | T HiHE AR XA AT
g T W F I A A §
T H AIN FAFNT ITH FIC ¥
w6 a1 FH W 9T FRAATgEE ™
T & & 1 W WEA B =
ATAAT | AW FY A T GHLAT FT AW
Y ot g T F 9IET | 3w A qw
I FT A X Q1 adwT AR
W W gEE § ) R A
g 8, FE srAwrd Ay &

Wi R T AT AT § ! qEN
W9 4T T AT § 7 9N ¥AE
qamay g, av Afqwr awmd §, ot qrem
fawmr swmar @, gER 9w fawmg
Tt g, o fawwr @@y g, ey
fawmr awmaT } \ g@ ag ¥ I afy
I9 FHRAT ¢ | WEY AT X FIOASR
0N AN T § ITR AW qU X )
fFar ®Y @i @ 5 SR o foawy,
afer art swe faerar a8 & 1
ot g€ & v ot A 41 qgedw
g & T ¥ OF g7 T Ay
fawaar @ | Yamal ¥ HuA w9A e
& FU, AT A F& WYX AR
W ¥ zgede swar a2 & 0 & wf
W g ®1 foars waq fora) #Y s
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[t &< rega)
¥ FHAT E | WY A FALY | gt A
ZEA AR gq Tl T A e
73t ¥ 1 fawfar A qam@ § =51 W
It w faar T g ) ot O e
N I, ag @ Tagnm g o< fwar
wr g wdy wifed £ s faam
T IET FL |

wor 79 o ag & fawmr aem §,
a avqeT fawmr a@mar smar @, Y
Y o & fag fawer qemar amar g,
ey feqrddiz AT ST & 1 ST AW
W@ fErd fawwr #71 s §, A
¥ oY 99 T AR I [ | qG W
HTY T AT FTT A g g & faar
g | wefadl & fag ag qome §
Afe agi oF WY woelr Y § ar o
W @RI AT Y Ay
M ¥AT &7 @ § | AT N qAE
A g1 W ogag ¥ oy dar g ?
g9 a1 fwfaa foy oy & & agt wwy
g 0 faerd | § W M HEET )
W Ry § few oF T Y gy
T QY & 1 St e § A aae gl
g & o w9 aqar g e
it # qF g Wit i A A g S
IO F wEF gy, fomw  ==wmg
FGT AT G | A AW F THA A,
I QX @Y & SN [, agi F agurai A
woqT HT faar & | @ & 99 w9
T T € 3 ol A, o At
& T AR Y IS HET F T AR
NAIDTT | WoT g FwE
wfa ot =< & fag gt @ 1 ooy and
o, foraet 48 off § a7 @wra & 7§
R 9% M AT T § W) A aqR
w oW ..

st s fay fagreft : off, woslt
wife & ag g T &
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ot @es qoIg ¢ AN woEr e
o fear § fF aqrane awm gom R, 9Ed
wodr oF Wt agY §

WR 79 g § fF qomer qw o
oW Y {IER 73 A ag fawrer feqrdde
oY ST & T W@ § AR g R
ft v fod § X 35 7 v
TR A IIsfar g & a
A o ¥ v el T 3
fead @ atsE i «
gx # faor +X F 9w e a@ B
WY FLETET ATE AT ag &Y a9 ¥ W qu
L g SRS R R IE R ri
for ¥ A AT §, waw Fak ey a
W agi g | e arws aE g
W or faae & ww oA g §
et Y T sqTeaT @, TaE & o w6y
waEar g

A8 gz femrdde ¥ sTadFe aga
faer 1 &7 g1 fF mTa w1 & e a4
R § §65d AW 99 @1, A1 IR F
& £1§ Qo 7 Fa g, § O 39
fes wHE @@ § W O AM-
TRfew wHE qATAT §, FB W FLT
g Wk & N faswrerr g, d1eam § 7
o a7 wafag fF 78 st § fF g
fram & 7 2z 91X | ¥F AR TN
W FB AN IR aT @I & |
7g A I A A afwdr ¥ ag I
afed 1

qror wwcg faard A7 § Wi ag W
RTEAR sfaiwa Y 78 | ww [ fF
i w1 o AN &, fade &1 I Ay
§ R F A AWIT g, IAF W@
& oy faer grY &, 18 S @Y
O A & T, ATEAT S | A
o Y § |\ @ F ara e F fAg
i o A g 1 e afefew qT &
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wafe gfar gaft & & a@rg wwr @
R, T AT ¥ 1T G R, W A
¥ 77 77 € fF ga ooa /9 F o
QAT ¢ § FARTT T HIAT FTH AW |
¥ a8 & I feq i § fawn oy
fag graT A g@ AT N WO B
g e & gowa & s A
A AT FA 9T G FET S0
"ar g | a8 s § w5 o o9 few
AN A Y qTF AR AR AE
a7 for@n st &Y FAT AG) SATRAT
2 ¥ ww ww & fmy wfieem
T T @Y v

o1 g W /@ fF et F ofiwe-
I WIT TG fret & 0w\ AR
et mr s M Ao S S@r § 7
TaF F1 qg ¢ f o gEwr /Y @
g8 A faeet @ agy Augdy s
o fasret & 1 92w muEn 7 = A=l
%1 1 oo a1 R gaaT R sk
qrE g | =T yd T SRy & fae 7
I woAr Foad % foam @ fF gt
o WY qwg A% ¥ QuEr wegd
freet @ 1 WY W 3G fF aeg A 4
¥ w7 & fog 9 w7
fawr awar § 1

ATE] @y 9X W da @
gaT &, 59 ¥ faag 2 & go a9
T & 1 e wfioma & somg AT
gamE g ¢ fF 78X w9 I, egadw
swifyw ¥ wios et = & | feam
® 9y Ngw F fag whia §

& tfemm  dfisemw o
Erege faeefy A aArgon § 1 @ A&
T &, @R WY w9 G | TEH N
wF gl & fag o g wry fea
T 14 wE, 1962 Y fa@H ey T T
wr f§ Y degue da §, o e
W HTH FIT §, THHT GO WY AGAR

VAISAKHA 7, 1887 (SAKA)

of Food and
Agriculture
e S | IuF aIg uF gEaT gAnAT
frwrer foom w5 &@ & & 9 ARA
g ST crweqe w1 famm amdem
ARGl & 7@ @ Jaw, w1f 9§
a8 a9 An) el 1 A awmw § Ay
st fF g@ fawr 3 Qe gaweTan
i I fear

s feqredz # aww ¥ st
TR N & fag o agde fad o
£ | 9T W & At FmEfer @
FFIT ¥ ATEHG WY F AZT TT U E |
7 gz i fafgar foy o aver walt w11
afear faor & @ 7 Fmwfza @R
fasr & I ¥ a9 T ¥ foar 91 @@
¢, L dEeT & A9 AT &, AEHa-
ey & Sert @t @ 1 agl GaT S
QR E 7 3o gw & ¥ = @
e g gt §, Arehe & qg fAear
2 & argan g fF 9w av it ak fe
Sl

wfar & foas ewr wtw
A T § TR AT T FX, W
1§ sec 4G € | s maw @
qrere fawmr, Svgr fawmn, g fawm,
aeet fawnr, a9 faamr afes a1 @
t A o s gAwee & fa W
T w¢ | g AW § guETE vl
HTT AT §hat G AT 1N TR BT THIT
| fram i e W A g Y
a1y | @R IR HTT FY AT Ak |
oy 39 5 &g & WY fra fasmae
TN | T FT oF dur R ATHC
3T ¥ < a1 fad 50-80 whwa
Qe & *%¢ foaer fegr mar qu, w49
wil  guN Aus faem fogr smar €
W a® % W g 91 ) 09
g % | STEr ¥ sy Wi fawE A
waeqr < | fawst  gawr & 1 aW
A € FTREY O awar )
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qaq § A0 & fadga Ar
wigan g 6 & el Y s A wfawre
AN W TR aY @Y T oA ATy
IATE e WIE agd WIS gh
oft 39 fam wely aiga A g® F@man ar
femran a2 ai oy &1 & s oY
e § i rgt ot ko g 8, 7wt v
¥ gifes e AN ww w9 F aw
g @ w1 wnE f Ay 0 gu) 92w
W& A9 G | g7 A A\ AT T Y
i ot @ JfFw suwy faer aae
57,000 29 | T @ ¥ WA ¥
I AW w2 FF 7w #y 4 Afww
F99 T4 g1 oA faqr @ | W Aw@
q q AN @ W qE

T e # foaet g@E § e
HAaQ FHT A FAIAE ) Q7
I FET FL W@ & | foaqq widg &
¥ 7an €, foqw v €, Foaw a8 & §
3 99 39 ToN ¥ FF FW ¢ | HIAAG
O & 23 FAE 9 FROU Y IFE W
9| o9 AW X % fat oy aonfaw
qTEHY FT FEI WY TN KT T wedr gEA
T IF
Shri P. R, Patel (Patan): Mr. De-
puty-Speaker, Sir, I support the De-
mands for Grants relating to the
Ministry of Food andq Agriculture and

1 congratulate the Minister in-charge
of Food and Agriculture. ...

An hon. Member: He is not here.

The Deputy Minister in the Minis-
try of Food and Agriculture (Shrt
D. R. Chavan): It will be conveyed
to him.

Shri P. R. Patel: Whether it may
be due to him or due to the climatic
conditions that this time there has
been more crop. He is a youngman,
an intelligent man, a hard-working
person but he lacks in one thing and
that is he lacks touch with the far-
mers’ community. ...
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Shri K. C. Sharma (Sardhana): He
is a farmer himself,

Shri Patel: Excuse me. He is &
farmer, no doubt; he is coming from
the farmers’ family but that does not
mean that he is in touch with the
difficulties of the farmers. I wish
that he may try to understand the
mind of the agriculturists.

I saw some leaflets distributed and
the plan before the Government is to
establish agro-industries. It is a
nice thing. But if the water is in
the well then only it will come to the
field. If there 1s agriculture then
there will be agro-industries. So, the
firt important thing is to increase
agricultural production. So, our at-
tention for the time being should be
towards these basic things.

I would now refer to the position
in some of the countries which are
trying to increase agricultura]l pro-
duction. First I shall take Russia,
and I would refer to the “peech made
by Mr. Brezhnev very recently. This
is what he has said:

“We must reconsider our atti-
tude in relation to cereal crops.
We must in every way encourage
production of buckwheat, millet
and also ricee A good purchas-
ing price may be one such stimu-
lus.”.

I hope that our Government will un-
derstand this. Then he says:

“The draft resolutions which will
be distributeq among you, com-
rades, suggest, beginning with
this year, payment of 300 roubles
for a ton of buckwheat instead of
200 roubles, 110 roubles for a ton
of the best varieties of millet
instead of 80 roubles and the rais-
ing of the purchasing price for
rice from 220 roubles to 300 rou-
bles.

The importance of maintaining a
proper price policy for agricul-
tural products is convincingly
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proved by our experience in in-
creasing output of cotton and
sugar-beet. Many comrades here
will remember that in 1949 pric-
es for raw cotton were substan-
tially raised, and that this led to
a rapid increase in ifg pro@uetion.
Then, between 1958 and 1962,
bonuses and exchange sales of
grain and other goods to the cot-
ton-growing collective farms,
were abolished. As a result,
yields and grosg output of cotton
declined.”.

‘So, Russia now accepts that stimulus
should be given to the agriculturist,
and the price stimulus is the best
stimulus,

Shri D. R. Chavan: That is what is
‘being done here.

Shri P. R. Patel: That is not being
done here. I shall now read out a
few more lines from Mr, Brezhnev’s
speech. He says:

“Their procurement quota; will
be much jower. Moreover, prices
for grain purchased from collec-
tive farms and state farms in
these areas will be increased
from 50 to 100 per cent against
those valid today.”.

_Then, targets are fixed for the farms.
and when certain farms achieve more
than the target, impetus is given to
them further. That is the new policy
in Russia. Then Mr. Brezhnev says:

“To stimulate the sale by col-
lective farms and state farms of
agricultural produce over and
above their targets it is propos-
ed to establish a 50 per cent in-
crease over the basic purchasing
price for wheat and rye.”.

So, in Russia, they have come to
the conclusion that the best way to
increase production i: to give more
price to the farmer. Very recently.
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they have increased the price by
nearly 100 per cent. At the same

time, they have also done one thing
more. Because of the price policy,
the collective farms had been very
much indebted. You must have read
in the issue of 2Ist April 1965, of
the Times of India that all the debts
of the collective farm: have been
cancellfed by the Soviet Government
and they are today free from all
debts. But here in our country, be-
cause of the price policy the farmers
are indebted. Whereas in Russia,
they have wiped off the debts of the
collective farms here I do not know
what will happen. What I am trying
to point out is this that even a com-
munist country like Russia has adopt-
ed a policy of giving stimulus to the
farmer by increasing the prices,

Then_ I shall refer tc what is done
in Japan. In this connection, I would
like to refer to an article published
in the Yojana of November, 8 1964.
This is what the article ays:

“The prices are set by a Price
Committee composed of members
of Parliament, representatives of
consumers, and producers and peo-
ple of professiona) standing.”.

But here in our country, the Agricul-
tural Prices Commission is composed
of men of professional standing only,
and Members of Parliament have no
place in this Commission.

Shri Subodh Hansda (Jhargram):
They are jack of all trades. ™

Shri P. R. Patel: The representa-
tives, of the consumers also have no
place. The representatives of the
producers alio have no place in this
commission in our country.

Shri D. 8. Patil (Yeotmal): Every-
one is a consumer,

Shri P, R. Patel: So I would sug-
gest that we should Jearn something
from Japan in this regard.
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In Japan, the rice is collected by

Government through Government
agencies. We are alzo trying to do
the same thing. Even though in
Japan rice is collected through Gov-
ernment agencies, yel there is black-
marketing there, and 38 per cent of
it goes to the blackmarket. So, the
mentality is the same everywhere,
and it is, therefore, not fair to abuse
our own people and praise other peo-
ple as if they were gods.

Then, the article goes on to point
out.

“The sale price of rice is lower
than the purchase price, and this
has reduced the dependence on
black market.”,

In Japan, the sale price is lower
than the purchase price. Govern-
ment pay more while purchasing and
they sell to the consumer at a lower
price, and in this transaction they
incur zome loss. In the case of wheat,
the purchase price per tonne in 1958
was 102 dollars, whereas the sale
price was 95 dollars; in the case of
barley (common), the purchase price
was 94 dollars, while the sale price
was 89 dollars, and ir. the case of
barley (naked), it was 106 dollars
by way of purchase price, while the
sale price was 93 dollars per tonne.
The Japanese Government were pur-
chasing at a higher price and selling
at a Jower price, just in order to in-
crease the production. The article
further says:

“The prices of wheat and bar-
ley are set bv a parity formula,
the purpose being to compensate
farmers for rise in prices of goods
which they buy generally.”,

So, if the prices of the goods or com-
modities that the farmers require go
up. then they are paid more for their
production. In thiz process, the Japa-
nese exchemner loses abont 0000 mil-
lHon yen. This is the loss that they
fncur in buying foodgrains at higher
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prices and selling them at lower pri-
ces, including administrative charges.
There iz one thing more. That is not
followed here. In fact, we are doing
something contrary to that here.
There, they import foodgrains from
outside, and the imported foodgrain
is sold by Governmeni through Gov-
ernment agencies, but profit is made
out of it. In our country, the posi-
tion is just the reverse. Here, we
import foodgrains ang ‘subsides those
foodgraing and not our food-
grains. In Japan, it iz the indigenous
foodgrains which are subsidised and
the imported foodgrains are sold at
higher prices and profit is made out
of that. That is the way to encourage
agriculture, that is, local or indige-
nous agriculture,

Dr. M. S. Aney: The consumer is
punished for the sake of the agricul-
turist.

Shri P. R. Patel: Here, what do we
do in our country? We subsidise the
imported foodgrains and incur loss to
the tune of crores of rupees and there-
by encourage the farmers of foreign
countries. That 1is the difference
between Japan and our country. I
hope Government will consider this
point.

Then, 1 shall refer to what happens
in Britain and what is done there to
encourage agriculture. In  Britain
also—I am reading from a report
published by the British Government,
Agriculture in Britain, (p. 19):

“Agricultural Ministers review
the economic conditions and pros-
pect: of the industry. Between
annual reviews, a speclal review
may be held if the Ministers con-
sider it warranted, but this has
seldom been necessary. In hold-
Ing reviews, the Minister: are re-
quired to consult with remresenta-
tives of agricultural producers—
in practice, the three farmers’
uniong in the Uniteg Kingdom”.
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Even in Britain representatives of
the three farmers’ unions are con-
sulted. But here our Government
feel shy of consulting representativ-
es of our farmers. They only appoint
experts to look into this matter.

Now I will refer to page 24 of this
booklet, Table 7. It shows that an-
nual subsidies are given to the far-
mers from the exchequer. In 1962-
63, this amounted to £ 321 million.
For cereals, (wheat and rye) in
1961-62, the subsidy was £ 22 million;
in 1962-63; £ 16.3 miilion,

An hon. Member: UK is not an
agricultural country,

Shri P. R. Patel: You find that
these subsidies are given there. For
fertiliser also, subsidies are given. I
would refer to Arye Swapatre of
March 20, 1965 where it says that
in Britain, the cost of a particular
fertiliser is f. 32.5s. per ton; after
the Ministry grant of [. 11 125 10d.
per ton the cost to the farmer comes
down to f. 20.125.2d. per ton. So
there fertiliser is given at a low rate.
But here, because our Sindri factory
may not lose, the burden is borne My
the agriculturists. There is an in-

crease in the price of fertiliser. That
is the policy followed.
Shri Subodh Hansda: What is the

price charged here?

Shri P. R. Patel: Here naturally
for the imported fertiliser i3 cheaper
the price paid by Government is less.
But the pool price is more, so that
the loss to the Sindri factory is
minimised.

So I submit that the Government
should look into these things and try
to help agriculturists one way or the
other. In the USA also prices are
ixed by Government in consultation
with representatives of farmers’
unions. In those countriess UK and
US, the farmers are in a minority,
somewhere about 8 per cent and 11-12
per cent; here they are about 70 per
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cent. That being so, is it not the primary
duty of Government to consult repre-
sentatives of farmers organisations in
fixing the prices and giving facilities-
to agriculturists - fo increasing pro-
duction?
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What do we do here? Take crude
oil used for well irrigation to run oil
engines. In the last five years the
price has doubled. So it should be
subsidised. Here an hon. Member
was saying that electricity should be-
given cheap. But in Gujarat we pay
8 annas per unit for agriculture, The
price of crude is much high. Some-
thing must be done. The Agriculture
Minister is thinking of giving some
subsidy on the use of crude in agri-
culture, but the Finance Minister says
he has some difficulties. If their diffi-
culties are there, what about the diffi-
culties of the agriculturists? You.
want to have more production from
them, but you do not want to subsi-
dise their operations,

Then take the question of tractors.
We are importing them. We have al-
ready here, 40,000 out of which 20,000
are on sick leave because of want of
spare parts. If 20,000 tractors are ]y-
ing idle what is the sense in import-
ing new tractors. Why not import
spare parts?

Then we are spending a lot on the:
Indian Council of Agricultural Re.
search. Those researches are done,
but there is a big gap between re-
search and its application in the fleld.
The research results do not reach the
farmers, do not go to the farm. So
what is the sense in spending money
on that, if it is not to go to the farm?
We want technology and science in
agriculture. The agriculturists must
be scientists knowing something of
agricultural science and technology.
But who can know those things, un-
less they are educated? Let us do
something to attract educated persons
to the farm. But even here, educated
persons who have qua'ified from agri-
cultural colleges, graduates and double
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-graduates, prefer service to the farm.
That is the misfortune of agriculture
in this country.

Mr, Deputy-Speaker: Hon. Mem-
bers may now move the cut motions
to Demands for Grants relating to the
Ministry of Food and  Agriculture,
subject to their being otherwise ad-
‘missible.

Shri Narendra Singh Mahida: I beg
to move:

(i) “That the demanl under
the head ‘Ministry of Food and
Agriculture’ be reduceq by Rs.
100.”

[Need to streamline the working of
the Agriculture Department.(6))

(ii) “That the demand under
the head ‘Ministry of Food and
Agriculture’ be reduceq by Rs.
100.”

[Need for more fertilisers, improvzd
seeds, water facilities and pestici-
des. (7) ]

(iii) That the d:mand  under
the head ‘Ministry of Food and
Agriculture’ he reduceq by Rs.
100.”

[Need for coherent and well
understood policies in  regard to
prices and stockpiling.(3))

(iv) “That the demand under
the head ‘Ministry of Food and
Agriculture’ be reduced by Rs.
100.” 5

[Failure of the land policy. (9))

Shri Warlor (Trichur):
move:

(i) “That the demand under
the head ‘Ministry of Food and
Apgriculture’ be reduced by Rs.
100.”

1 beg to

{Need for proper measures for ensur.
ing reasonable prices of pepper and
other spices crops at the time of
collection of produce. (10)]

(ii) *That the demand under
. the head ‘Ministry of Food and
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Agriculture’ be reduceq by Rs.
100."

[Need for introducing statutory ra-
tioning in Kerala State. (11)]

(iii) That the demand under
the head ‘Ministry of Food and
Agriculture’ be reduced by Rs.
lm.”

[Need to raise the quota of rationed
articles in Kerala State. (12)]

(iv) “That the demand under
the head ‘Ministry of Food and
Agriculture’ be reduceq by Rs.
100.”

[Need to lower the price of rationed
rice in Kerala State. (13) ]

(v) “That the ‘lemand under
the head ‘Ministry of Food and
Agriculture’ be reduceq by Rs.
100.”

[Need to keep sufficient buffer stock
in Kerala State before the monsoon
starts. (14)]

-

(vi) ‘That the demand under
the head ‘Ministry of Food and
Agriculture’ be reduced by Rs.
100.”

{Need to provide standard mecals in
all important towns and indusirrial
centres. (15)]

(vii) “That the demand under
the head ‘Ministry of Food and
Agriculture’ be reduced by Rs.
100.” i

[Need to raise the guota of ration of
rice in the coastal areas of Kerala
State. (16).]

(viii) “That the demand under
the head ‘Ministry of Food and
Agriculture’ be reduced by Rs.
100.”

[Need to establish o deep sea-fisking
training centre in Kerala  State.
an)

(ix) “That the demandq under
the head ‘Ministry of Fooq and
Agriculture’ be reduceq by Rs.
100.”
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[Need to retain and operate all Gov-
ernment depots of foodgrains exis-
ting at present by the Foodgrains
Corporation. (18)]

™ (x) “That the demands under
the head Ministry of Food and
Agriculture be reduced by Rs.
100.”

[Need to retain the services of loading
and unloading workers in the Cen-
tral Government foodgraing depots
by the Foodgrains  Corpora-
tion. (19) 1.

(xi) ‘That the demand under
the head ‘Ministry of Food and
Agriculture’ be reduced by Rs.
100*

[Need to fix economic price rates for
agricultural commodities. (20)]

(xii) “That the demand under
the head ‘Ministry of Fooqd and
Agriculture’ be reduceq by Rs.
100.”

[Need to introduce
programmes. (21)]

more package

(xiii) “That the demanq under
the head ‘Ministry of Fooq and

Agriculture’ be reduceq by Rs.
100.”

[Need to introduce crop insurance
scheme for foodgrains, (22)]

(xiv) “That the demand under
the head ‘Ministry of Food and
Agriculture’ be reducedq by Rs.
100.”

[Need to establish ice plants in the
major fishing villages on the coast
line in Kerala State. (23)]

(xv) “That the demand under
the head ‘Ministry of Fooq and
Agriculture’ be reducedq by Rs.
100.*

[Need to review the progress made
{8 mechanising fishing boals in
Kerala State. (24)]

(xvi) “That the demand under
the head ‘Ministry of Fooq and

Agriculture’ be reducedq by Rs.
100.”
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|Need for lending of boats and nets
to fishermen in Kerala State. (25)]

(xvii) “That the demand under
the head ‘Ministry of Fooq and
Agriculture’ be reduced by Rs.
100.”

[Need to develop ashing harbours
and for establishing new harbours
in Kerala State. (26)]

(xviii) “That the demand under
the head ‘Ministry of Fooq and
Agriculture’ be reducedq by Rs.
100.”

[Need to make salt available to fisher-
men at concessional rates in Kerala
State. (27) ]

(xix) “That the demand under
the head ‘Ministry of Food and
Agriculture’ be reducedq by Rs.
100."

[Need to establish cold storage facili-
ties for storing fish in Kerala State.
(28)]

(xx)“That the demand under
the head ‘Minisitry of Food and
Agriculture’ be reduced by Rs.
100.”
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[Need to introduce frigidaire arrange-
ments in railways and road trans-
ports to carry agricultural produces,
fish, meat and dairy products in
Kerala State. (29)]

(xxi) “That the demand under
the head ‘Ministry of Food and
Agriculture’ be reduced by Rs.
100.”

[Need to stop the collection of sur-
charge on the sale of rice in the
ration shops in Kerala State. (36)]

(xxii) ‘That the demand under
the head ‘Ministry of Food and
Agriculture’ be reduced by Rs.
100.”

[Need to continue the Central Coco-
nut Committee and the Central Are-
canut Comm'ttee. (31)]

(xxiii) ‘That the demand under
the head ‘Ministry of Food and



11439 D.G.—Min.
[Shri Warior)
Agriculture’ be
100.”

reduced by Rs.

[Need to intensify the fight against
large scale destruction of coconut
trees in Kerala State due to pests.

(32)] ;

Shri Koya: I beg to move:

(i) “That the demand under
the head ‘Ministry of Food and
Agriculture’ be reduced by Rs.
100.”

[Need to start industries connected
with fishery in the State of Kerala.
(33) ]

(ii) “That the demand under
the head ‘Ministry of Food and
Agriculture’ be reduced by Rs.
100.” "

{Need to establish Sugar Mills in the
vicinity of Katihar (Bihar). (34)]

(iii) “That the demand under
the head ‘Ministry of Food and
Agriculture’ be reduced by Rs.
100.”

[Need for imparting higher education
in fisheries technology in the sea
fishery area of Kerala. (35)]

Shri Yashpal Singh: I beg to move:

(i) “That the demand wunder
the heag ‘Agriculture’ be reduced
by Rs. 100.”

[Need to reclaim the barren land.

(86)] i

(ii) “That the demand wunder
the head ‘Agriculture’ be reduced
by Rs. 100.”

[Need to withdraw the restrictions
imposed on movement of khandsari.

3N1]

(iii) “That the demand under
the heaq ‘Agriculture’ be reduced

by Rs. 100.”
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INeed to supply small tractors to
farmers at reasonable prices, (38)]

(iv) “That the demand under
the heaq ‘Agriculture’ be reduced
by Rs. 100.”

[Need to sink more tube.wells to im~
prove irrigation. (39)]

(v) “That the demand under
the head ‘Agriculture’ be reduced
by Rs. 100.”

[Need to popularise the use of green
manure and cow dung as fertilisers.
(40)]

(vi) “That the demand under
thé heaq ‘Agriculture’ be reduced
by Rs. 100.”

[Need to fir the minimum price of
sugarcane at Rs. 3 per maund. (41)]

(vii) “That the demand under
the heaq ‘Agriculture’ be reduced
by Rs. 100.”

[Failure to find a suitable colour for
Vanaspati ghee. (42)7]

(viii) “That the demanq under
the heaq ‘Agriculture’ be reduced
by Rs. 100.”

[Need to check the rise in prices of
foodgrains. (43)]

(ix) “That the demand under
the head ‘Agriculture’ be reduced
by Rs. 100.”

[Irregularities in the distribution of
imported foodgrains, particularly
the non-supply of wheat to Uttar
Pradesh according to commitment.

(44) ]

(x) “That the demand under
~ the heaq ‘Agriculture’ be reduced
fl by Rs. 100.”
[Need to improve the breed of cattle
i and review the work of Gosamvar-
¥ dhan Committee, (45)]
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Shri Narendra Singh Mahida: I beg
{0 move:

(i) “That the demand under
the head ‘Agriculture’ be reduced
by Rs. 100.”

[Need to introduce crop and cattle
insurance scheme for the benefit of
farmers. (46)].

(ii) “That the demand under

the head “Forest” be reduced
by Rs. 100.”
[Need to preserve forest wealth

against ruthless destruction (56)].
Dr. M. S. Aney: I beg to move:

That the demand under the head
‘Other Capital Outlay of Food and
Agriculture’ be reduced by Rs.
100.”

{Carelessness in sending fertilisers
like ammoniym sulphate in rotten
bags, not sending Railway receipts
in time and indifference to com-
plaints by the customers and socie-
ties comcerned. (57)]

-

Shri Sarjoo Pandey: Sir, I move:

(i) ‘“That the demand under
the head ‘Ministry of Fcod and
Agriculture’ be reduced to Re.
l."

{Failure to make the country self-
sufficient in foodgrains. (63)]
(ii) “That the demand under

the head ‘Ministry of Fooq and
Agriculture’ be reduced to  Re.
1*

{Policy in regard to procurement of
foodgrains and prices of foodgrains.
(64)]

(iii) That the demand under
the head ‘Ministry of Food and
Agriculture’ be reduced to Re.

1.*

{Defective land reforms due to which
land is not available to tillers. (635)]
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(iv) “That the demand under
the head ‘Ministry of Food and
Agriculture’ be reduced to Re.
1."

[Failure to distribute wasteland
among agricultural labourers. (66) ]
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(v) “That the demanq under
the head ‘Ministry of Food and
‘Agricultural’ be reduced by Rs.
100.”

[Need to streamline the working of
the Agriculture Department. (67)]

(vi) “That the demand wunder
the head ‘Ministry of Food and
Agriculture’ be reducedq by Rs.
100.”

[Need for more fertilisers, improved
seeds, and water facilities. (68)]

(vii) “That the demand under
the head ‘Agriculture’ be reduced
by Rs. 100.”

[Need to reclaim the barren lard
(69)1]

(viiiy “That the demand under
the head ‘Agriculture’ be reduced
by Rs. 100.”

[Need to supply tractors to farmerve
at reasonable prices (70)]

(ix) “That the demand under
the head ‘Agriculture’ be reduced
by Rs. 100.”

[Need to sink more tubewells in Eas-
tern Uttar Pradesh (71)]

(x) “That the demand wunder
the head ‘Agriculture’ be reduced
by Rs. 100.”

[Need to check the rise in prices of
foodgrains. (72)]

(xi) “That the demand under
the head ‘Agricultural Research’
be reduced by Rs. 100.”

[ITregularities in the distribution of
imported foodgrains particularly
the non-supply of wheat to Uttar
Pradesh according to commitment.

(73)]
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[Shri Sarjoo Pandey]

(xii) “That the demand under
‘1e head ‘Agriculture’ be reduced
by Rs. 100.”

| Failure to check the
locust. (74)1.

(xiil) “That the demand under
the head ‘Agriculture’ be reduced
by Rs. 100.”

onslaught of

[Failure to colourise Vanaspati Ghee
(75)]

(xiv) “That the demand under
the head ‘Agriculture’ be reduced
by Rs. 100.”

[Failure to obtain
(76)]

cheap fertilisers.

(xv) “That the demand under
the head ‘Agriculture’ be reduced
by Rs. 100.”

[Need for intensive cultivation (77)]

(xvi) “That the demang under
the head ‘Agriculture’ be reduced
by Rs. 100.”

{Need for fixation of minimum prices
of tobacco of different wvarieties,
turmeric, chillies and other agricul-
tural produce. (78)]

(xvii) “That the demand under
the head ‘Agriculture’ be reduced
by Rs. 100"

[Futility of sending officers to USA
for training in Agriculture. (79)]

(xviii) “That the demand under
the head ‘Agricultural Research’
be reduced by Rs. 100,”

[Tardy programme of
Research. (80)]

Agricultural

(xix) “That the demand under
the head ‘Agricultural Research’
be reduvced by Rs. 100.”

[Failure to protect plants from pests.
3811

(xx) “That the demand under
the head ‘Agricultura] Research’
be reduced by Rs. 100.”
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[Failure to save paddy from diseases.
(82)]

(xxi) “That the demand under
the head ‘Agriculture’ be reduced
by Rs. 100.”

[Lack of progress in the improvenient
of maize crop. (83)]

(xxii) “That the demand under
the head ‘Agricultural Research’
be reduced to Rs, 100.”

[Failure to control pests destroying
the potatoes crop. (84)]

(xxiii) “That the demanq under
the head ‘Agricultural Research’
be reduced by Rs. 1C).”

[Failure to give such pay scales to
female workers as are equal to those
being given to male workers in
Indian Agricultural Research Ins-
titute. (85)]

(xxiv) “That the demand under
the head ‘Agricultural Research’
be reduced byt Rs. 106.”

[Delay in the appointment of perma.
nent staff. (86)]

(xxv) “That the demand under
the head ‘Animal Husbandry be
reduced by Rs. 100.”

[Failure of animal husbandry sche-
mes. (87)]

(xxvi) ‘That the demnd under
the head ‘Animal Husbandry be
reduced by Rs. 100.”

[Failure to protect cattle from epide-
mics. (88))

(xxvii) “That the demand under
the head ‘Animal Husbandry be
reduced by Rs. 100.”

[Extravagance in the name of (Gosam-
vardhan Council. (89)]

(xxviii) “That the demand
under the head ‘Forest’ be
reduced by Rs. 100.”

[Need to save forest wealth from des~
truction. (90)]
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(xxix) “That the demand under
the head ‘Other Revenue Expen-
diture of the Ministry of Food
Agriculture be reduced by Rs.
100.”

[Failure to produce milk in sufficient
quantity. (81)]

(xxx) “That the demand under
the head ‘Other Revenue Expen-
diture of the Ministry of Food
and Agriculture be reduced by
lw.”

[Irregularities in Delhi Milk Scheme.
(92)]

(xxxi) ““That the demand under
the head Oher Revenue Expendi-
ture of the Ministry of Food and
Agriculture be reduced by Rs.
100.”

[Failure to give encouragement for
production of khandsari. (93)]

(xxxii) “That the demand under
the head ‘Purchase of foodgrains’
be reduced by Rs. 100.”

[Failure to bring the wholesale trade
of foodgrains under the control of
Government. (94)]

Shri Koya: I beg to move:

“That the demand wunder
the head ‘Ministry of Food and
Agriculture’ be reduced by Rs.
100.”

[Failure to impress upon the Railways
to give up the additional freight
charge on fruit. (95)]

Shri Shivamurthi Swami (Kappal):

1 beg to move:

(i) ‘That the demand  under
the heag ‘Ministry of Food and
Agriculture’ be reduced by Rs.
100.”

[Need to allow Kamalpur ryots of
Tungabhadra Project area of Mysore
State to start g Cooperative Suger
Factory. (98)]

(ii) “That the demand under
the heag ‘Ministry of Food and
Agriculture’ be reduced by Rs.
100.”
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[Necessity of at least five more Co-
operative Sugar Factories  under

Tungabhadra Project area. (97)]

(iii) “That the demand under
the head ‘Agriculture’ be reduced
by Rs. 100.”

[Policy of foodgrains movements on
restricted zonal and State area basis
(98)]

(iv) “That the demand under

the heaq ‘Ministry of Food and
Agriculture’ be reduced by Rs.
100.”

[Need for reduction of land revenue
on land where foodgrains are sown
(99)]

(v) “That the demand under
the heaq ‘Ministry of Food and
Agriculture’ be reduced by Rs.
100.”

[Policy regarding issue of licences to
Cooperative Sugar factories by the
Sugar Industry Directorate, (100)]

(vi)“That the demmani under
the heaq ‘Ministry of Food and
Agriculture’ be reduced by Rs.
100.”

[Failure to issue licences to Coopera-
tive Sugar Factories under Tunga-
bhadra Project area of Muysore.
(101)]

(vii) ‘That the demand under
the head ‘Ministry of Food and
Agriculture’ be reduced by Rs
100.”

[Failure to issue licence to Kamalpur
Cooperative Sugar Factory (102)]

(viii) “That the demand under
the head ‘Ministry of Food and
Agriculture’ be reduced by Rs.
100."

[Failure to stop import of foodgrains
even after the end of Third Five
Year Plan. (103)]

(ix) “That the demand under
the head ‘Ministry of Food and
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[Shri Sivamurthi Swami.]

Agriculture’ be reduced by Rs.
100.*

[Failure to increase Sugar production
to meet the local and foreign demnd.
(104)]

Shri Manoharan (Madras South): I
beg to move:

(i) “That the demand under
the heagd ‘Ministry of Food and
Agriculture’ be reduced to Re. 1.”

[Failure to increase sugar production
to meet the local ang foreign de-
mand. (105)]

(ii) “That the demand under
the heag ‘Ministry of Food and
Agriculture’ be reduced to Re. 1.”

[Failure to make the country self-
sufficient in foodgrains. (106)]

(iii) “That the demand under
the head ‘Ministry of ¥ood and
Agriculture’ be reduced by Ks.
100.*

{{Need to check the rise in prices of
of foodgrains. (107)].

(iv) “That the demand under
the head ‘Ministry ot Food end
Agriculture’ be reduced by Rs.
100.”

i{[Failure to colourise Vanaspati Ghee.
(108) 1.

(v) “That the demand under
the head ‘Minisuy of Food and
Agriculture’ be reduced by Rs.
100.”

‘[Failure to protect cattle from epide.
mics. (109)]

(vi) *“That the demand under
the head ‘Ministry of Food and
Agriculture’ be reduced by Rs.
100.”

'[Need to supply tractors to farmers
at reasonable prices. (110)]

(vii) *“That the demand under
the head “Ministry of Food and
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Agriculture’
100."

be reduced by Rs.

[Need to save forest wealth from des-
truction. (111)]

(viii) “That the demand under
the head ‘Ministry of Food and
Agriculture’ be reduced by Rs.
100.”

[Failure of animal husbandry schemes.
(112)]

(ix) “That the demand under
the head ‘Ministry of Food and
Agriculture’ be reduced by Rs.
100.”

[Need to allow Dharmapurt District
agriculturists of Madras State to
start a co-operative sugar factory in
in their area. (118))

Mr. Deputy-Speaker: These
Motions are before the House.

Cut

st wizw (fozarer) : Sunewe S,
g gy & wiweax fafee Wk
fafrex agE ®t goa RaT § &
IR w9 wedr fl wEw ¥ qw
LR 8!

gIE e § 5 5 w@El qew
W % ¥, g0 I W FHY w@w
B gu Wi o foeet A guafy
qroeT § g GAT TP F9A g W,
g agt fredr W @t § maw A
A & gE | XE wU Wi e
AT T W) g F W fegfa der
& w1 T fas fewe & m@ra
oy fem A faee ¥ fr Wi
g T, W qg T, AW A e )
fafreet agw 7 af goear ¥ W
offeafa ®t o frar o o9 &g
OFeT A I T oag g@ W
T g0 o fag & ow el ot WY
AR 3T § @R I N fafred W
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% qareraTx [ E | AfeT ww & I
& 99 T AR T qFT ¥ §B HgA
grmasffafc g § & 7
T ¥ Fr Afe agt wwT mar g
T O dfe S § 5@ e § it
o Ffyamaw g | agi ¥ 70 wlawa:
/W Al X @y € 1 a® " gq
AT ag Fgr S @ o a3
fawiw eaw oo mav 1 & ag dmar §
f freet 1 &= aewsi § ag adr
fr o= &1 am ga faar
¥t = fawrg Y ag @9 =Ry § AfwA
gt #Y @ § fF «rf gm faww
g1 7E T A § | 5" 9g W6 Ser
WEEE F A, g I W A
@t ¥, 5 i Aot ¥ fF el
F gH, &7 A A T9 W &qE
fear mar ag ¥ O wrEATW A AQ
91, TF d<g § 9 H{g To7 S|y 47 |
¢ iy T ¥ 99 aOE oW e
fea o Tar wrew At § 7R At A
HEgW W § | A A g faerge
T gt § ag § wE Fen, & A
feafs o qra 3, FewRe g g,
T #7135 g% &, ag aa go g @
afeT gu iy Y 2wy § f gma &
gEd H OB @ TE gar g |
TG )V ANAT FT FIH FIQ gQ Jg =TT
4 WX T IHE § g9 § 59 F &
faar a1 f5 ag ST W|WEAT 71 @wy
T]qW [T W W\ B gy q9 A
X 39 # fearr @ R § =g
FQT | T WY Amar 9 1 e
Qa1 3o g T | oA A g
A A AW | RE R fF 5w
FH gaT § WX qFS1 FUT T @
gu & afem St e gk fora fo Y &
Y FgT W 92 AT A W FgT W 77
3o faal 3 Y 1 i it o 197 go &
g ®ro o YAHE F AFQA FITHIAT
457 (Ai) LSD—9.

VAISAKHA 7, 1887 (SAKA)

of Food and
Agriculture

gl Y oW o A & fww &
fag &t g &1 @ @ ww
qAaaT gaT § | A1 FEY, M gIF
TR &, = geF A, wg A DA
TEET BT FW FAT MR 5 gfwat
FATE IR | B WTETE WK B weIqT
W a1 ¥R 3o WA &9 § W |
qATEHE FT 52 RS AT gEfourie
o ¥ @S AT § R AW T FTA
# WY qreT ur @9 gar § | afew Y
& e F AR @A A A AL §

OO aTq ag & i 99 gaR e
f@lﬁzaﬁq—(wg,'ﬁogﬂoﬁo
agT X AT §, TiFeER feurdde agt
9 Wiz 2, e fawmr agt o1 e
2 AfET 9w & amaE W g E
FH AT ZATE | T o o femde
fe A FT FW FLa@T § qH quA §
&Y amar fe g@ feqrdie #v ar =g
g I&d g | 9 fF agi ¥ &7 fawm
2T & A g s g fF 9 iweE
feargde Ak i femédie #1 qu
TRy AT ATEY | Trwaa< feurede
F g ¥ A & fawmw 1 @ro I
g =tfeq | §9T @F @9 gun Afe
Iy gifea afom =41 7@ fAwar ?
oo fedzaTastoe |TH TraT g 4T §
qamEl & & forar ofeg a9 @ §,
F F A FH Ia& foed F«1
T ) A9 @ feurddT Y we ¥
T BT W T & 9g A0 q9W |
G AT & | T FW @ AT HT Ay
T § qg 39 ¥ FHT TNFAIC F FfH
e fourdiz & 5@ & g9 & 2 fev
Sl

@l & faw & fau ag fga A
AEAEEFAT A5 § AR a8 TF AT gE
g AR S ag fraw gwR Tw
W Ien wag fearmar g —

“Agricultural development is an
essential condition of economic
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[+ i)
growth in India. Agriculture
contributes about 50 per cent
of the national income, provides
livelihoog to 70 per cent of the
people, supplies the bulk of wages
and goods to the non-agricultural
gsector, produces raw material for
a larger sector of industry and
accounts for over 50 per cent of
the export trade.”

T a9 feeal ¥ 3 @ GiweaR w7
T 98w AWt & | FfY F faww ow
A% T AT ], ST IF W TrEHA Y
gfee & ¥ew afwfode 78 & § aa a%
T ag $efae fasma wyed <o &1
Wiy GiFautE qaqie dT M
@& B Afuw § wfas = ]| ¥
qTawEEar g |

e 1 A a5 @ & F g
ag g § 1 i wraw A aw R
& &1 0T HIT FRAOWA AT @
gigd frRme arfast | 99 ¥ 3
oot & i framt 1 Safer
sw faet =ifew | wawEs g f6
fraat #Y Gaafes s faeer
arfgn, 3% $feq grgw fase =fgw
afFw ¥ g™ § a8 W @ av A
R ST} | wa ag Tgrfeq sew faw
@ % fa¥ | e 1 wwen famga
AT R | AT AT IS FT qATA g
W == & fau AT 39 F g ARew
& fag ww wee wgw fwe )
s aF w™ fRdT gard Y wle Sgg
frrew FTda 7 a9 & AR 99 F%
oY I9F! Fee qxw 7 v F aw
a% TR Fwz gRE ¥ few g ag
o HA g (F 7w ew Syeifeq
oA ? WK giweaI ewew
&Y geEfoqed NEaed FT IE FIEC AT
freremr aga gfiww @ & 1 AT
gura & f5 gw ¥ qg® GiwEET A
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¥A F FfY B 7T KT qNH | W
Rl § qt qET IET qUAY & AT
T qF magR & ag a9 fear gt
g1 TEE @FEIRd T q€
ok dfew S §, 9@ W a|@
%Y ¢ fF 39 F 7w g9 g TR
FY @ § AT F | T A9 TET W
€ ¥ I¥ T FG a9 qW I A
Fhe yEw e ghd | aEr W
feor & ww @ 5 ag Lgrifes R
AR 3dfea TEAT U9y WY F TOF
FT AR T | TH I HY T
A “we @ Tgrifea dE e @
&fea” ? @ aw e Iud qehEd
q7 AF FGT g % W w9 5w
HTuR ) faFET ? 99 % W 48
T T a9 qF a8 LA WK
$feq TRRT W N AW FO g
IR A GIg AR fHEw X
IHTT T NTF AT FA )

qg AMAA L FIAIRAT g1 ATF
¥ W F uF =W qTaTEwr da1 g v
afew ¥ s @ 5 o s afe
AT § @1 ag gEy #7 ara @ AfeT wx
FTOIRAA #T AT%e & TF QT 38T HEAT
T1fgy | ST AT AE A€ ATHE A WY
WX oY aedE F grawEar § g
o § 0F g FY gfowm ¥ @0 )
Tar @ ¥ framt w1 O s ot faer
T & W TARHT FT 7AW FT WX W
@ gEFar g |

oot faed faat s a7 wE wefaw
arf @ @ #% I a8 Fg T fw
T AN TAT FH FQ &, o
T FH FW E, T @ ¥ T g
F o< foaar @ i 9v ag 5ga WY
wiforr #7 v | A 7 R wia-
w1l w1 Wy O qawmTT | =ty
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F g A AR g wfamfa
< AW 7 & Hfow 7 7 Gy
ufemifal ¥ framt st amfat o
QU 77 *7 Fiforewr & | gL TF A
OF T B TEA GEAT FY Fifow
¥ wgar argan g 5 o= @y F @y
¥ € o OF T FT @R A W
WA FEY &, @ TG FT FH Hq 99
¥FaT § | mfET Sewa: FE wTEEY
T T ST & ) W ¥ ae ®
TS FTOO § S Al @ & wraw
¥ g fF ag T aw@ & afaww &
WY 9 KL AAT AT FEF 409 A
Rifrw 7 531 F1 § Ty vl
R A TR wige wod gra § & )
sifefeafar ok @ifsm afig F fag
®FH T GER & 9§ )

FEHT & AWT { AR TF
FEAT FAIAG AT A1 2 | Ig W
3T A a9 TR { w0 | 9 A
UF WS AT | gewre & e
AT F AT &, 98 TATT J 49T |
I & AT T FF FT AR ATH
Jew ¥ @ 9 & "9 & gfaur @
w1 & | 99 gfr & o9 qrE A
I, 99 AT § grer a7 SndeT
&N, Y A AT AV FY, FGAS FY
AT TIOT & AHA WX 3% a@ ¥
g fasr 73R | e @ oA s
= AN A A F )

16.42 hrs.
[MR. SPEARER in the Chair]

B ZF G /1T qraT A WY S &
faq sga wravawar § 1 g &% faa
F—agraw. fox ft 3—uat 7y 7
o 3 AR Ay e § f e
& faoet a3 W 9 fa® | 9@ 9%
QoA 7 §vaey @, 39 #1 aga =91 &)
et 2, 99 & fag dar o w1 &=
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guT § AR 9% 9 Ty Y awy ™ §—
N f5 wEws 9 sfaa §—, afe
framl & &A1 & ot a ag=AT =ifeg
a7, g AW aF T gA Qe | Fw
Gt sg & wran g, o ¥ 5w fewmn
qeq gew 1 AT faawd & ore fawr € 1
agi o v Ay #1€ Qe saaear g
2 Fagi R E AR A FR gEdaw
Fr fgmr &) esmEem ¢ F@T W
Faq g 8, fawe sfoiow &, &
g axr g afwd 3¢ aga wW
AR oA W aga #w g | 9«
qF 9 SR ®E & §wen g+
T O}, T A% I AW g

awar g |

ET a6 Q& T ey §, Fg
arar g fe ' ") fawe @ AT Sw
F Wi agq &g gU d | Al EFIRI—
M-S 7 g FY aog ¥ framl o
o owwx g ¢ 5§ afwew
FEATENT FY IIUNT G FEAT RS |

weaw WERY :  AEE 83
qg §H FA OH FfEW FE

ot wizw : § WO 9T O
JEELT AT WTEAT 7, | WEr Fm
g & FEiEt 9x areew faer A
f& oF W org | Sw F fag -
T  FEfEt 9T q@rd e af )
T@TE T ¥ ag AW @ Y |-
feu @t wfem gewa 09 gf 5 S
gaer gur | fow frat & awirst
¥ qg QA 9 F & fF g
g fe g ok &0 F Ty
o M | § wgar " g, fF o aw
gifiweat feurdse Wik w=afet dawm-
He fqwr & ardy qenAd & gra -
FH A-grS % aE § A aw gy
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[+ ==%)
JEAAT AT §, AT qF HfAFA T
wTies & g ¥ a9 gEEW
CUSESURSIIR G a g sy Al it
®7 wraTEEar § |

¥ oo R qarn Qg g fF oA
gt #Y grow | ¢ ) AR & wie
fasit & ¥ o= faa ¥-—mqe fefgwe
®—7 fadiy @wwarw & 1 agr 9T |-
® Y IH q 59T FT AW 9L
Sfrrgd & # Tg 45 To 9fa-
freer & feam g0 T @ qfw
WEHR 7 IY I99 T AT 53 "X 55
Wy wfq feaew w@r &, a1 a@
T& §RR 9% A5 WX T/ €9 FT JATH
wHIdt ¢ | afs feare @@g a9 g
Al ag TEY 4 aFar § | TR fra |
45 To ufq feaea & fggw & ag@
®G A 53 § 55 ¥4 & fgaa &
awn | fyw wiw § @i ¥ P,
agi a7 frame § @07 7 e ¥ |\
T g€ @, afe 9 § sa F1 oF
AT WY AEF & )

T a7 T H ag Wy @y &, W
G TR A AT § W ag faegw
qier g1 ag) feafa s o o &1 &<
I A A ALY WO gAr §, «few
AR H{ a7 TF 0 WY g foem@r
g 99 f& g X AR |i arer /6
§ 1 3@ IFR AR # wmaw, qg
STy, ®E A W aE famar @0
WX FET FHT wrafed @y
& afd faeey Wt § @ @ T o
g & fau & fret 9 sk @ feen
@ fAear §-38@ & SURT A |
& qom =g g, % f WX R w1
A g feme @ feen amEw Wi @
fee A3 ¥ wigm W= few s fawr
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WaFAT § | 0@ A goar § g §
wI—ureHT 3g e femr omar
Judaraaw ag g f& wEd W)
g Hga & e aa & fow @
TF g AT Falt #i oy orig Fawr
& fran & awaar a1 fr 39 ae
¥ e favar o § f S wme,
@2 ¥ @A AT HEH, S (g
FQT & WX SqTET @A g WRW fag
Igay sarar gATe faear wifge, Sfe
Iu # a1 foer faar smar @

moR WE ;. WEAE S
O FIAT WY AT FR |

ot wtew :  FE gEd wEl AW
& 1 @y omar § 5 g9 are g @
32 AM@ T WHFRI QAT A AT § |
# gumar § fr fergeam Ao WY 20,
22 9T@ 7 { SATST WAHT FT @F AgY
& o'\ 5T 32 @ A WA TGN AT
¢ @ foat wFa< TET W9 8, 99
Y WA & i W 20, 22 AT 25
TG T THFHL ATHI K ITAH Y
gedr g 1 T feafa & wrp< 9T @
e Fuv @ ¥ T AT g 7
AR T A #1327 fear ond, @ #r
feama Y grfY

g qF IHEA TG FT 419 &,
TaHHE A A3 YATHE FIAWT FT TF
qrar qarE gE §, 9 6 aga weet
¢ | T 9 A A9AE aga HIOr
BT ITA AN GRT §, AfdT o7 ag
& f g dririza few R @ gar
g w7 N qF giwe ety A
feares X a9 w1 waax fawar §
#Y garafaar & fs qaR agi W
qIW ¥ o Feaq WEN §, a2 T
# for 7t oig & AR agi X SNl
&Y T T9T TfseT wEr g qg-
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drde fafre #Y A ner R &
g AW g S st @ E
W< 7o o o § | & v § frdew
FTAT AT g 6 s A @y ¥
el gFE i ot T g | A
TgI A=BT HX SIS T &t
STATIHT 79 a1 5 § f6 3| T
9 ¥ dmn a3 W 9 A A ®
ATEF TAEAT AR qgi g7 F s feser

$ afer @Y F@ME, FELAE
i wEd | @ aw® /@

WY ¥ QU agd T1 WA HT WETT Y
aFaT § | WA T I9 Rfegat s
® Do o T E, T A A T
) W wifrw # § AT A= oo g
faaes & fie sva® ASET Y T FA
¥, R T A&

wot Sfecegd dg@ F AR F &
AT =T AT F AT A GRTE T
%1 IATEA 72T Iga § | At W ey
F A g TO9 FA9 OAAT Y
wifrw 7 @ § | 78T AR JAR
3, 99 79 § AfE ool % SE FQ
& 7 forelt ) A el Y v W
wiT Y o fomdl § JaT A A A[A
A TE | IIT F G qIY TSN gL
yAirg i s g A A1 §
T < g £ agt & forg o W o
e 37 FT FAFL )

WETA HEITW © WG AT qEd
TH F

=t wtys : fros adar ag w1 04T
q1 f5 FraRww few sFR & "wAt
EFES T AR [ T Y gEd A
NATH SHEST FIA F qI A gy T oY |
Y g9 ag FET AT AT JTIHT TH FISAT
Wam F O N e § ag gena faar
ur £ fF &z &g ST wT A FA S
ag G ¥ 7 733 afec g & w9 § ager
%Y AT HTTHT SATET KA GHAT

VAISAKHA 7, 1887 (SAKA)

of Food and
Agriculture

HTIHT WOLTT g1 & W TFaT § | Jq*
FaC ot & =mgan g 5 71 s R Ay
wifw #3) .

WAl & TR T O AT § AT A8t
£ | OF A< QY ot woqAe srafew
R e efae e £ 4 anfgd
fafrm A fogifer smefew fram
w frerdy & Tfgd | oF [T W TA
mﬁm%%w&wﬁfwﬁ
g FY AR TELT T WY | WY
wa fifaa wifad f6 o9 a% W
wew fafer Al & foam A qw aw
g STeT 4T FIA FY ag Hfirw @
W | @Y & N AT § ST AT
wificr & TEN A7 I FEA O T R,
I qg NfYT FT A7 A0fed | wa oY
wTa qigA # ggfa , N Nfva s AF
waft 8, 7 Afeq & 1 9% geT Fw

mn}m:m#mﬂwﬁ

st frrafar et : GT TUE G-
weax fafe M fenmes o< agw #
W 3 g¢ & witweax fafaeet ax oy
T g R SR ae o At
femmogs § ITH F TFEET R THI AR
IaF} T W F fqg Y wit
RYEIH I & | IAA36 FAY
i ff &1 @R AT ¥¥s Qg
T3 7 3Isoo AT
AT G F A F g &
waeran § 5 ot a 57 Jow A 7
FOY T I BEY THFeAT fere-
¥z ¥ fog 7% war smoT a9 T @y
HOET HWY A AE1 &Y AT | AT ST
ifFmamiNaratgrda
Y  F9 et 9 § T waTh A )
@ wfas AN @ A GV F e
ot fas 38 FAOT 9T N Fu9TH 1 |
femédiz & forg Sar g a9 uTE
T & faw 448 70T T Ja0 ag

11458
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[#v fra qf7 wavet]
AT & FAHNFAF T[T § | F e
WS a1 g @ w7 ¥ R 3 3@ qeF
¥ wiewr @ qwear #Y 3@ g aqv
IH! A FIA F IV A W J &9
g qvde 9% fag @ )

wfemdie ¥ aga ¥ AR
T ATATHUT § | W A 1T TF
o # Fifew 7 ) § T anfe-
frafeavaiiz 21 W &, ATEATT 9T gH
fe & FfFw gw wow 70 frgai Y
et M IFFT I F W AW as
FHATT AH g & | HARY QF AW
#Fex wrtarEmE & o fF oliewers-
fead, eed Faga g d 5o
¢ i fram F fag ady e
st 1 & o 2w oF Sifaaent
g gw g oY wifrw &3 gw wiw &Y
T F 0% B & fag e AR F
FTATE G BY A § Tad fy W
Forareft WY T A I (e T F
% f97 omd, FmgmE, gfaw )
R | TF TE FT q1CE AT FTIH AR
dfrem@E @ R’ d§ o a
QT Y AT # QY e e @
g:ﬂmzﬁw’r‘waﬁ:‘aaﬁn
$FEC qRw @ fed

FfdY Fw & A § F FEar
g arefa | T TR T W
g% FrvaTe Agt g § 1 g ot ATy
Faeqfd & ®F TTT § W9 ARG
TR

e fiama & @ 94 =
®gaT § | AT 7 wgT awmA SET F
w®§ é?mgxéltr g gwAaT gy
et 78 R M7 ez 7 e gway
&\ w7 fr g A Frg I § aw
& foar @ vgr g ) wriw wiewr ar
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WY TW WL F1E egra qdy 3T £
HTERT A T qry 78 7 7Y
A I FIN FFagaer S ar
qarar ==X @ §7 §F AR
AN TE 0 T T W GATT ;Y H49T
w1311 & | & forw fra &7 A of fF st
FIH 3781 TIaE T @ & | forwr afa
&1, fra g %1, fvq aedt #1, fFa
glaar a1 am & q | ag aga g
FWEAT | T A Y FIYSHT 64 SATAT
=nfed |

HIAT §F AL TAEATHT A FC
wa & e e feAmr =ear g
T afea & & g g 1 Fowa ofcar
H W13 AT THT & T Y Irvee
t Iz ¥ vy ¥ Fw ALfOA A
YT a g9 g9 HT gfar &
Tz & &1 T @ | W a FTrAl
97 I ATILEAT gAT THT afear F
A g BT § 1 AR T gFga-
frfare a0F & Rz fFar smo @
STET Y STET QF AT FOE g A G
gyt AT | AfFA T ey T S
71 fogr g e 31 e AT g OEE
H Zrar & @1 gF T4 R €6 B0 A
WO T ARA | AT 2, Tirgea< feare-
¥z 7 J7d AT €T y@qHe &, gua #
TG 3 | TAR AIRATIAAT TR HT
ar faar mar € 1 39E W ag § fv g
qv feam g2 ara TR & 93T FT W
a9 TEE 41 N q=r FOOw qE
¢ foar & 1 A W g A ITET
arfadt AT T a@y dar FAT 9% |
. ag TIW $1 BT FT TAT AF qT
T RIS GEAT QT JT IF T AT GO0
q1 §9AT W THg FAtAT fvar smar o
F1E THIT FOC AT N & foq fmrm @
7% &, SHET AwrAUA FT faaT v
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? @ ag Femra g2 aver e &Y A
AT T F FA7 w7 0% 0F 1A AL
FAR THE TNA § | 39% &Y w7 77
A AT & | 57 F gT5 77T FAC TFE
FT AFATIFAT F Fgar war & W< g
AT 2 fHam &1 A9gA, FEoaafat
AT ZY AT TEAT J) AL TZ L4F IATT
HF 7 F@T § g F faw fraw
ardY FY FETT A &, ITAT qrAr T4
fear st @ 1 axat & agt w@v gAT AT )
FEFAM A aE A gy, AR
Fragroraar N ard | g AL N
R F A AT TR FHIT A7 A AAqT
W Afw feema o fra g avar @
#FY fam ST & 4 oY e w7 faaw
wTaT § AT IawT T wr A ag@r
qETIT AT § | T ATY THS HT AT
29 ¥ fag gre O fearatat a7 w@r ,
FEHT TAT @ F @ & | F qrgAr
F7A1 § 6 ga1 ¥ a16Y 37 AFTIEIAT
T T F7 § FH I 0T 919 * fag
WY FH FT X | FH q &7 gaA4T &
fora a1 g8 o< e oy | ff ag AT
AEY AT | I T FT DY qrAr I, g
T g1 Y 7 | T T § AN FH
AT F AW § 79 F9Y qH T F 9 A
FAT AT | I g7 AT FA AT
T & A 9+ fad gd fueq feady
=1fgd | 7% o gqrg w&F T L7
* o fafaees s sy @ 38 S 70
' g feamar f& v wraoifen
ST F | FrAqLfEa faeq & Ay maq-
#z W {feqr & ®w @ w9 frar @
% age & agy g | g ey #

¥ 9z A1 W FEA FIATE 1 @AY

9z & oG ST T & 4T 1 I AR WY
0% Faraifed fae @dt v 11 i
Y % | gHe AT @ 7T AT T FT
F wmrrfor draedr a1 wfaciaa
THAT AT | U T FTTAT WY fEAT U4T |
AT#A JAH! ALAT A F J1E gAL AN

VAISAKHA 7, 1887 (SAKA)

:foﬁiuo;ir:nd 11462
W T TG To AT FTH AT W g
&1 1 oY 96 T A A I qweet
AR R TR RE 7 # EqHe
T IWE feamar ar @z wEEe A
femmar f& 3@ FImefea gEES W=
g faar @y | ST feomew F9X #7
W fgr 797 7R I AgE F g
wT four T | R 9% F ATER
I AT AT 772 aET 4 IR &
A T AWE WIH FIAT T |
I g6+ fad wrgdw faar w1 ofew
AR qTHL W A TS AL F qd |
%) Hfew #1 a7 g | 39 fa¥r g
aEFA R AN F T FTTFT AT 1953
ar195 + T atfawr Y @ 1 7 fadh grdy
O & afew arwar gfar # oY o 9y
gq & a8 oY I @ ¥ *ifow A Q@
g 5 78 & smfes fad g w3
Afe a8t X 36 3199 ¥ oF AT s
TRHT § I OF AT
% o fod w9 I 9w
wrgar | afew & gawt aur I g
I AT O fawr wraw #7 ) dfe feg
WY g Fg wem g fE ad wew
orer qifefeas § qar G qEr @ @
fEnigr faaarEa e v @
IgF qE FHEAes faq e w@
TSN 7 AHT I F7T g e @rery Y
Wt gorror @ &Y € | wrg foret faer oY
3 o1 3 & fa¥ woft @Y, g g7 e
famt ¥ wg T 99 fod s & foad
&< § e s @t QFE § Sy T
1 @ & & s gEk A § dfvee iy
qT FIE TSEYTA FT HTAZT HITH HIHT
39 19 F1 w1 O ¥ gult & @ @
Faar g | I faer & ara ) Sfew o=
g wwafen faw 7 qgraT ?|W &
faar 9 WY @ 9 s Qo w5 e,
st dAfms Tfgy ag 1 A
Ay @ HifF gaTd THE H T 14w
T @I | EF qTY ATFATLANT Sy
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Y & 1 70 g THT S F ey dar
Q @1 R A T W §F FT T F9T4T A
U 8, FT XA JEX B gEATEHS
foret waT @ | T femma Y ag D
Al Tt § foF ATy AT sorg & oY v
AT & SaF fa¥ &Y = 60 %o fomar
¢ O ST T @ @ ge wrar @
W atw a ag gut fF = Ao
ot S § IuF fa¥ 9 ar 10 I TFT
wfiw &1 fogua w3 faar | Afe
fodw FA F1 adT ag g fF ag
on TE FT 7 | §fF ag o g W=
g% gafad 3400 OF¥ 1 Ty favger
g mar 1 ¥ fred frv <w qrow #
et ar e fow ag & ag ™ @@
Tar qv | §F S AT AT g AR
IgH @& T Wt w9 A & @ grew
¥ v farem & fa §a g | T wEw
¥ gt F A B TEG AT XA FT
awaT g § | SfF agi fomma fen
wa1 gafed fod o <9 & a1 99 ™
) g8 T TG A ATQAT SO0 GHT | TP
& W FT A qog F AR G A |
oS AT & A FT &7 ¢ fF gad fay
& Rl faswi oy 1 sz qF e &
LEAR AR RESARCEC KR G
¥ faa sifuw g1 @ & 1| afeax agav-
war w7 W FrE g7 gET FIAT g | W
IgT & ST F1 e WFF 32T | |

qEl 9@ & feami 3 q@ mm ay
IR s fFaEm s, Fmrgu i d o
T, TG AT HISHT STHT T HeadT
¥ g & @A I9ATE FY, W YFAEY
QI & 9T F §THA I7ATH & AT SATRT
weeT T | 89 gl fF SwEw
¥ IFW A 2 | SE ¥ FIE wiEar
ot EFT | o @EFeE F featoe Ay
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o ¥ weue AR FY GEEAT § W}
g Tl F W wig § Sy egar ¥
T O ¥ YO R | @ aR A
AT FT F1E GO gy ¢+ agT oA
QAR e 45 § ag ot 3 for ¥
T §, IAY FYE FET | T IF T WY
BT FT AT AR M7 q1ga § TFea<
fafrex €z & Wk ox wgfes -
TR TUG & § I BT {EFAT AT | AGE
7 famr  faafs gurea & fay =
GIRTWTH JTgH TAT F7&F IT¢ 419 A1d-
W F W ATA F agh F frar oy
Afmd T § 1 S R N aw &q
wrat f gw @t A  wafen faa o
wigay Aafew fs g TR W W
T FIEANA a8 aga & gafad i
t R e Ao 1 W AR A 1R
7 &7 foar o) g w1RT & 9
Y JEE A woi g, wgw fafaeex
qrea 1 WY foat § fd £ Pafes
g arel & foar @ F s W@
q@ T g &< faar § | W) dgo
TaHe dar Ag) AT 9T O Q¥ ag
¥ % § Farq % ¢, fafede 9% §,
T &z a7 ¢, o fF wmpEr ¥ ok
F I FOS Ty W F fay fAR )
T G917 AgY AT 9y & 7 ffax
afere S T ® T AT g, A I
a1 qifae g, ammifer faw & fa3
A ATZEW FT FWS ¢ ag ar f&ar smAr
aifed | #97 gH 9 wed & §SEdl § ug
wiv 7gi T g 5 g 91 @ fafaed
¥ ATEAY fewmat sy | W F1E ggraar
&5 w ¥ g agy | ww ey fEoaw
faaT GaT STHT FT AT §

wTor gowgwr ofar § g wfigai
FTaw g1 g% §, afew o 21 a1 aga
sarel SEd ¢ | gW AN dimmfed
e WeeT HT F AT & 9 A
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¥ e g grang Y el T ww
oo & 70 Aww & 4w o
WA ;& oAl g o 1R
WU, N 59 959 * 929 §, 399
w1 w9 Gt &7 foar @ oo fad
foordma far smem | e w1 faar
¥ @ foaw fooaww 71 @itde  Saar
mer M =J| &1 &
AR #  Fwaifed wTe@E &
fogea gar g | 9 wg TTH FW
farsr 9T 6T Y QAT MR AT g+
T FTEMAT g9 FYA FET 989 ¢ |
@i Fegded aEEE 0w AR
et 3| ¥ fag &R g awh
w S & & | awdew &
aT Y § T Fw=r | faw gw 9w )
T | W ag ¥ QU ofar & @
THAT § | 9T FV I qT I FT TAT
frmiaoafims gEa@dr
I5at | Arradt ofear g, wariEr afan
¢, foeik ofar @, faamr ofar
g ol AR ofar ¢, & #\9 s ar
of@n w19 ) FqadS; | qgT gaAr -
TATHE F FF AT A FY TF NHA
X FY qHAIE gH AT FY AT TEA 4
Ffe & aamar g s w9 &7 Y O
2T WA ¢ 39 A F1¢ frgmwmd
&3 gu & orgi 7 ) e mvafa
1 IWE § H 3 ST AW FY a1 A1
& 1 Y S F w0 ¥ W Y FAT Y
et g faentt | § S & avrw
# a1 W) T TG FZ7 afeew ww ¥
AT T FgAT gt g, fF Fmne-
fea wase g &g & fore fswmn
A | TR g AT &Y AT AL AT
X qt Fwomufea @emafeni &
fEw W & § fF St somafer
foa sond & e & sna oo
AE & ZATL Q@ AT ¥ qroey J o Fgr
fa @ gax dw, 91T AT oiw e §
AT A FT AEET 37 H A 4
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W & | v g qwan g B w
e | W AT FHY AV, AT H Wik
§ ST AT §OATS FI GHS § foraet
AR E | AR ¥ Tow A wfe—-
fpaer erfadt aaf d=r #v o § o
a1 gAY gfee & I &I Ay SaATRT T
Y gu W argdw A fear s §
3o fgrgeam & wo FF w4 & qwr
? T TR dwdw o9 @ A g
T T F aR F A7 g awarg,
afem ar <faaor § & WY g T
gy arfF A T WO &
gy forelt 3 WY ag fasraa s @1

zfiqor & art § & o A |7 q@q—
TS | gIg ¥ AT X § AR T
AW WA F A3 I TF &qmtear
FR amr § Wk | T
gE N § A AT TR W T
7A@ & fad W oww g §fe
A Y ZT T 4T IF N ffaew w2
Y ¥ et TeawgdT R | wo A
3 frea fray, 99 & i 9@ Sfaw
A & fod dmel ® e fear
Fgr e & fF e Rfew § w1 w7
ST g f Ao age § I w1
fafreet @rge ¥ womr I #few w5
fem 1oz e T @ 1 @ AT §
tHF s i ¥ A g @,
AT @I T wEAT T TR E
g W qTET § AE 9 e
fog & Y7 oo IH W o D faw A
& e & ar ifs, dfes g fae
37 & fag faeEt @ w1 g da ad
g WY 97 qgae a4 & faw owm
YT 9ET & | WY §9 HEw § g
T A1 FHTA FT AT A} q¢ TIAT |
UF AT a1 & fF G A OF FHEY
faort € 3@ &1 f A€t wadl o
€79 SuHa) & afamd frararat Ay
gwt 5 &Y fadqraggaraE g
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Tt faran i ware1) A .

far back ay the fifth century

gy | IR AT ARd e B.C, India was one of the countries

frqie # fomy § & FAETQT FATR—  where the people were well fed and

fea A wfaw #7 fear 9w,
. ¥qTEE WTH AT B TFIE FW |

% fafrrez wga w1 FamT ww"Ey
. g T @ qm@ @ 15 AT FT R
g & 99 Ft el g feadd
qd | g TEr & e fafree ¥
forge fom afFa fae WY ol am
T Y e WO www § Al
wian & fF wTCr F@r 0

Fag F1 ITW v f§ Fomfer
qade #1 qgran fear o 1 Y g
¥ Frmfed R SRl awfae

 qzd T ALAT I qEAT &, W G FH A
faeft Rfqefoee #1 TaT A , T wmt
arfY § | &AW I foag A IR O,
@ g TFT w1 gfeat frad F
AqT § A g g ST A
A FT ATEEY fZAT TG | W AT
gk T WA IR F AT
T e Ay § | AT 3/ THT
Soh @q TALT 47AT T § K oW
o ST TS SIS AT SR g
¥y wdar ag ¢ & T qde B A9
wEF AT AwRfer gEEe W
FgmaT 1
Shri K. C. Sharma: The story of
~food and agriculture is a very sud
story. It is not given to one Minister,

however competent he may be, nor
even to one Government to change

-things.

Unfortunately, even though at the
very dawn of civilisation, India was
.one of the countries which supplied to
the world things that brought the
modern industria] civilisation into ex-
istence vet, India is today one of the
-most backward countries. That is the
varadox of history, and a very sad
paradox indeed.

well educated too. Up to the eleventh
century A.D., the h'story goes on that
India was one of the richest countries.
Before the Industrial Revolution came,
it was preceded by the agricultural re-
volution which began in 1750 and last-
ed up to 1850. The Industrial Revo-
lution followed that and lasted from
1775 to 1848. Then, the great countries
including Greece, India and China
which gave the material for human
progress in the earliest era of civilisa-
tion did not change their way of living.
There was no agricultural revolution,
there was no industrial revolution.
We remained a static people. Though
we had the finest thought, the finest
culture, the finest literature yet our
limbs remained weak and our fine
brains did not cope with the changing
conditions in the world. That is an
unfortunate historical fact.

Now the time has come when we
have to act. The struggle the Congress
had waged, we have waged so far, is
not comparable with the struggle to-
wards the progressive industrial cjvili-
sation of the modern world. It was
given to that great man, Pandit
Jawaharlal Nehru, who hag a dream,
a vision, to build up a Greater India,
to think of India coming into an indus-
tria] pattern of things. He tried his
best. But one man, however great,
cannot effect a quick march to indus-
trialisation so far as the great mass of
humanity here was concerned. That is
a sad story. The man who is cunsi-
dered the first statesman of the new
age, the greatest charismatic character
of modern age, failed to change the
character of the Indian masses.

Why? Because when the world
thought in terms of how to possess and
where to possess, the Indian still
thought in terms of to be, to be truth-
tul, to be honest and but not to be
hardworking. We thought in terms of
truth, in termg of spiritualism, but we
did not think in terms of production
and possession,
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1 have in elections met lakhs of peo-
ple. 1 have said that things have
changed; they must think in terms of
their grandchildren, not in t{erms of
the'r own lives. 1 have told them ‘If
you do not work hard, if your limbs
are not stronger, if your brains oare
not wiser, if you are not willing to
change from the person of today to
the person of tomorrow, your children
will have no future’. When I talked
with him at the tea table, this is what
he said: ‘This is the house where my
grandfather useq to live; my father
used to live in it. Will this not be
my refuge and shelter? W'll not my
children have rest in this House?’

This is the story, the sad story. What
is needeq today is a change of atti-
tude. 1t is not a simple question of a
plough or a tractor. It is a question
of change of character. It is unfor-
tunate that to tell that education must
have a utility character, you required
a retireq High Court Chief Justice.
Only a Chagla could do it, because
Chagla was doing Justice to the people,
The man who was working for the
people, the worker in the field, a
public worker, did not think in these
terms; the man who was adminis-
tering justice as part of his duty of
doing justice to the people thought of
it. That is a very unfortunate thing.

So the first and the most important
thing is a change of attitude to be
brought about, and for this a change
in the education pattern is essential.
Unless a man is educated and well-fed,
he will not move. It is a great march,
a great movement. It is not an ordi-
nary thing. We stil] think in terms
of astrology tradition, superstition; we
do not think in terms of the coming
generation. Even an animal, even a
she wolf, will think in terms of its
young ones, but the Indian does
not think in terms of his grandchildren.
That is the saddest spectacle, the most
unfortunate spectacle.

Still we pass as a great people.
Where does greatness lie if this state
of affairs is not changed? So I want
the Agriculture Minister to work hard,

1887 (SAKA)
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to call a meeting of all the Agricultu'e
Ministers of the states and to tell them
that there is a sacred trust in their
hands, to change the face of this great
country, to make a change from the
past and to say how the masses are to
be changed, how they are to think in
terms of to be and not to be, how they
are to pass from the static attitude to
life to the ever-changing condition.
The Chinese philosopher says that a
man never bathes in the same river
twice, because by the time he goes to
the river the next day the man himself
may change and the river also changes.
Therefore, the man is different and the
river is different. This is the attitude
that the modern masses in India must
accept. Then and then alone there is
hope for us.

11470

What I emphasise is educaton im
agriculture, because the agriculturist
or the farmer must know what to pro-
duce; secondly, he must know what to
grow on each fleld; thirdly, he must
know what equipment to use; fourth-
ly, what farm practices are to be em-
ployed; fifthly, how much to use, that
is, how much fertiliser, how much seed,
how much water through irrigation,

and so on, should be used;
sixthly, what fertiliser formula
or feed ration has to be given,

that is the quantity of fertiliser and
other things for the soil; seventhly, the
particular individual unit to be used
and eighthly, the size of the operating
unit. These are the eight necessary
things that a farmer must know if he
has to pass from the subsistence eco-
nomy to an industrial enterprise. Our
agriculture is now subsistence agricul-
ture and to modernise our agriculture,
it must be pass on to the position of
an industrial enterprise. That is essen-
tial. For this, what is necessary?

Education is necessary. In the USA
there are 46 agricultural universities
and colleges. In a small country like
the United Kingdom, there are 12 agri-
cultura] universities. How many col-
leges are there in India? But you can
do the job: it is a simple question.
Gandhiji simply said, non-violence and
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truth., But the people became blind.
Do you think we were spiritualised
to think in terms of truth and non-vio-
lence? They were given to us because
it is our ancient glory; it came like
superstition; it caught hold of our
minds. If you employ the resources
at your disposal, you can pass on the
riches in the name of greater India, in
the name of the grand-children. The
children can use them. A lot of gold
is hoarded ‘n the rich man’s house; let
it be for a temple for good causes; let
the children build a temple out of those
resources. Thus, out of the resources
at your disposal, you should build a
new and greater India, and a new and
greater India could not be built unless
agriculture is changed. Nowhere in a
country has industry flourished before
agriculture made a great progress. So,
the progress in agriculture must pre-
cede progress in industry.

The second problem, which is a
problem all over the world, is that the
fate of the farmer has been that he is
in the lower strata. He is poorer tlran
the industrialist or any other people
in other professions. The reasons are
two: first, the agriculturist has not so
much of education as people in other
professions. Second, he had no orga-
nisation of his own. So, the first thing
is we ghould raise the physical pro-
du:tivity per man for which, as I said,
adequate education should be imparted.
Then comes the supply of fertilisers,
irrigation, good seed, etc. In America,
they have got country agents. Here
we have BDOs. It is not true that
BDOs do not do anything. I have had
occasion to ro to the villages and meet
some of them. In my constituency, 2
or 3 voung BDOs have done a wonder-
ful job. They go to the villages and
tell the farmers how much seed to put,
how much manure to use, etc., how to
get cement and other things. They are
net blockheads. They are intelligent,
hard.working men with a sense of
mission. But sometimes departmental
difficulties stand in their way.
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Then, it is necessary to increase the
demand for agricultural commodities.
This is not likely to arise now. This
is likely to arise when you change over
from grain production to luxurious
things like flowers, fruits, etc.

Then, it is necessary to raise the
price which the farmer gets for his pro-
duce. In India, if a farmer, with his
capacity of brain, strength of limb.
readiness and will to work, puts in
the same labour in a factory, he will
get Rs. 100, but from his farm he
gets only Rs. 35. In USA, the farmer
gets 99 per cent of what his counter-
part gets in the other professions by
putting in the same labour. In Eng-
land, the agricultural population is
only 4.1 per cent. But their national
income is 4.2 per cent and £350 million
are given every year to the farmers
tor help. You must have read in the
papers what a demonstration took
place there about milk price. But
here for our farmer, if the crops come,
the price falls. Now fortunately some
change has come. But in my child-
hood, I know when I sell, it is kucha-
bav i.e. I will give 11 seers, but it
will be counted for 10 seers. When I
buy, It is puccabav, i.e. I will get 9
seers, but it would be counted as 10
seers. Like that 1 would be cheated.
Now this is not possible, but .many
other things are possible to the far-

‘mer’s disadvantage, because he cannot

match the merchant in cleverness..

From Aristotle down to the present
day, the middleman has been the
curse of the man with the plough.
Here the moneybag can challenge the
minister and say “if you do not speak
the words I want to you to speak your
head wil] roll on the road.” In other
countries, such a thing will be an in-
vitation to a revolution. This is the
only difference. The middleman as
such has always been the curse of the
farmer throughout the world. It is
true of the Indian farmer also.

Fourthly, there is the question of
payment of subsidy to the farmer.
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Here, we are not in a position 1o do
it. Only, a small percentage of the
people are engaged in industry and
are paying income-tax. So, we can-
not afford to pay subsidy to 70 per cent
of the people. Therefore, this qucas-
tion does not arise.

Fifthly, we have to make a direct
grant to the farmer in order to raise
his income, as England is doing.

Sixthly, there should be an integrat-
ed programme for agricuiture. Here
comes the question of introduction of
machinery and co-operative farming.
The surplus people must go out of
agriculture. In India the problem 1s
that 40 per cent more of people are
working on the farm. Those surplus
people should go out.

An hen, Member: Where?

Shri K. C. Sharma: Somewhere else.
A democratic government js morally
and legally bound to create work for
them.

Seventhly, we have to encourage the
farmers to combinc themselves in
their own economic deofence. This i
an organisational matter. My horn.
friend was referring to the price fixa-
tion policy. But who will sit there on
behalf of the farmers and say that this
is the price we want? What is the
mechanism to know what is the eco-
nomic price for the farmer? Who is
to help them? There is no organisation
of the farmers. So, ap organisa-
tion of farmers, competent enough
to speak on behalf of the farmers, is
a necessity. I repeat that a revolu-
tionary change is necessary. My hon.
friend has his grass roots in the soil
angd he is young. He can bring about
a revolution, if lre wills it. Do not be
carried away by the language poucy
or other small things. You have to
create for your grand children a new
world, and greater opportunities, and
I know that you can do it.

. Shrimati Akkamma Devi (Nilgiris):
Mr. Speaker, I thank you for giving
me this opportunity. While support-
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ing the demands of this Ministry, I
congratulate the hon. Minister of Food
and Agriculture for his practical app-
roaclr to the problem. We have seen
how he has tackled the fuud problem
of our country when our country was
passing through an acute ghortage of
food.
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17-33 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

In my humble opinion, food and
agriculture is not the responsibility of
one Ministry alone. I think it is the
responsibility of the Ministry of Com-
munity Development and Co-operation,
Ministry of Irrigation and Power and
also this Ministry. Therefore, when
suggestions are made by members
coming from different parts of the
country, I wish all the three Ministers
were present to hear them.

I wil] confine myself to the produc-
tion side. Because, witlrout production
there is no place for distribution and
price factor. The Food Corporation of
India, which was established in Janu-
ary 1965 will undertake the responsi-
bility of distributing food, quality
seeds and fertilizers, fixing an incentive
price etc. in addition to its work of
procurement, storage and distribution.
In my opinion, the Corporation should
be entrusted, as a must, with the work
of minor irrigation facilties to the
agriculturists. I am really very sorry
to submit that in my constituency,
specially in areas like Mettupalayam,
Avinashi and Sulur there is lack of
irrigation facilities. Evep now, I am
sorry to say, the electricity charges
incurred by the people there for a
month comes to only about one rupee.
In the beginning, I did not believe it.
But, during my tour of these areas, the
receipts were shown to me. So, this
shows that there is power in this area
but there is no water in the well.

From this report we find that against
the Third Plan target of 12'8 million
acres the area benefited during. the
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first three years was of the order of
@' 4 million acres. Even if 3'3 miilion
more acres are achieved by the end of
the Thirq Plan period, there will still
be a shortfall of 3 million acres, when
shousands of acres of fertile land are
left uncultivated because of lack of
irrigation facilities, specially in these
areas. Even before 1962 it was decid-
ed to provide irrigation facilities by
making use of the surplus water from
the Kundah Project to these areas. Up
to this date nothing has been donec.
The areas are the same as they were
before. Therefore I request our
Minister as also our Irrigation Minis-
der to impress upon the State Govern-
ment to see that these dry areas are
benefited by these irrigation facilities.
The amounts should be enhanced and
the work should be implemented so
that villagers will be benefitedq and
thereby they will add to our agricul-
sural production.

Secondly, we must provide lang for
the landless labour. In villages, in
forest and slum areas we find thou-
aands of acres of waste land, both in
the plains and in the hill areas, on the
one side, on the other gide there are
thousands of landless people. Given
the opportunity, given the land they
will be provided not only with employ-
ment but they will form into co-opera-
$'ve farming sotieties, put in their
labour and add to our production.

Another point in this conection
that I would like to submit is about
adulteration. We hear of so much of
adulteration to food; but here we hear
about adulteration to fertilisers and
insecticides also. In my constituency
when the potato crop was attacked by
the late blight disease, Government
came forward to help the agriculturists
wih pesticides and insecticides at
econcessional rates; but somehow these
insecticides and pesticides entered into
the market and our poor agriculturists
were supplied with them after being
adnlterated—fertiliser with ash and
pesticides with maida and chalk pow-
der—and it wag sold at such high
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prices. Therefore I requesy the Gov-
ernment to take action and punish
these offenders who stoop to adultera-
tion.

Now I will come to my own arca.
It is g hill area, Regarding the deve-
lopment of hill areas I may submit
here that inadequate attention has
been paid hitherto. Because of the
extreme difficulty in transport and
communications the task of devclop-
ment has become a very formidable
ta:ik and it involves larger sumg of
money, better planning and work.
Rcgarding all these difficulties the
Indian Council of Agricultural Re-
search organised a seminar in Simla
in the year 1963 from the 12th to the
14th April. At this seminar a number
of recommendations were made re-
garding transport and communications,
animal husbandry, fruit cultivation,
processing industries, poultry and
pasture development. These recom-
mendationg were examinedq by the
Government in consultation with the
State Government and the Hill Deve-
lopment Advisory Committee was
formed. The first meeting was held
last ycar on the 1st of May. Here
again, this Development Board passed
a number of recommendations which
would go to develop these hill areas
which are also our border areas, but
I am very sorry to submit that nearly
a Year has passed and nothing has
been done. No second meeting has
takken place, We do not know—we
are still in the dark—whether these
recommendations have been imple-
mented or not, Therefore, I again re-
quest the Minister to see to thig and
see that these hill areas are develop-
ed and given priority in this develop-
ment work.

Coming to the other point about soil
erosion, spccially in hill areas we have
the soil conservation scheme. Here, I
would request the Community Deve-
lopment Minister to go to the block
areas and see how work is being done
by these officials. They go to the vil-
lages and instead of helping the vil-
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lagers they create confusion in their
minds and bring about unnecessary
problems to these innocent farmers.
When the report is submitted, it is
different and what the advice is given
to the villagers is different, For ex-
ample, about 8 acreg of land are ter-
raced and the report will be as if the
entire plot has been terraced. The
work done is only one-third of that
acreage.

They inform the villager that it will
be on a subsidised basig and the
amount can be paid in a number of
instalments and that too after g very
long time, But after a few months,
the villager is shocked to get a notice
from the Government saying that in-
stalment has to be paid now and that
is for the whole area even though
one-third of the work has been com-
pleted,  Therefore, my humble sub-
mission is that our Minister should give
strict instructions to officialg that they
shoulq assist the farmers to increase
production and not to create confusion
and to give correct figures. Regard-
ing the movement of files, this is also
one of the causes for delay in the exe-
cution of work. They should be mov-
ed quickly, immediately after the in-
spection work is completed so that
order is passed and the villagers are
benefited with financial assistance and
other incentives.

Coming to the cooperative farming
societies, here again, there is avoid-
able dclay. They form a society, get
it registered and they wait for years
for the sanction. The files are still
there and they do not get any work
done. Some have been sanctioned but
there are still more on the list wait-
ing for the sanction. So, regarding
this formation of societies and by giv-
ing land to the landless people, not
only the employment problem is solv-
ed but they will also put in their
labour and help to increase our agri-
cultural production, I know our Min-
ister is always practical and I know
he will really take interest in this in
the interest of the farmer. I will not
go further into so many details ag to
dring about again confusion here.
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With these two or three humble sug-
gestions, I request our Minister to gee
that these dry areas, not only in my
constituency, but in the whole coun-
try are given the irrigation facilities
from whichever source which ig near-
est and given whatever huge amount
it involves. I request the hon. Minis-
ter to give a practical consideration to
my suggestions and thereby help the
poor agriculturists.
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Shri S. Kandappan (Tiruchengode):
Mr. Depuly-Speaker, Sir, I congratu-
late the Minister in-charge of this
portfolio and I wish that he hag got
a long lease in it. We know the im-
portance of this Ministry as it is quite
obvious, and in my view, the Prime
Minister wouid not have had a better
choice than entrusting this Minisiry
to hon, Mr, Subramaniam. I say this,
not because he hails from my State,
but because we know that he proved
himself to be a good administrator in
my State as well ag here. There is Q
curious sort of pest invading him
now—he knows it well—and I hope
he survives that.

ir, the hon. Member, Mr. K. C.
Sharma, who just now preceded me
from the Congress benches, said that
the history of this Department is very
sad. I would rather say that the his-
tory of this Ministry, right from In-
dependence up till now, has been
very tragic, They have bungled basi-
cally, It is rather humiliating that a
vast country with a rich potential for
raising its agricultural production
should be importing even its food-

grains from America, Austiralia and
other countries.
There was some reference to the

sugar industry. I would draw the
attention of the Ministry to the basic
fact that even a comprehensive survey
in regard to the crop pattern is lack-
ing in our country. In g vast country
like ours with so many different cli-
matic conditions and different soils,
the first thing should be a survey of
the crop pattern. I would view, the
bungling in regard to the sugar indus-
try only from this angle. There are
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two wnings regarding this which I
would like to mention. Just by way
of example, I am elaborating this, and
I hope that I would not be misunder-
stood, The first thing is that sugar-
cane ig a tropical crop, Unfortunate-
ly, that has not been realised. My hon.
friend Shri Sivamurthi Swamy was
pleading for the setting up of a sugar
mill in his area in the co-operative
sector. Similarly, all the States in the
south are clamouring for more sugar
mills. Even in my place, the people
are very much aggrieved because they
have not been given licences to estab-
lish sugar mills either in the private
sector or in the co-operative sector.
When Government have to consider
this issue, there are two things which
have to be remembered. I fee] firstly
that there is a powerful lobby here
preventing the issue of licences for
new mills in the south. Government
have to take thig into consideration.
Secondly, perhaps they feel that if
they issue more licences for new sugar
mills in the south, then the pattern of
cultivation of other food crops there
might be affected. I think that these
fears are genuine. We know that
there are a number of sugar millg in
UP, Bihar and in some other parts of
the country which are most unecono-
cal. They are uneconomical not
because they are located in those areas,
but because. . .

A PN AT wwaArd ;. garemer
FEIZT, YT SrAFAT T 4R § | g
¥ e g

Mr. Deputy-Speaker: The hon.
Member Shri S. Kandappan may re-
sume his seat for a while. The quo-
rum has been challenged, The bell
is being rung—

Now, there is quorum. Shri S. Kan-
dappan may now continue his speech.

Shri 8. Kandappan: The per-acre-
Yyield in my State—and I think it is
true of Karnataka area and the South-
.ern States in general—is three times
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higher than the per-acre-yield in the
north. So, I would rather prefer if
Government would change over the
crop pattern here and give more
licences in the south, because the yield
would be much better and that would
ease the gravity of the situation in re-
gard to the availability of sugar. But
I do realise that it is not an easy thing,
because those millg are already estab-
lished, and there gre tens of thousands
of workers dependent upon them in
the north.

Regarding the non-availability of
foodgrains, Government have accused
the farmers and the traders for the
recent crisis and attempted to put all
the blame on them,

I am not here to defend any trader.
It may be true that a trader may be
hoarding. But if there is enough pro-
duction, the tendency to hoard will
not be there. As far as improvement
of production is concerned, the taste
and aptitude of the farmers have zZot
to be taken into account. There is
an undue and unhealthy accusation
that our farmers are not mechanical-
minded, that they do not take to
modern mecthods, that they are not
fertiliser-minded and all that. I do
not know about other states, but as
far as my state of Tamil Nad is con-
cerned, 1 should catcgorically state
here—and I think that our Minister
should agree with me—that our farm-
ers are all for modernising their farm-
ing. In fact, there is a lot of clamour
for more modern implements. I had
raised thig question so many times in
this House. If, for example, there is
a scheme to supply medium or small-
size tractors, there will not be lacking
any number of demands for them in
my district or in other places,

The thing to be attended in my
place ig the question of the supply of
power for agriculture, There is, of
course, a little achievement on that
sector. But I should prefer power be-
ing given to the agricultural gector
even at the cost of the industrial sec-
tor. There is every necessity for that.
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Then there is the question of finding
waler resources. ‘There are certaia
parts in the country where there ave
enough rivers and river water is be-
ing wasied. In fact, we do find in
ceriain parts that farmers are noti
utilising water to the extent available
in the area. Unlortunately, my" state
is rather tinding it a bit difficult to
proceed and to show any further rc-
sults on the agricultural front mainly
due to shortage of water, There ure
a few schemes which can be taken up.
This may not be the occasion to specak
on that, but still I would draw Lie
attention of the Minister to some that
have not been taken up in Tamil Nad
so far. One such is the Thirumani-
mutthar-Ponnayar scheme. He knows
it very well. In fact, he attended a
conference of farmers who demanded
that that scheme should be taken up
and expedited by Government.

I should say one thing. The Govern-
ment should think in terms of giving
more, and quick, facilities to farmers
who have got an aptitude and taste for
agriculture, where the per acre yieid
is high. By giving more assistance to

suchgareas, we can expect quick re-
JM I do not think any regional
““considerations on the agriculturai
front would pay ug in the long run.
We should rather think in terms of
greater production in quicker time by
giving all facilities to arcas where we
find that the farmers are well equip-
ped and have got good experience and
taste for agriculture, where the per
acre yield is considerably higher than
in other places,

Before 1 conclude, I should gagain
like to insist that more allocation
should be made for irrigation and first
priority must be given to irrigation,
In respect of fertilisers also, there was
a question put during the Question
Hour, when some hon. friends from
Uttar Pradesh said that they have not
got adequate fertilisers. It is a com-
plaint not only from Uttar Pradesh
but from all the other States, and the
Minister has explained his difficulties.
But my contention is that he should
concentrate on giving priority to
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piaces where the fertilisers are pro-

perly used and not waste them on
other regions.

11482

With these words, 1 resume my seat

sl TAAT SqT] : I AW,
A9 AR AL TRT AT FTHTE
fear § vad fad & wuwr W
qWTS F

37

qg WU FHET gAY AW
% ¢ fawe qaeAr S« oo
AME AT FAE A ag A
g fega ag wrarw w W g
i o) afeem ¥ R @
IAF FAg ¥, AT @F qQw
ARG fergeam @ gar qE
& W AT ST | e g
g 9l W@ WIHY W WIw
O I & 1947 ¥ § W
FE Sq fFT A gw A ag
fearg st @Y, TR wmAE %En
| A A AGE A W
w1 qg weaEd fa@n fs a9 a d
H3T g9 e faiT @ Jgd .

ﬁiigﬁgigiw
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AT T1fgd i g9 A agL & ™
T FT 39 I fix adf st asd &)
A e QY g & A1l oA
T A 90 9T &S g EF AR q@Ew
qAA 3T FL AR fqqdy gardy wrefam
gy &
18 hrs.

g 3% s gt ag 9w
FH &, AMFT I AT T AT IF
WFama 7g 98 5 vfv ooy

IR F1 qgran T | gar A fg-
1T &Y T qaT W g JZT 9 U

JUEA Wgd FA AT 1 W WK
Tgd AR & T FI AT g gH
JUEA FTH! AW 99T G6d § AfHA
@ fa@ s Wawa i I sEm
ST T1fgd | A AW 9gE AN AgH
qz gaen fear o wrw fee &ere
FaEw WeU W wEH AE
fF wror o feafs goR aEd 9w g,
gaTe @A W_RW 9T @, q@ WK
WYFL ®T T F A | U AT
smarer W wfa a9 o FOT Afus
gl S 9T @ g wiad ww
o F ATAS H, FY F IO F AR
H9qq aF CF WA w27 T
IBTAT WA JT qF TO AG 1 G |
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faa o= agw W T & o
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gH #I{ ST W AR A WTd |
Wi @ W) @i 5@ 6 Jww@
FOR w1 ¥ a9 TW B WA
a1fgd forad IR agl §fS IR vt
qqaH |

ot JVR W FGAT ; YA AR
6TX AT Z |

Mr. Deputy-Speaker: Let him finish.

Shri Radhelal Vyas: I will continue
on the next day, Sir,

Mr. Deputy-Spéaker: All right; he
wiil continue on the next day.

18.01 hrs.

BUSINESS ADVISORY COMMITTEE
THIRTY-SIXTH REPORT

Shri Rane (Buldana): Sir, I beg to
present the Thirty-sixth Report of
the Business Advisory Committee.

18.02 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
April 28, 1965/Vaisakha 8, 1387
(Saka).
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